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LOK SABHA
Saturday, 15t September, 1956

The Lok Sabha met at Eleven ; of the
Clock.

[ MR. SPEAKER in the Chair ]
ORAL ANSWERS TO QUESTIONS

Border Raids

*1630. ShriD. C, Sharma: Will the
Prime Minister be pleased to state:

(a) whether the Government of India
have made any demand for the loss of life
and property of Indian nationals caused by
raids from Pakistan side from the 1st
February, 1956 onwards; and

(b) if so, the result of these demands ?

The Parliamentary Secre to
the Minister of External Affaire (Shri
Sadath Ali Khan): (1) Compensation
has been claimed in one case.

(b) We are still awaiting reply from the
Government of Pakistan,

Shri D. C. Sharma: May I know in
how many cases the Government of India
has written to the Guvernment of Pakis-
tan and in how many cases replies have
been received from them ?

Shri Sadath AH Khan: We have
written to the Government of Pakistan in
all the cases, But in some of these cases
replies from the Pakistan Government are
awaited. I can say that replies from the
Government of Pakistan are awaijted in
three cases.

Shri D. C. Sharma: May I know
whether the Pakistan Government has also
claimed any sums for the loss of life and
property of their nationals, so far as the
Indian border is concerned ?

The Prime Minister and Minister .

of External Affairs (Shri Jawaharlal
Nehru): I could not follow the question,

Mr. Speaker: The hon. Member may
repeat the question a little louder. I also
couldn’t hear the gquestion.

449 LSD—1
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Shri D. C. Sharma: I have been
told that the Government has written 1o
the Government of Pakistan with regard
to the claims for loss of lifc and property to
the Indian nationals by raid by the Pakistan
side. I want to know whether the Pakis-
tan Government has made any similar

claim so far as the Government of India is
concerned,

-

Shri awaharlal Nehru : Most of
lhcsu; raids are in the nature of civilians
coming here, .reating trouble, stcaling
cattle and the rest. In such cases, normally
there is no question of compensation being
asked, Bnt such border incidents or what-
ever it is occur on both sides and both
sides put forward claims. I cannot, for the
moment, remember whether the Pakistan
Government has made any financial claim
on any particular occasion,

Shri D, C. Sharma: May I know
whether any claim has been received by the
Government of India from the Pakistan
Government 8o far as loss of life of Indian
nativnals is concerned ?

Shri Jawaharlal Nehru : My
colleaguc has just said that in one case,
quite  apart from the Nekowal incident
which has been dealt with separately and
in regard to which, without accepting the
claimifor compensation as such, the Pakis-
tan Government has made a payment of
Rs. 1,00,000/- ex gratia payment to the
dependents of those who were killed, the
Government of India have made a claim for
compensation and that is a matter under
correspondence.

. Shri Krishnacharya Joshi: May 1
know the total number of raids made by
Pakistan during this year?

Shri Sadath Ali Khan: During the
period beginning from the 1st of February
149 raids were made on the Indian terri-
tory.

Shri Jawaharlal Nehru: Ay I
explain further? As I explained, a very
large number of these raids arc in the na-
ture of civilians coming and stealing some
crops or cattle or something like that.
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Edible Oils

*1631. Shri Dabhi: Will the Minister
of Commerce and Industry be pleased
te state:

(a) the annual minimum require-
ments of edible oils in the country;

_(b) the extent by which production of
edible oils fall short of the country’s
annual minimum requirements; and

(¢) whether Government have thought
of the advisibility of stopping the export
of edible oils or 0il szeds so long as the
country’s minimum requirements are not
fulfilled ?

The Minister of Cosumer Industries
(Shri Kanungo): (a) Precise figures
are not available. They are roughly 6 million
tons per annum on the basis of the per
capita estimate of oil consumption by the
Nutrition Advisory Committee.

(b) About 4.6 million tons.

(c) The quantum for export of oils and
eil secds of controlled varieties is being
determined after a review of crop position,
internal requirements and price trends,

Shri Dabhi : May I know the extent
by which the annual available quantities of
cdible oils, after excluding the exported
oils and oilseeds, fall short of the actual
requirements ?

Shri Kanungo: As you will sce, the
tetal production of the country is very much
short of the total requirements. The
exports have got to be continued for ba-
fancing the trade, as I have mentioned.

Shri A. M. Thomas: May I enquire
what has been the effect of import of
coconut oil from Ceylon on the price of
indigenous coconut oil and may I also
enquire whether the Government intend
cevising its policy of import because of the
low price of coconut oil prevailing in the
local market ?

Shri Kanungo ¢t I have no exact
information about prices at the moment.
A far as the question of revision is concern-
ed, the matter is looked into from month
te month.

Shrimati Ammu Swaminadhan
May I know whether the shortfall of edible
eil is in any way due to the amount of oil
which is used for soap in this country?

Shri Kanungo: As I have mentioned,
sur tetal production of oil-seeds is roughly
5.5 million tons whereas our requirements,
en the basis of two ouncss a day, would be
about 15 million tons.

Shri Barman: Is the hon. Minister
aware that very recently the price of edible
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oil, especially of mustard oil, has shot up
very much and, if so, what are
the reasons? May I also know whether
in view of these factors the hon. Minister
will think of stopping the export of oilseeds ?

Shri Kanungo. The export of must
tard oil and rape oil seeds have been pro-

hibited and it has got a soothing effect on
the prices.

Shri Bhagwat Jha Azad: Since it
has been stated that there is a big gap

X the requirements and the pro-
duction, may I know what the Government
propose to do in the coming year to meet
the actual requirements and fill th> gap ?

Shri Kanungo: That is one of the
factors which has been studied by the
Planning Commission and various mzasures
have been suggested for increasing the out-
put of oilsecds.

Shri K. P. Tripathit Regarding
the levy of duty on edible oil ir was stated
during the last budget session that it would
not be passed on to the consumer. Now
it has becn passed on to the consumer.
May I know what the Government are doing
in the matter in the light of the new rise in
prices ?

Shri Kanunge ¢t I do not agree with
th: suggestion that it has been passed on to
the consum:r. Of course, there have
bean rises and reductions in the price of
oilseeds due 1o the actions of various factors.

Conversion of Refugee Camps Into
Townships

*1633. Shri S. C. Samanta: Will the
Minister of Rehabilitation be pleased to
state:

(a) whether the Committee set up
by West B:ngal Government consisting
of Gavernmsnt of India and State Govern-
ment Officers to look into the possibility
of converting some of the existing refugee
camps into townships and to work out
financial implications have submitted their
reports;

(b) if s0, how many camps were visited
by them; and

(c) how many camps have been re-
comunended by them for conversion?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Not yer.

(b) 19 camps have been visited by the
Committee so far, .

52 On the basis of investigations made
o far, four camps are considered to be
suitable for conversion into townshisps.
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Shrli S. C. Samanta: May [ know
‘the number of camps functioning at present
‘and the population in each?

Shri J. K. Bhonsle: The total numbes
‘of camps up to the 15th July is 157 and the
population 2,54,690. .

Shri S. C. Samanta: My I know
whether the squatters’ colonies that have
been  regularised by the Government will
also be visited by the Committee for con-
wersion ?

Shri J. K. Bhonsle: The question of
converting these squatters’ colonies in to
township does not arise actually because
the sqatters have built their own houses or
sheds, as the case may be, whereas in the
new township on the besis of four or five
<onsiderations; Government have to consider
whether it is necessary to cstablish a town=
ship or not. But, in the case of squatters’
colony, we shall cerrainly provide certain
amenitizs wherever necessary.

Basic Refractories

*1633. Shri Ram Kishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Govern-
ment propose to sct up one more factory for
making basic refractories;

(b) if so, the name of the site chosen
and

(c) the total expenditure to be incurred
{n this regard?

The Minister of Heavy Industries
(Shri M. M. Shah) : (a) A proposal to
et up a factory for making basic_refracto-
ries is under the consideration of Govern-
ment,

(b) and (c). The details of the scheme
bave yet to be finalised.

Shri Ram Krishant May I know the
annual output of these factories ?

Shri M. M. Shah: The annual out-
put of these factories is 2.8 lakh tons and
the proposed factory will produce sbout
30,000 tons,

Export of Coal

*1634. Shri Jhulan Sinha: Will the
Minister of Production be pleased to
otate:

(a) whether the position of export
of coal has improved as a result of the
acceptance of the recommendations of the
Bxpert Committee which was appointed
to suggest measures for promoting
axport of coal;

(b) if so, to what extant?
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Oral Answers 1992

The Deputy Minister of Production
(Shri Satish Chandra): (a) and (b).
The actual volume of export has not
increased notwithstanding the measures
taken to facilitate them.

Shri Jhulan Sinha: May I know how
many of these recommendations have beca
accepted and how many rejected ?

Shri Satish Chandra: About g
recommendations of the committee have
been accepted; one is s1ill under considera-

tion and it has not been possible to accept
recomm :ndations.

Shri P. C. Bose: In view of the fact
that the country will require an enormocue
uantity of coal in the immediate future
or the steel plants, may I know what is
the policy of the Government in regard to
export of coal from India?

Shri Satish Chandra: Internal
requirements are always taken into ccnsi-
deration; but, it is necessary to export some
quantity to earn foreign exchange.

Shri Matthemt The hon. Deputy
Minister knows that. the congestion in the
Calcutta Port is  increasing; therefore,
is he considering the proposal of the World
Bank Mission to have separate port on the
west of the Hooghly river for coal expor ?

s
.

Shri Satish Chandra: This ques-
tion should be put to the Minister of
Transport.

Indian Emigration Act

*1635. Shri Krishnacharya Joshi;
Will the Prime Minister be pleased to
state:

(a) whether the provisions of Indian

Emigration Act of 1922 were llri(‘.‘ls
enforced in 1955 and are being enfo

in 1956 also;

(b) whether any exception has been
made in the case of skilled workers; and

(c) if so, how many persons were sent
to foreign countries?

The Parliamentary Secretary to
the Minister of External Affairs (Shri

Sadath Ali Khan): () Yes.

(b) No exception as such has been made,
The Act, however, provides that skilled
workers may be permitted to emigrate on
compliilancc of the formalities prescribed

(c) Does not arise as no exception has
made.



1993 Oral Answers

Shri Krishnacharya Joshi: May I
know whether there is stopping of emigra-
tion to Malaya and if so, whether Indians
are going to other countries ?

Shri Sadath Ali Khan: Yes; they
mostly go to the Middle-East where they
work for the oil companies.

Shri Krishnacharya Joshi: May I
know whether doctors and engineers are
excluded from the purview of this Act?

Shri Sadath Ali Khan: Doctors and
engineers, who sre treated as highly skilled
personnel, are ordinarity excluded from
the purview of the Indian Emigration Act.

Shri Krishnacharya Joshi: May I
know what is the position in regard to the
recruitment of skilled workers ?

Shri Sadath Ali Khan: Recruitment
of skilled workers is subject *o the provisions
of the Indian Emifration Act. An applica-
tion for the recruitment of skilled workers
is submitted in the prescribed form by the
prospective employers or their agents to
the office at the port of embarkation, who,
on being satisfied that the terms and condi-
tions offered are sausfactory, grant the
required permission.

Shri B. S. Murthy: May I know why
some of the skilled workers who have
returned from Kuwait in Persian Gulf are
not allowed to go back?

Mr. Speaker: Isitin general or with
reference to individual cases ?

Shri B. S. Murthy: General.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): I will enquire into it if the hon.
Member draws attention to particular cases.

Sardar Iqgbal Singh : May I know
whether it is a fact that some quotas have
been allotted to the different countries
under this Act? May I know whether all
those quotas have been fulfilled last year
and whether it is a fact that passport was
not given to some persons for emigration to
other countrics ?

Shri Jawaharlal Nehru : Is the hon.
Member referring to Malaya or some other
country ?

Sardar Igbal Singh: I am referring
to Malaya.

Shri Jawaharlal Nehru : As a matter
of fect, our policy has been to prevent
Indians going to Malays. The vern-
ment of Malaya, of course, are very an-
xious to recruit from Indis, but for various
reasons we sto;;ped this, except in very
special cases where we gave permission in
re rd to skilled workers. There is no
question of their laying down quotas; it
is for us tq Jay down whether Indians should
g0 or not to go.
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National Construction Corporation

*1636. Sardar Iqbal Singh: Will
the Minister of Irrigation and Power be
pleased to state the progress so far made in
the proposal to set up a National
Construction Corporation to effect economy
In construction and to carry out construc-
tion programmes expeditiously ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The Govern--
ment of India have approved in principle
the proposal to form a National Construc-
tion Corporation. The details of the
scheme, namely, the Articles of Associa~
tion and the Memorandum of Association
of the proposrd Corporation are under
preparation.

Sardar Igbal Singh: May I know
whether the ad hoc committee that has been.
appointed in this matter has submitted its
report ?

Shri Hathi: Yes, Sir.

Dr. Rama Rao: May I know if the
principle is accepted that the Corporation
will be an autonomous one ?

Shri Hathi: Yes, Sir; it will be aa
autonomous corporation and will consist
of the representatives of the participating
States and some representatives of labous.
That will be the body which will undertake.
the execution of river valley projects.

Dr. Rama Rao: Is it the intention of
the Government to give some experimental
contracts as soon as possible to this Cor
poration ?

Shri Hathi: That really is the idea.
As soon as we get the consent and agree-
ment of some of the States, the Govern-
ment’s intention is te give some work te.
this Construction Corporation and see i
working.

Shri K. P. Tripathi: May I know if
this Corporation will employ workers
permanently and if so, only skilled or
unskilled also?

Shrli Hathi: This Corporation will
have technical men who will be permanent
employees. So far as unskilled labour is
concerned, it will depend on the locality,
itself and they will not be permanent,
because they will have to change the
form of the work from place to place.

Shri A. M. Thomas: In certain pro-
jects there is sm;ﬁhxs of personnel and j»
certain projects there is shortage of person-
nel. here is going to be retrenchment
in regard to certain other projects. May 1
know whether this Corporation will deal
with such questions ?

Shri Hathi: Really that was one of
the objectives with which this Corporatiea
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was thought of. It would be a continuous
process for this Corporation to execute the
works and probably it can to some extent
solve the question of surplus personnel.

Sardar Igbal Singh: May I know
the main features of the report of this
&d hoc committee? May 1 also know
whether Government have accepted this
report in toto or with rescrvations ?

Shri Hathl : Government have accept-
ed it in toto. Only certain matters were
referred to the committee, namely, whether
it should be a company or a corporation, its
composition, the nature of the work, how
the work shovld be given to the corporation
etc. All thess questions were referred to
this ad hoc committee.

Vigilance Officer
*1637. Pandit D. N, Tiwary: Will the

Minister of Works, Housing and Sup-

ply be pleased to state:

(a) whether any improvement has been
effected in the working of the Ministry
and its attached and subordinate offices
sin;e the Vigilance Officer was appointed;
an

(b) the number of officers dealt
with for corruption and oth:r irre-
gularities?

The Parliamentary Secretary to the
Minister of Works, Housing and
Suppl‘% (Shri P. 8. Naskar): (a) Yes,
Sir. here has been marked improvement
in the expeditious disposal of disciplinary
cases and complaints. There hes also
been tightening up of procedure in the
various organisations in the Ministry with
the object of eliminating chances of corrup-
tion.

(b) Vigilance Cell dealt with 352
cases involving corruption and other
irregularities since its formation. Out of
these 15 officers were involved in cases of
corruption.

Pandit D. N. Tiwary: May I know
whether all these cases were reported by
some persons and were detected from the
nature of the complaints or were detected
by the vigilant officers themselves ?

Shri P. 8. Naskar: Some cases were
detected from the nature of the complaints
and some by the work dane by the vigilant
officers  themselves.

Pandit D. N. Tiwary: May I know
how many cases were detected by vigilant
officers ?

Shri P, 8. Naskar: [ cannot give that
figure off hand; I require notice of that
quostian
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Pandit D. N. Tiwary : May I know
whether any criminal cases have been insti=
ruted against any of the officers ?

Shri P. S. Naskar: I cannot say the
exact number of criminal cases made against
officers. But, we have given adequate puni~
shment in the shape of departmental dis-
ciplipary action. In some cases criminal
proceedings have been taken, but I cannot
give the cxact number.

HTTA BTY-HWTH

*9¢3c. S weegmt ;WM
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Shri Veernswamy: May I know how
the sadhus who do not know what work is
and who are entirely dependent upon
society can help implementation of the Five
Year Plan ?

Shri S. N. Mishra: This assump-
tion is quite peculiar that they do not know
any work,

Shri Veeraswamy: May I know the
schemes which they are going to implement
towards the progress of our country ?

Shri 8, N. Mishra: I can broadly
indicate some of the items of their program-
me which include anti-corruption drive,
anti-adulteration  drive, development
of cow, moral uplift and then bAgjan, kirtan
of course.
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Shri T. B, Vittal Rao: What is the
menbership of this Sadhu Samaj and what
percentage does it constitute to the total
aumber of sadhus in our country ?

Shri S. N. Mishra: The exact
numerical strength I cannot give, but it is
my personal guess that the number is $iX
or seven lakhs. How far they will be able
to come under this organisation is a matter
to be seen in the future.

Shrimati A. Kale: May | know how
much money is being spent on this Samaj ?

Shrli S. N. Mishra: Absolutely no
amount is being spent on this Samaj by
the Government,

Shri Punnoose: Is it a fact that they

have promised not to eat without doing
work ?

Mr. Speaker : Not to eat without
doing work? Next question.

Shri T. B. Vittal Rao: No work,
no wages. That is the principle.

Shri S, N. Mishra: I do not know
about this promise of ...

Mr. Speaker: [ have gone over to
the next question,

Shri Veermswamy: May I know the

amount they have asked for from the
Government ?

Mr. Speaker: I have called another
question,

Shri Veeraswamy: They have asked

for Rs. 30 crores, it is reported in the
papers.

Mr. Speaker: Order, order. I have
called unother question,

Road Construction by Officers

*1639. Shri Gidwani: Will the
Minister of Planning be pleased to state:

(a) whether it is a fact that about
89 officers from all parts of India completed
four furlongs of approach road linking
Mourthala village with the Grand Trunk
Road after working for two wecks near
Kurukshetra (East  Punjab);

(b) if so, the total expenditure on their
boarding and lodging; and

(c) the expenditure on T.A. and D.A.?

The Deputy Minister of Planning
(Shri S.N. Mishra): (1) In order to
impart practical training in village uplift
work to the Social Education Orgenisers
and Block  Development Officer trunees,
& training camp was organised jointly by
the Dlirectors of the two Training Centres
at Nilokheri, in October, 1955. ¢ camp
was held in village Mourthala near Kuruk-
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shetra in the Cummunity Development:
Block, Thanesar, and lasted for about 18
days. Besides other activities, the trainees
alongwith the villagers did earth work
on the construction of four approach roads
to village Mourthala, totalling approximately
3 miles in length,

(b) The trainees paid for their own
board. An expenditure of Rs. 288/-
was incurred in providing tentage accommo--
dation to the trainees.

(©) No T. A.or D.A. was paid to the
trainees by the Training Centres.

Subsidised Industrial Housing Scheme

" *1643. Shrimatl Renu Chakravartty:
Will the Minister of Works, Housing
and Supply be pleased to refer to the
answer given to Starred Question No.
1186 on the 23rd December, 1955 and
stte:

(a) whether West Bengal Government
have asked for any loan for building
industrial houses for workers in Kulti
Indian Iron and Steel Works;

(b) whether  Government have en-
quired as to why industrial housing loans.
are not being availed of by the State
Government of West Bengal or privase
employers; and

(c) the plans Government have te

rovide houses for them under the Second

Eivc Year Plan in view of acute shortage
of houses for the workers in this area?

The Parliamentary Secretary te
the Minister of Works, Housing and
Supply (Shri P, S. Naskar): (a) No.

(b) Loans and subsidies totalling Ra.
22,54 lakhs & Rs, 36.39 lakhs respectively
have so far been sanctioned to the State
Government and private employers for
the construction of industrial housing im
West Bengal.

(c) The State Government are pursuing
the question of locating suitable plots ef
lands in the Kulti area.

Shrimati Renu Chakravartty: In
view of the fact that Martin Burn is one of
the biggest steel companies and it hed im
1954-55 & phenomenal increase of 700
per cent in its profits, what does Govern-
ment propose to do to force the employers
to change the hovels of the workers imte

good houses beyond holding out the promiss-
of loans?

Shri P. S. Naskar: That is a bigger
issue and scveral Ministries are concerned
with tlis problem. We are not in a posi--
tion to say anything about that.

Shrimati Renu Chskravartty : Ia
answer to the budget debatcon this.
Ministry about industrial housing the
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Minister had stated that the response from
both the employers and the Stnf:nGovern-
ments had not been satisfactory. Is
there any proposal by the Central Govern-
ment to call tripartite conferences to dis-
cuss this important question of workers’
housing  with the private employers
especially of substantial means and in indus-
tries which are important for the nation
like steel?

Shri P. S. Naskar: We have no such
proposal at the moment,

Shri T. B. Vittal Rao: There was a
proposal under the consideration of Govern-
ment to levy towards housing a certain cess.
?{;y I know at what stage that proposal

]

Shri P. S. Naskar: This question
does not arise out of the original question.
The original question is regarding industrial
housing in Kulti area,

Shri K. P. Tripathi: [sita fact that
the employers all over the country have
been resisting  house building? If so,
is the Government considering limiting
dividend against house building ?

Shri P. S. Naskar: We have no such
information that the employers are resisting
any scheme or anything.

Shrimati Renu Chakravartty: A
large proportion of the amount that has been
ﬁrovidcd by the Government for industrial

ousing schemes is lapsing from year to
year. At the same time, Government are
putting forward the statement that they
are going to make industrial housing one of
the important schemes of the Second Five
Year Plan, In view of the failure of both
the State Governments and the employers
to utilise this very important amount which
is budgeted for this purpose, may I know
what the Government proposes to do to
enquire into the entire matter, discuss with
the employers and the State Governments
and the workers and utilise this amount of
money ?

Shri P. S. Naskar: The hon, lady
Member just asked the same question in a
different form a little earlier and my reply
was we have no such proposal at the
moment,

Shri Nambiar: What is the exact
alternative for the Government?

Integration of India’s River Systems

b | Shri T. Subrahmanyam:
Willthe Minister of Irrigation and Power
be pleased to state:

(a) whether the Central Water and
Power Commission have under enquiry sn
All India Plan of linking and integrating
the ;ivar systems of India for development
work;
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(b) whether any progress has been
made regarding this enquiry; and

(¢) what will be the approximate Fexiod
necessary to complete the enquiry

The Deputy Minister of Irrigation
and Power (;ylu-l Hathi): (a) Yes, Sir.
The Central Water and Power Commission
are studying the possible linking of Indian
river systems for development of wates-
ways., )

(b) Proposals for linking of some of the
East flowing and West flowing rivers
have been studied and an estimate has
been prepared of preliminary investiga-
tions of these schemes.

(c) The preliminary investigations will
take about three years.

Shri T. Subrahmanyam: Is it a
fact that Sir Aurthur Cotton put forward
about the year 1875 concrete proposals for
linking up these river systems and actually
drew up an irrigation map of India taking
the canal from Ganga to Cape Comerin ?

Shri Hathi: It is true that Sir Arthur
Cotton had madc a report, but we cannot
say he made concrete proposals. There
were certain suggestions about the poasi-
bilities of developing the waterways in the
country.

Shri T. Subrahmanyam: Isit @
fact that freight charges in the navigatioa
canals would work out much cheaper thin
the railways ?

Shri Hathi: May be, Sir.

Shri 8. V. Ramaswamy: Last week
the Deputy Chief Minister of Ardira
stated that the linking of the Godavari
and the Krishna and sparing the waters of
Krishna for Madras State is under the
active  consideration of the Planning
Commission, At what stage is it?

ShriHathi: Thisrelates to navigation,
Perhaps the hon. Member is......

Shri S. V. Ramaswamy: Neo,
linking of the two river systems.

Shri Hathi: Of course, there was &
proposal which is being considered, but
that is for the purpcse of irrigation and not
for navigation,

Shri B.S. Murthy: In view of
the fact that now the Godavari, the
Krishna and the Pennar are already linked
for navigational purposes, would it be taken
up to Mahanadi in Orissa at least ?

Shir Hathi: We have under considers-
tion also the $mtion of linking up the
Mahanadi wilh the That is ales
being examined.
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Central Public Works Department

*1646. Shri Nambiar: Wil the
Minister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that some
work charged staff at Bhopal, Lalitpur and
Jaipur aerodromes were transferred aloqg
with the works from the Provincial Public
Works Departments to the Central Public
Works Department;

(b) if so, whether their services in the
Provincial Public Works Departments
are being counted for seniority etc.; and

(c) if not, the reason therefor ?

The Parliamentary Secretary to
the Minister of Works, Housing and
Supply (Shri P. S. Naskar): (a) Yes,
Sir, the staff were taken over from the
former Indian States,

(b) and (c). The question is under
¢Xamination,

Shri Nambiar: May 1 know how
many workers are involved in this, and the

period of service lost by them on account
of this transfer ?

The Minister of Works, Housing
and Supply and Commerce and Con-
sumer Industries (Sardar Swaran
Singh): Actually, no period of service has
been lost. The matter is under examination
and our intention is to give them credit for
the period during which they served with
the State Government,

Tea Gardens

*1647. Shri Rishang Keishing: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) thetotalarea ofthe tea gardens owned
by the Europeans and the Indiansg separa-
tely in Assam at present; and

(b) the total area under actual plan-
tation ?

The Minister of Consumer Indus-
tries (Shri Kanungo): (a) and (b), The
total area under actual tea cultivation in
Assam is about 387,200 acres. Of this
about 221,000 acres are under non-Indian
Bstates and 166,200 under Indian Estates,

Shri Rishang Keishing: How does
the actual area of land under plantation at
present compare with that before 1947
that is, before Independence? May i
also know Jeow the new area of land under

plantation has augmented the production
of tea in Assam ? P

Shri Kanungo: I have not got the
exact figures. But I can say off hand thar
there has fiot been very much increase in
the area under tea.
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Shri Rishang Keishing: May I
know tl.e reason?

Shri Kanungo: One reason is the
restriction on the expansion of the acrcage
under tea, under the International Tea
Agreement. Besides, the market fluctua-
tions are such that they do not encourage
new acreages,

Shri K. P, Tripathi: May I know
whether it is a fact that the total area
occupied by the gardeners is four times the
area which is actually under tea?

Shri Kanungo: There are no exact
figures in regard to this, because the States
have got them. But the Plantation Enquiry
Commission have given certain assess-
ments,

Shri Rishang Keishing: May I
know whether there is any proposal in the
contemplation of Government to nationalise
the tea industry in Assam?

Mr. Speaker: The hon.YMember is
going from the total area to nationalisation,

Shri S. C. Deb: May 1 know how
much of the area is uneconomic, and where
such holdings are located ?

Shri Kanungo: 1 would refer the
hon. Member to the Report of the Planta-
tion Enguiry Commission, which has been
placed on the Table of the House.

Shri T. B. Vittal Rao: But the
copies are not yet available,

Shri S. C. Deb: It has not been
placed.

Shri Kanungo: It has been placed in
the Library.

Shri T. B. Vittal Rao: The copies
are not available,

Mr. Speaker: Has it been placed on
the Table of the House or in the Library ?

Shri Kanungo: It has been placed
on the Table of the House. It has not
yet been printed. It has been mentioned
already that when it ijl“primed, it will be
distributed to the embers.

Shri T. B. Vittal Rao: After how
many months ?

Mr. Speaker: Is it plafed in the
Library? Of course, whatever is placed
on the Table of the House is placed
in the Library.

frwg fet & afcwge wed gheed
*reve. ot fifr o : T
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‘(m)mm%f«am:q



2003 Oral Anzwers

e frar & fr foge oo #Y afc-
T gt gfawd www FW ¥
foq g WEafEegs § oA @
FEFafags & Nemgy ¥ ; 9%

(=) afzx g, & w1 g 7
9 fagg & fogg &= &1 Faeror sqar

Qo I (st wwo do firwr) :
(%) aramar & o grawt & o &
qER qUT WF AMAA §, TEIC H
Hfq aaf=a faww@ (co-ordinated
development) &% § WX for it
& X 7 & 3 ¥ faera o T ot
¥ w=nig a¥FT q9T qTH-ATEATE ©
fegsre & fag w=fr @H (liberal
allotments) & % § |

(%) off 7, 773 &
AN F AR N G R AR A 0F
wiw N ar &

1 SEPTEMBER 1956

Oral Answers 2004

g I ¥ 3T F0 ¥ fad w1 w2
SHg T AT ?

ot ;e Ho faw @ TSw g
™ Al & avE e s A §
T % % frame fogft acww iy
g9 €Ty oAt FTE AT @ 9T, e
& fasft | 9 Wy g gar =« ¥
o gt F fawme ¥ fag &€ o
IF A & @ g

Shri D. C. Sharma: May I know
whether the Minister has tried to find out

what constitutes a backward area, in terms
of transport, and if so, what it is ?

Shri S, N. Mishra: It is not for us
to define what would constitute a back-
ward area. But as you arc aware, under
article 275 (1) of the Constitution, the Home
Ministry makes some grants for the purposes
of development of the backward classes and
Scheduled Tribes But they are not meant
for backward arcas as such and we do
not have any definition of a backward area,
in the sense in which the hon. Member
wants it.

st WA AT ArY WY g
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Loans for Hous: Building

*1650. Shri S. C. Samanta : Will the
Minister of Works, Housing and Supply
be pleased tostate how far tne Ceatral
Government servants have taken advantage
of the loan granted by Government for
house-building ?

The Parliamentary Secretary to the
Minister of Works, Housing and Supply
(Shri P. S. Naskar): The Scheme has
not been in operation for a sufficiently long
period to enable any reasonable assessment
of the position. Of the 31 applications
received so far, 2 have been accepted, 10
rejected and 19 are under consideration. The
amount of loan assistance sanctioned totals

Rs. 47,800.

Shri S. C. Samanta: During the last
session, the Minister had told us that
temporary employees and  permanent
employces would get the same  benefit.
May 1 know whether temporary employees,
who have been serving for ten years at least,
have been given such facilities ?

The Minister of Works, Housing
and Supply and Commerce and Con-
sumer Industries (Sardar Swaran
Singh): Actually, all the Ministries con-
cerned and the Departments have been
sent intimation. It is for them to sponsor
applications, and when they are duly spon-
sored, they will be considered on merits.

Shri S. C. Samanta: May I know
whether any portion of the sum allotted
under the Second Five Year Plan has been
earmarked for the temporary staff ?

Sardar Swaran Singh: There is no
scparate carmarking of amount for the
temporary staff, nor is it considered
necessary, We shall see, after adminis-
tering this for some time, whether any
change is necessary or not.

Shri Achuthan: May 1 know what
is the rate charged for these loans, and in
how many years the amount will be paid
back in instalments ?

Sardar Swaran Singh: Actually,
so far as the number of instalments is con-
cerned, the intention is that they should
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repay it during the period that they are in
service, Therefore, the actual number of
instalments will depend upon the number of
years that that particular officer has still
to serve. The rate of interest and all the
other details are included in the statement,
a copy of which we placed on the Table of
the House quite some months ago.

N.E.S. and Community Development.
Blocks

*1653. Shri Bheekha Bhai: Will the
Minister of Planning be pleased to state:

(a) whether Government have laid down
any policy for allotting National Extension
Service Blocks and Community Develop-
ment Blocks to State Governments; and

(b) if so, whether States are advised
to give priority to backward areas inhabited
by backward tribes ?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir.

(b) The selection of areas for the locatiom
of blocks, is the responsibility of the State
Governments, While communicating the
allotment of blocks. the State Governmentsa
are advised to keep in vizw the special needs
of the areas inhabited by backward classes
and Scheduled Tribes.

Shri Shree Narayan Das: In
reply to (a), the Minister has said that there
is a certain policy. I would like to know
what is the basis of the policy.

Shri S. N. Mishra: In regard to the
allorment of N ES. Blocks, the principle
followed is that there must be an adequate
number of trained personnel, particularly
V.L. Ws. Secondly, the al'otment is glgg
made on the basis of the allotable  quots
according to a phased programme
which is designed to cover the
target  during the  Plan  period.
Then in regard to the community develop-
ment b'ocks the policy is to convert those
N. E. 8. Blocks into Community Develop-
ment Blocks, which have shown adequare
achievement, that is, in terms of the ex-
penditure incurred and physical achieve-
ments made.

Shrl Shree Narayan Das: May }
know whether the number of Blocks and
Community Project Areas for 1956-57
have been decided upon? If so, what is
the number allotted to each State?

Shri S. N. Mishra: I do not have the
State-wise just mow. But I can
say that for 1956-57 the number of Blocks
to be started on 2nd October is 297 as per
aliotment.

ms_hﬂ‘l'h_-nu Pillai; II::iE:oM.M
instructions are given that Communi
Blochmﬂdbestmedmthedeluudz
and not in the backward aress?
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Shri §. N. Mishra : No, notatall
We do not make recommendations on that
line. In fact, we have indicated that the
special needs of backward areas should be
taken into consideration.

Shri Bansal: May I know if Govern-
ment are aware that there are certain areas
which are as backward as those inhabited
by backward tribes? If so, is any priority
being given to have N. E. S, Blocks or
Conm?mnity Development Projects in those
areas

Shri S. N. Mishra: I can only say
that the State Governments Are very
anxious to look to the needs of the back-
ward areas themselves, and we have
0o reason to believe that they are not atten-
ding to them in order of priority, that is,
in the sense in which the hon. Member
wants,

Shri Thanu Pillai: Is it not a fact
that agricultural development work was
required to be started in these Community
Development areas, and the Siate Govern-
ments have given the answer that only in
the delta arcas the Community Projects
should be started? If so, wi Qovm-
ment look into the matter and rectify the
defect ?

Mr, Spesker: The hon. Member
started with & suggestion that directions
were issued from the Central Government
that backward arecas were excluded. Now
he goes further and asks whether State
Governments are preferring the delta areas.

Shri Thanu Pillai: On instructions
from the Cenure.

Mr. Speaker: The hon. Member
should be a litte more definite in his ques-
tions,

Shri Bhagwat Jha Azad: T hon.
Minister has said that the State Govern-
ments are keeping in view the full desirability
of starting such Blocks in the backward
arcas. Has he any information as to how
many such Blocks have been opened in the
bsck\;a:d areas, to support his own  state-
ment

Shri §. N. Mishra: Just now to come
out during the Question Hour with all
facts and hgures supporting my statement is
rather difficult. As the hon. Member
knows, the entire country is going to be
covered. So this question does mot arise.

Shri Bansal: Is it not a fact that
when this Community Development pro-
gramme was inaugurated, preference was
given to more developed areas? The
question now is whether Government are
giving priority to have these N.E.S, Blocks
and Community Development Blocks in
the more backward areas. That is the
straight question to0 which sn answer is
being evaded consistently.
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Shri 8. N. Mishra: I think the hon.
Member has not been artentive to the main-
reply that I gave. I have already said
tkl;tp State vaemprlm c:dreorndv]i‘scd to

in view the special needs of the areas
inhabited by backward class:s and Sche—
duled Tribes.

Mr. Speaker: Either the hon.
Minister has got an answer or he has got
no answer. ‘What the hon. Member wants.
to know is this., Apart from areas
which are inhabited by Scheduled Castes.
and Scheduled Tribes, there are backward
arcas. Are any instructions given thas.
these back sreas may be attended to-
first, or is any preference being given to
those areas which have got better irrigation
facilities etc.? That is the question.

Shri 8. N. Mishra: If that is the:
intention, that there are other areas which
have to be developed, then it is indicated
in the main stress that we are laying..
Even when we lay stress on backward.
classes and Scheduled Tribes, the inten-
tion is to look after the needs of rhose
areas. . . .

Shri Banaal: No, no. That is not
the question.

Mr. Speaker: Hon. Mcmbers are
all able to understand English correctly,
The only point is that hon. Members wani
to know defimitely whether there 15 a
separate direction 0 the effect that, apart
from areas whuch are inhabited by Scheduled
Castes and Scheduled Tribes, other back-
ward arcas which are distinct and  separate,
spart from those which have got better
facilities, will be given preference.

Shri S. N. Mishra: It is for the
States to look 10 the needs of those areas
themsclves.  But there is no separate direc-
tive from us, particularly in that regard.

Mr. Speaker: That is all that is
wanted.

Shri Bansal: One more question.

Mr, Speaker: [ will allow no more
questions. I have allowed & number of
Questions already. The hon. Ministey
definilely says that there is no prohibition.
The matter is entirely in the hands of e
State Governments. Hon. Members must
know that the States also have their Legis-
latures and, therefore, 1t is a8 much theis
business as it is ours.

Shri Bansal: The point, if you will.
allow me to explain, is that in repty to part
(a), the hon. Minister has said that cer-
tain principles have been laid down. We
want to know what are those principles.

Shri Thanu Pillal; Will o of
those instructions be placed onthe e
of the House?
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Mr. Speaker: Canthe hon. Minister
place a copy of the instructions that have
been issued to the State Governments?
That would facilitate matters. Is there
anything secret about them?

Shri S. N. Mishra: Absolutely no.

Mr. Speaker: Then he will kindly
place a copy of the instructions on the Table
of the House, Hon. Members will go
through them and put questions later on.

Shri S. N. Mishra: Yes, Sir,
Land in Tripura

*1654. Shri Dasaratha Deb: Will
the Minister of Rehabilitation be pleased
to state:

(a) the arca of land reclaimed at
Amarpur (Tripura) under Raima-Serma
ares so far either by Central Tractor Orga-
nisation or by the people themselves;

(b) the area of land given to tribals
and the area of land given to displaced

persons;

c) whether any authority or special
oﬂiéez is deputed therce to sec that tribals
are not deprived of land under that scheme;
aad

(4) if not, whether the Government
of India proposc to direct the State Govern-
ment to conduct the works of Raima-
Serma in co-operation with the Tribal
Welfare Department and R.R. Department
together ?

The Deputy Minister of Rehabilita-
tion : (Shri J. K. Bhonsle): (a) to (d). A
scheme for reclaiming about 85,000 acres
of land in Raima Serma Valley is under
consideration. No reclamation work has,
however, been started so far. Half of the
land, when reclaimed, will be utilised to
settle the displaced persons from East
Bengal and the other half for settling the
local Jhumias.

Shri Dasaratha Deb : May I know
whether this Raima Serma area is within
the reserve arca set apart bﬁ:ahc Mauharaja
of Tripurain 1353 (Tripura Era) exclusively
for the rehabilitation of tribal le? If
%0, may I know whether the Government
of Tripura had released this portion of
land from that reserve area for the rehabilita-
tion of non-tribal people? If the answer
is ‘yes’, why was it done? Again, how
is it that without amending or withdrawing
the existing order of the Government, att-
empts are being made to rehabilitate non-
tribal people in that particular area which
is exclusively reserved for the tribal people ?

Shri]. K. Bhonsle : Unless the Govern-
ment of Tripura releases this land, the
Rehabiltiation Ministry cannot think in
im terms of reclaiming it. We have had
a number of meectings with the Chief Com-
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missioner of Tripura. The last one was held
in May this year. Tt was decided at that
meeting that on the basis of 50:50 the land
might be reclaimed,

Shri Biren Dutt : In view of the fact
that out of the 150,000 acres to be reclaimed
in the next Five Year Plan in diffcrent States
for the rehabilitation of the East Pakistan
refugees 80,000 acres are found in Tripura,
may I know whether any special steps have
been taken to reclaim these areas in Raima
Serma and when will reclamation be com-
pleted ?

Shri J. K. Bhonsle : At the moment we
arc only considering reclaiming about
85,000 acres of land. 1 am not in a position
to say striaght off whether it is out of the
150,000 acres which my hon. friend refers.
At the moment there is one difficulty and
that difficulty is to get at this area. And,
before that is done and the Central Tractor
Organisation -thinks in terms of sending its
machinery etc. 56 miles of road have to be
constructed. This work will start soon
after the rains are over. The Government of
Tripura with the help of the C.P.W.D.
and the Army propose to construct this
road as well as to strengthen the bridges.

Shri Biren Dutt : May I know whether
this work is carried on under the Govern-
ment of Tripura or under the Central Go-
vernment ?

Shri J. K. Bhonsle : I have said that
the Central Tractor Organisation will re-
claim the land and the construction of the
road will be done by the C.P.W.D, plus the
Army Engineering Unit.

Cement Allocation

*1656. Shri T. B. Vittal Rao : Will
the Minister of Commerce and Indus-
try be pleased to state :

(a) the quantity of cement indented
for by the Singareni Collieries
during the half-year ending June, 1956;
(b) the quantity actually allocated and
supplied;; and

(c) whether Government are aware of
the fact that the short supply is impeding
the development of the mines?

The Minister of Heavy Industries
(Shri M. M. Shah) : (a) No indent for
cement was received from the company dur-
ing the half-year ending June, xgsg.l

(b) Does not arise,
(¢) Government have no information.

Shri T. B. Vittal Rao : May I know
whether any priority is given to industrial
i in the matter of allocation

and allotment of cement ?
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Shri M. M. Shah : Yes, Sir, The
cement allocations are done on the basis of
priority; first Government development
schemmes, thn the Railways, then the
Defence requirements, then the State
Government requirements and then the
industrial requirements.

E.C.A.F.E.

*1657. Shri Shree Nara Das @
Will the Minister of Works Housing and
Supply be pleased to state whether Govern-
ment have received the recommendations
made by the fourth Session of the E.C.A.F.E.
Working Party on housing and building
materials recently held in Bangkok?

The Parliamentary Secretary to
the Minister of Works, Housing and
Supply (Shri P. S. Naskar) : No, Sir.

Shri Shree Narayan Das : May I
know whether the delegates from India
who participated in this conference have
submitted a report of their impressions
of this conference?

Shri P, S. Naskar : The delegates from
India who participated in this conference
did not formally report about the pro-
ceedings and the proceelings have not yet
been received from E.C.A.F.E. authorities
and arc not available at the moment.

Shri Shree Narayan Das : May I know
somz of th: subjects bearing on India that
wers discussed at this conference ?

Mr. Speaker : The hon. Member
first asked about the recommendations
and now he wants to know about the proceed-
ings and subjects.

Training of Steel Technicians

*1660. Dr. Ram Subhag Singh :
Will the Minister of Iron and Steel be
pieased to state :

(a) whether arrangements have been
completed for imparting practical training
to Inlian furnacemen, steel founders and
rol:ling-mill operators in Soviet Steel Works;
an

(b) if so, when the first batch of such
Indians will be sent to the Soviet Union?

The Minister of Heavy Industries
(Shri M. M. Shah) : (a) Yes, Sir.

(b) On the 4th September, 1956,

Dr. Ram Subhag Singh : How many
workers are likely to be trained in the Soviet
Steel Works under this arrangement ?

Shri M. M. Shah : 80 in 1956, 481 in
1957 and 125in 1958.

Shri Bansal : May I know whether
the Government of India have drawn up
2 phased programme of the trained personnel
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that will be required in the various steel

works that they are putting up—in all the
works, namely foremen, furnacemen etc.?

Shri M. M. Shah: As indicated in
my earlier answer, for the Bhilai Plant the
phasing, i% 80, 481 and 125. Similar
phasing has been worked out for Rourekela
and Durgapur. Efforts are also being made
to train personnel in the country itself and
200 persons have been selected for the 3
plants in the current year,

Shri Bansal : May I know what is the
method of selection of these candidates
for the various works?

Shri M. M. Shah : The usual Govern-
ment procedure is through the U.P.S.C.,
in the case of the Hindustan Steel Com-
pany, the Board itself does it,

Shri K. P. Tripathl : What are the
countries that have offered to train our
people ? '

Shri M. M. Shah: Asthe hon. Mem-
ber knows, the arrangement is entirely
reciprocal and the country which has
helped us to establish a plant has, in every
case, accepted the obligation to train our
men.

Rubber Cultivation

*1661. Shri Matthen : Will the Minis-
ter of Commerce and Industry be plcased
to state :

(a) whether Government has any plan
to develop rubber cuitivation during the
Second Plan period in view of the shortage
of natural rubber for our developing in-
dustry;

(b) whether the Rubber Board has
made any recommendation in this re-
gard; and

(c) if so, what are the main proposals
and the decision of Government thereon ?

The Minister of Consumer Industries
(Shri Kanungo) : (a) to (c). A scheme
for replanting 70,000 acres under rubber
with high yielding strains spread over
a period of 10 years and invulving an ex-
penditure of about Rs. 226 lakhs has already
been sanctioned. Another scheme for bring-
ing more land under rubber is now under
examination. This scheme was proposed
by the Rubber Board recently and involves
extension of rubber cultivation by one
lakh acres spread over a period of ten years.
The Board has also proposed in this scheme
that Government should grant a long term
loan at the rate of Rs. 750/- per acre.

Shri A. M. Thomas 1 Is it a fact that
the replanting schemc is not going to be
successful bzcause planters would not be
prepared to lose the present income amd,
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if so, will Governmsnt devote more atten~
tion to che expansion of the arca rather
than to replanting ?

Shri Kanungo : This suggestion will
2 considered.

Shri Matthen : I am referring to the
‘second schem: proposed by the Rubber
Board for new plantations. When does
the hon. Minister expect the orders to
be passed bocause it is Very neccssary
that they should be passed soon, before the
planting scason ? Will the hon. Minis-
ter pass orders soon ?

Shri Kanungo: I am not going to
assum: that the schems as such will be
Passed but an early decision will be taken.

Shri Matthen: In veiw of the fact
that there should be a great development of
the rubber industry, does the hon. Minis-
ter feel that more area should come under
cubb:r as soon as possible ?

Shri Kanungo t That is why these
schemes have been preparcd. As a matter
°if fact, we prefer replanting to fresh plan-
tings.

Shrl Thanu Pillali : May I know
“whether there is any proposal to start co-
operative rubbsar farming ?

Shri Kanungo ¢ There is no proposal
‘to give inducement to co-operative farming
?E rubbsr but there is nothing to prevent

t.

Shri Punnoose 1 Is it not a fact that
even if the recommendation of the Rubber
.Board with regard to new planting is
accepted, still rubber will be in short
-supply in India?

Shri Kanungo : Not after 10 years.
Durgapur Steel Pilant

*1662. Shri D. C. Sharma 1 Will the

Minister of Iron and Steel be pleased to
state: -,

(a) the present stage of the proposal
of the third Steel Plant at Durgapur; and

(b) whether a final agreement a;
been reached with the British firm ?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) and (b). An offi-
cial delegation is now in Burope to finalise,
among other things the agreement with
the British firm. Negotiations have not
‘®een concluded.

Shri D.C. Sharma: May I kpow
approximately when the official delegation
will be able to complete this agreement and
‘Wwhether any decisions have been taken
with gegard to the particular terms of
agrecment ?
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Shri M. M. Shah : The agreement is
likely 10 be finalised before the 1sth of
September and the final terms can be
kx;uwn only when the agreement is comple-
ted.

Sardar Igbal Singh 1 According to
the original agreement these global tenders
were (0 be invited in the month of May.
May I know the recasons for the delay?

Shri M. M. Shah: As a matter of

- fact, our Technical Adviser suggested some

important changes in the manufacture
of steel and that is why a little dclay
has taken place. Now all the technologi-
cal processes have been finalised and the
agreement would be fully completed before
the middle of the month.

Shri Bansal: May I know if it was
at any time the thinking of the Govern-
ment of India that all such major agree-
ments should be negotiated and, particu-
larly, finalised and signed in this country
and not in the country with which we are
entering into an agreement ? May I know
if this agreement will be signed in this
country or in England?

Shri M. M. Shah: The matter of
signing, whether in this country or not
is not so important on principle. But, we
hung kept ourselves continuously and
constantly in touch with the delegation and
detailed instructions have been issued. Even
though' the agreement will be signed there,
we will be fully conversant with the several
details of that agreement.

Shrimati Tarkeshwari Sinha ! In
reply to a question few months back about
the Durgapur Plant the hon, Minister had
replied that the question of global renders
was still under consideration. I want to
know what is the attitude of the Govern-
ment of India in this regard apd the attitude
of the British Government; whether they
have agreed to global tenders?

Shrl M. M. Shah: In this particular
case, the British Government does not
come Into the picture, but the Indian Steel
Company which has been formed by the
British Steel Federation has kept a comple-
tely open mind. When a particular
technique is to be purchased from a parti-
cular country giving us the plant, It will be
always advisable in spite of the global
tender to purchase as much material from
that country as possible,

Shrimati Tarkeshwarl Sinha : One
more question, Sir.

Mr. Speaker : The question hour is
now over.
Mr, Speaker ! There is a Short Notice
ion in the name of Shri L. N. Mishra,
s he here? I do not find him. The
answer will certainly be laid on the Table.
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WRITTEN ANSWERS TO QUESTIONS
Rural Electrification Programme

*1640. Shri Mohana Rao : Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the data asked for from
she States about their requirements with
regard to rural electrification programmes
has been received;

(b) whether Governmsnt have made
the allocations for the same ; and

(c) the requirements of the Apdhra
and Hyderabad Governments, and  the
allocation made for them by the Centre?

The Deputy Minister of Irrigat o
and Power ?éhrl Hathi) : (a) rf:. ©.
Presumably, the hon, Member is  referring
1® th: requirements of th: S.ate Govern-
ments for their Rural Electrification schemes
to be executed during th~ Second Five Year
Plan period. If 3o, a statement containing
:l!:c r_{e‘ ul:sltef hinﬂmmtion is laid on

e Table of the House. [See Appendix
K, annexure No. 18). : ppe

Textile Mills

*1641. Shri M. S. Gurupadaswamy
Will the Minister of Conrmerce nndl
Industry be pleased to state:

(a) what is th: toral unused capa-
clty in the textile mills at present; andp

(b) what steps Government have
taken to enable the textile mills to employ
their unused capacity ?

The Minister of Consumer Indus-
trles (Shri Kanungo): (a) and (b). A
precise estimate of increased capacity for
all these texiile mills is not possible. It
can however be said that the usable capa-
ity fully utilised. Some portion of the total
Spindlcage and Loomage necessarily remains
wnused because of repairs and overhauls
and the estimate of this element varies
between 5 o 74%.  Statistically -8
million spindles and 18,300 looms are not
mow in use. Government can do nothing
sabout closures arising from defective
machinery and the consequent uneconomic

eperation.
Coal Mining

*164a2. Shri R.P. Garg: Will
Minister of Production be pleased d::
state the toral sum allottcd in the Second
Pive Year Plan for improving the methods
of coal mining by equipping the mines
with the most modern appliances, for
-maximum safery for the miners, apd
minimising the explosions in the mines ?
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The Deputy Minister of Production

hri Satish Chandra) : Out of the
total amount of Rs. 40 crores allotted for
coal development in the Public Sector in
the Sccond Five Year Plan the amount
included for equipping the existing
State Collieries with modern machinery and
appliances js Rs. 97 lakhs, The safety of
miners is ensured, and the danger of
explosions minimised, by enforcing the
observance of various statutory provi-
sions in the jnitial planning as well as all
the srages of working of a mine. The
Coal Board also grants financial assistance
from irs Fund to Collieries for undertaking
safety measures,

Cement Factory Macherla

*1645. Shri C. R. Chowdary: Will
the Minister of Commerce and Indus-
try be pleased to state whether the Cement
Factory at Macherla has gone info produc-
tion according to the time schedule as
stipulated at the time of issue of licence ?

The Minister of Heavy Industriee
(Shri M.M. Shah): No, Sir; but the
factory is likely to go into production by
the January, 1957.

Distribution of Taccavi in Community
Projects

*1649. Shri N. B. Chowdury: Will
the Minister of Planning be pleased
to state:

(a) whether there is any proposal
to modify Government rules rclating
the distribution of Taccavi in Com-
munity Projects; and

(b) if so, at what stage is the
matter ?

The Deputy Minister of Planning
(Shri S. N. Mishra) 1 (a) and(b). The
Fifth Development Commissi ers' Con-
ference held at Nainital in May, 1956
has recommended snter-alia the liberali-
station of rules and regulations relating
to the grant of Taccavi with a view to
provide, as far as possible, adequate
credit to all categorles of  agri-
culturists.  The recommendations of
the Conference have been forwarded
for implementation to the State Govern-

ments.
Flood Hydrology of Brahmaputra

*31651. Shri Debendra Nath Sarma :
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the study of Flood
hydrology of the Brahmaputra River
has been completed; and

(b) if not, how long it will take?
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The DvputgﬂMi.nhter of Irrigation
and Power (S Hathi): (a) The study
of flood hydrology of the Brahmaputra
river has not commenced yet. Technical
data necessary for such a study arc being
collected.

(b) Does not arise at this stage.
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Plant and Machinery Committee

*1655. Shri L. N. Mishra: Will the
Miiister of Irrigation and Power be
pleased to refer to reply given to
Starred Question No. 1557 on the 18th
April, 1956 and state:

(a) the economy and improvement
brought about in the use of plants and
machinery used in river valley pro-
jects in the light of the findings and
recommendations of the Plant amd
Machinery Committee; and

(b) the main recommendations that
have been implemented?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) Up-to-date
information is being collected from the
State Govts. and project authorities con-
ceraed and will be laid on the Table of the
House as soon as possible.

. (b} A statement giving the requisite
information is laid on the Table of the
House. [See Appendix X, annexure No. 19).

Aluminium Plants

*1658. Shri S. V. Ramaswamy :
Will the Minister of Commerce and
Industry be pleased to state:

(a) how many Aluminium plants are
proposed to be set up in the public seclor
under the Seconli Five Year Plan; and

(b) what is the capacity ard where
it is proposed to locate them?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) and (b). No final
dscisions have yet been taken.

Tungabhadra Project Central Board

*1659. Shri Ramachandra Reddi:
will the Minister of Irrigation and
Power be pleased to state  the agreed
arrangements berween  Mysore and
Andihra States regarding:

(i) The utilisation of Tungabhadsa
Waters;

(ii) The development of the pro-
ject and supervision; and

(iii) The powers of the Central
Government to enforce the
arrangements agreed upon?



The Deputy Minister of Irrigation
and Power (Shri Hathi): (i) to (iii).
A statement giving the information is laid
on the Table of the House. [See
Appendix X, Annexure No. 20].

Export of Monkeys

*1663. Shri Dabhi: Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to tarred
Question No. 2158 on 14-5-1956 and
ate:

(a) whether the information regarding
the cruelties perpetrated on monkeys
exportea to foreign countries for vivisec-
tion has now been collected ; and

(b) if so, whether it would be laid on
the Table? .

The Minister of Trade (Shri
Karmarkar): (a) and (b). The Society
for the Prevention of Cruelty to Animals
is endeavouring to collect the information.
It is understood that replies to enquiries
made by the Society from various foreign
governments have not yet been received.

Hindustan Anti-Biotics and Hindustan
Insecticides Ltd. Products

*1664. Shri Jhulan Si : Will the
Minister of Production be pleased to
state the arrangement now existing for
sale and distribution of the products of
the Hindustan Anti-Biotics Limited and
the Hindustan Insecticides Limited ?

The Deputy Minister of Production
Xsﬂhrl Chandra) : Hindustan

tibiotics (Privste) Limited have ar-
rangements for direct supply of its pro-
ducts toall State-owned and State-aided
institutions. The Company has appointed
two distributing agents wz., Messrs,
Parrv & Co., and Mesars. Kemp & Co,
to operate the sales through the trade,
Fresh applications have been invited from
the firms desirous of undertaking the
work and the applications received are
being scrutinized by the Board of Direc-
tors, .

The entire production of D, D. T, at
Hindustan Insecticides (Private) Limited,
is placed at the disposal of the Health
Ministry and its despatches are made
from the Factory according to the ins-
tructions received from the Malaria Insti-
tute on behalf of that Ministry.

Central Advisory Council of Industries

+1665. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government has re-
ceived the report of the Seventh mecting
of the Central Advisory Council of In-

448 L.S.D.—3.

dustries held in New Delhi on 20th June,
1956; and

;b) if so, the main decisions there-

The Minister of Heavy Lndustries
(Shri M. M. Shah): (a) The Council
is a purely advisory y and does not
submit any report to Government.

(b) Does not arise.

Indiens in Ceylon

*1666. Sardar Igbal Simgh: Will the
Prime Minister be pleased to state:

(a) whether itis a fact that two official
of the Indian High Commission in Ceylor:
visited all the trouble spots in that country
where language rioté took place recently;

(b) the observation
officisls;  and 8 made by these

v ufgs t?he steps taken on their obser-

The Parliamentary Secretary to th
Minister of External Affairs (BIu;
tsi';d;;lc;i a:‘\.l.l 'Kh.g)l (8) Two officers of

Hig} . il
disturbed areas in cmoﬁﬁ. visited the

(b) They observed that four busi
establishments were badly damuedmel:;
stone-throwing and looting, and one of
them, a restaurant, had lost much of
its ®

(c) Complaints  regardi d
suffered and petitions cot?gernin;m :
riots received by the High Commission
were forwarded to the Ministry of BEx-
ternal Affairs of the Governiment of Ceylon
with the request that full investigations may
be made and relief afforded to the petition-
(18

Shortage of Cement

*1667. Pandit D. N. Tiwary: Wi
the Minister of Works, Housing ’ ngd
Supply be pleased to state:

i‘a‘) whether it is a fact that many.
works of construction in Delhi in 1955-
56 had to be suspended for want of
cement;

(b) quantity of cement consumed b;
C.P.W.D. in 1954-55 and 1955-56; lnt,l

(c) whether  any  alternative  of
cement has been found out which may
be used successfully in its place?

The Parliamentary Secretary to
the Minister of Works, Housing and
Supply (Shri P. S. Naskar): (a) Progress
on certain buildings has to be slowed down
on account of shortage of cement,
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(b) 1,58,430 and 2,00,I38 tons re-
wely.

(¢c) Lime could of course be wused
either itself or in admixture with
cement for certain purposes but is not a
complete substitute,

Border Incidents

*1668. Shri Gidwani: Will the Prime
Minister be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to observa-
e “airenning - che  border” people
while esaing r
of Garo Hills to the effect that they
should unitedly resist the aggression
and interference by Pakistan on our
border and boundaries; and

(b) if so, the facts regarding the
aggression and interference by Pakis-
tan and what steps have been taken
by Government in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan) : (2) Yes.

(b) On the Cachar-Sylhet border Pakis-
tan forces opened fire without provocation
in PFebruary and in May, 1956, The
question of & joint enquiry at Commission-
ers’ level into these incidents of firing
across the border is under consideration.
There were three incidents duning 1956
on the Garo Hills—East Pakistan border.
Protests were lodged with the East Pakis-
tan Government by the Government of
Assam in ecach instance.

Oil Mills

*1669. Shri R. P. Garg: Will the
Minister of Commerce and Industry
be pleased to state:

&) whether Government are aware
of the fact that out of about 258 oil mills in
U.P. State, 100 only are working out of
which 30 mills are utilising so per cent.
or more, 16 more than 25 per cent, but less
than 50 per cent. 8 are utilising even
less t 25 per cent. of their installed
capacities: and

(b) if so, the reason thereof and the
steps taken to restore all the mills to
full working capacity ?

The Minister of Consumer Indns-
tries (Shri E-.mm?o): (s) and (b). Pre-
cise and complete information is not avail-
able. The Centre is concerned only with
the oil mills registered under the Industries
(Dev. & .) Act, There are 39 such
Mills in U.P. 3 Mills are lying closed,
Full information r:glrdmz the extent of
operstion of the others is not available.
It is, er, relevant to mention that a
mumber of the oil mills in the country are
nat werking to full capacity for variety of

L 1 BEFISMSER " IVIS™T TN RS —yy

reasons, like inadequate supply of oilseeds,
ity between the p?lguy of oilseeds
ang oils, transport difficulties, etc.

Fertilizer Production Committee

*1670. Shri M. Islamuddin: Will the
Atd.stmmx of Production be pleased to
state :

a) whether the recommendations
of the Fertiliser Production Committee
have been considered by Government; and

(b) if so, the decision taken there-
on?

The Minister of Production (Shri K.
C. Rnddg: (a)and (b). The Committee’s re-
commendations regarding the location of
additional fertilizer units and the types
and quantities of fertilizers to be
groduced at cach unijt have been examined

the Government and decisions taken.

¢. details of the decisions are available in
para 3 on page 3 of the Production Minis-
try’s Annual Report for 1955-56.

The other recommendations of the
Committee are mostly of a subsidiary or
incidental nature, and have been made
with the object of enabling the Govern-
ment to implement the main recommen-
dations regarding establishment of addi-
tional fertilizer units. These recommen-
dations are under examination,

Thomas Quality Steel

*3671. Shri §. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Thomas quality
s::l has been experimented in India;
a

(b) if so, how it compares with the
;.flen ?hurth steel both in quality and
ue

The Minister of Heavy Industries
(Shri M. M. Shah): (a) Yes Sir.

(b) Sufficient time has not elapsed
for us to draw conclusions. The common
categories of Open Hearth Steel are re-
ported to be about § 10 per ton costlier
than Thomas quality steel.

Development of Small Industries

*x Shri Bibhuti Mishra: Will
the ister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that some

American experts on small industries
development e come to India;

(b) if so, what are their main fumc-
tiens here; and
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-

(c) the extent to which their advice
has been helpful to the development
of small industries in India?

The Minister of Consumer Indus-
tries (Shri Kanungo): (3) Yes, Sir.

(b) and (c). A statement is laid on the

Table of the House. [Ss¢ Appendix X,

Annexure No. 21].

Foreign Concerns in India

*1673. Shrl Debendra Nath S-rma
W:ll the Minister of Commerce

trgabe pleased to state whethcr

it lu that there is still dilgnﬂty in

between 8 European

istant for the job of

:;?onnbdiry in European con-

in tes-
n:dml of North India?

pay and p
mdlndlln

The Minister of Heavy Industries
(S| M. M. Shah): A atudy of the
employment returns received from foreign
owned and forei con! concerns
in the country shows that foreign and
Indim penonnel geneu.lly get oumpnrable

cales of Jm dearness allowance,
rent, lowance, bonus, leave l.l:ld other
privileges etc., etc. for posts of comparable
responaibility ‘and that, by and large, there
is no disparity in this respect.

Foreign personnel in some cases, however,
fluw overseas allowance and get overseas
eave

This position does not differ in the tea-
gnrdens of North India. Returns submitted
y certain North Indian tea- s show
that com le pay end es are nppl.i-
cable to Indian and Non-Indian
entrusted with jobs of oomplnble mpon
sibility.

Training of Village Level Workers

*1674. Shri Rishang Kdlll.h‘t will
the Minister of Planning pleased
to state the number of so far
trained as Village Level orkeu. Social
Education Organisers and Block Officers
all over Indis, State-wise?

The Deputy Minister of Planning
(Shri S. Mllhn): A statement 1s
Rhoed on the Table of the House. [See

ppendix X, Annexure No. 22].

Goa

*1675. Sardar Igbal Singh: Will the
Prime Minister be pleased to atate:

(a) whether the attention of Gov-
ernment has been drawn to a news

Matric Examination in Goa was held by
the Pakistan suthorities; and

[ 1 SEPTEMBER 1956 ]
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fndtlziu n‘;

(b) ll'no.my ltepl
enment to giv
Goan ltudunum Indu?

lities in India. These fndlitiel include:

Pemlimm to the exami-

@ nations held Eg SC. Bduur.lon
Board Bombny

>

(#) lelittel for entry into India for
the purposes of higher studies;

(1% Pc.lmluhn to visit their homel
in Goa during summer vaca

(rv) Ex facililes for ftmdl re-
quired for their educetion in India.

Flats to M. Ps.

*1676. Pandit D. N. Tiwary: Will
the Minister of Works, Housing aad
Supply be pleased to state:

(a) whether it is a fact that some
new flats for M. Ps. are 1o be construcr-
ed in North Avenue;

(b) whether the flats will be of all

es, A, B, C and D or omly
of type;

c¢) the number of flats remaining
Vléli!t in South Avenue during the
session;

(d) whether even non-M.Ps. are al
lotted flats in North and South Ave

The Parliamentary Secretary to
Housing and
Nl.:'h.r): () Yes

(b) 4 nos ‘B’ type
16 nos ‘C’ Special type
4 nos ‘C’ Corner type
) 4
(d) Yes, if not required by M. Ps.

mm&mmum. Bullding

*1677. Shrl Jhulan Sinha: Will the
Minister of Commerce and Ind

be pleued to state the present pon-
don with regard to bullding
quired on lease by the l-h;h Commu-
sioner for India in London for Com-'
mercisl Publicity aofar as its rental and
utilisation is concerned ?

The Minister of 'l'rudo (Shri Kar-
markar): The building ib lised
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and the rent therefor is bei id by the
Indian Tourist Information gcle nnc,i the
Mysore Trade Agents Office in London.

Atomic Esergy Conference

) Shri Gidwani:
*1678.{ Dr. Satyawadi:
Shri Ram Krishan:

Will the Prime Minister be pleased
to state:

(2) whether & meeting of the re-
Erﬂmunven of India, Burma, Ceylon,
gypt and Indonesia was held in m-
bey on the 24th and 25th July, 1956
to discuss the methods of peaceful uses
of Atomic Energy; and

(b) the decisions arrived at in the
erence ?

The Primse Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): () Yes.

(b) A statement givifng’ :‘he poim‘:i which
representatives of the parti
oountrigm agreed to recommend top:It::isr
Governments ia laid on the Table of the
Iﬁok Sl]bhl. [See Appendix X, Annexure
0. 23).

Community Listening Scheme

*1679. Shri M. Islamuddin: Will the
Minister of Information and Broad-
casting be pleased tostate:

(=) the amount of grant sanctioned
tothe Bihar Government so far for
community listening scheme;

(b) whether the sanctioned grant
has been ufgund adequate to run the
=H

(c) the detalls of the scheme?

The Minister of Information and
Broadcasting (Dr. Keskar) : (a) to (¢).
No grant as such is sanctioned to any
Government for Community Listening
scheme. The scheme as now operated
provides for a subsidy of 50% of the cost
of receiver sets r.o:e%er with their acces-
sories. The sets are to be installed general-
ly in villages with a population of about
1,000 and more within the coverage provi-
ded by All India Radio. The number
and selection of villages is left to be worked
out by the States concerned on the above
bas 3. The Bihar Government has not
yet asked for any sets during this financial
year.

[ 1 SEPTEMBER 1956 ) Written Answers 2026

N.E.F.A.

*1680. Shri Rishang Kelshing: Will
the Prime Miniater be pleased to state:

(a) whether Government have de-
cided their educational policy for the
North Eastern Forntier Agency with
reference to the medium of instruction; and

(b) if so, the nature thereof ?

Sadath Ali Khan): (a) and (b). In line
with the policy of the Government to en-
courage tribal culture, it has been decided
that the medium of instruction in the pri-
mary stage should be in the dialect of the
local people. In the secondary stage, the
dialect will be gradually replaced by Hindi,

Hindustan Shipyard

*1681. Shri S. C. Samanta: Will the
Minister of Production be pleased to
state:

(a) the annual requirements of tim-
ber for building ships in the Hindustan
Shipyard;

(b) how much of it is imporied at
present;

(c) the special varieties of timber
whose substitute cannot be found in
India; and

(d) whether Andaman and Madhya
Pradesh forests have been examined for
the purpose?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) About 650 tons.

(b) About 350 tons. ,

(c) The special varicty of foreign timber
for which entirely suitable substitute is
not available in India, is Oregon Pine.

(d) All the Indian forests including
those in Madhya Pradesh and Andamans
have been examined for the purpose of
finding suitable substitutes for imported
timber, in consultation with the Forest
Research Institute, Dehra Dun,
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SHORT NOTICE QURSTION AND
ANSWER

.

Indo-Pakistan Flood Control
Conference

S. N. 3 17, Shri L. N. Mishra: Will
the ter of Irrigation and Power
be pleased to state:

(a) the subjects discussed at the Indo-
Pak Flood Control Conference held in
Delhi recently; and

(b) the conclusions of the said Con-
ference ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The dis-
cussions at the Conference related to the
co-operation between the Governments of
India and Pakistan for the control of floods
in the eastern regions of the two countries,
and to finalise certain procedural matters
and manner of exchange of information
necessary for measures for flood control
in the two eastern regions;

(b) The Ministers of India and Pakistan
authorised the Chairnfe of the Brahmputra
River Commission (India) and the East
Pakistan Flood Commission (Pakistan) to
correspond with each other direct on
technical matters -and request for such
information as may be of assistance in
tackling flood problems in the two regions.

The Conference approved of the following
recommendations made by the Chairmen
of the two Commissions:—

(1) flood warnings to be given from
Dibrugarh, Gauhati, Patna, Silchar,
Gomti, Khawai and Dholal from
India to Pakistan;

(i) flood warnin
to be given to

from Atrai in Pakistan
ndia;
(41) heavy rainfall data from Shillong
to be transmitted to Pakistan;

(iv) heavy rainfaill data from Sylhet
and Habiganj in Pakistan to be sent
to India; and

(v) India will endeavour to furnish
such other information relating to
the Brahmputra valley or other
assistance as may be considered
necessary by the two Chairmen for
formulating flood schemes in  East
Pakistan.

Forward Markets Commission

1212, Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total number of applications
State-wise  for  recognition  received
so far by the Forward Markets Com-
mission from associations; and

(b) the names of such associations
which have been ised ?

[y
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The Minister of Trade (Sbri Kar-
A statement is
laid on the Table of the House. [See
Appendix X, Annexure No. 24].

Iiolcptlm of Small-scale
Manufacturers

1213. Shri Ram Krishan: Wili the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Union Government would shortly send
a delegation of small-scale manufac-
turers abroad to acquire knowledge of
modern machinery;

(b) if so, whether the members of
the delegation have been selected;

(c) if so, their names (State-wisc);
and '

(d) the names of ) the countries to
bevisited ?

The Minister of Consumer Industries
(Shri Kanungo); (a) to (d). A pro-
posal is under consideration for deputing
to Sweden persons, who are actually working
in small-scale industries, to study how
small-scale industries are functioning in
that country. Details of the scheme have
not so far been finalised.

N.E.S. Blocks in West Bengal

~ 1214. Shri N. B. Chowdhury: Will
the Minister of Planning be pleased
to state the names of National Exten-
sion Service Blocks which are

to be started in West Bengal on the 2nd
October, 1956 ?

The Deputy Minister of
(Shri S.N.Mishra): The matter is under
consideration of the State Government,

Cashewnuts

1215, Shri V. P. Nayar:t Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity of raw cashewnuts
consumed by cashew factories in India
during 1955-56, State-wise ;

(b) the quantity produced during
the above period, State-wise; and
_ (¢) the quantity of raw cashewnuts

imported during the above period and
the value thereof?

The Minister of Trade (Shri Kar-
markar) : (a) to (c). Precise figures of
production and consumption of raw cashew-
nuts in India are not available. During
1955-56 we imported 62,159 tons of raw
cashewnuts of the value of 4,83,72,008
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and it is estimated that indigenous pro-
duction from 1955-56 crop was only about
48,000 tons. Our a\rern?c production
in the country has varied from 50,000 to
60,000 tons. The entire quantity is con-
sumed by cashew factories in India. Sepa-
rate figures State-wise are not available.

Jute Mills

1216. Shrl Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of jute mills that
h.‘;l“ modernised their machinery up-
till now;

(b) the amount proposed to be spent
for the modernisation of jute mills during
the Second Five-Year Plan; and

(c) the extent to which this moder-
nisation has been able to lower the cost
of production and improve the quality
of the products ?

The Minister of Consumer Industries

(Shri Kanungo): (a) The number of
jute mills which have so far modernised
partly or fully inciuding those which are
in the process of modernisation is 64.

(b) Provided modernisation progresses
at its ‘prcuenl: pace, it is expected that a
sum of Rs. 15-20 crores will be spe nt by
the Industry during the Second Five Year
Plan for this purpose.

(c) Precise information is not available
because actual savings in costs or improve-
ment of the quality of products vary from
mill to mill. However, the output of a
modern spinning frame is reported to be
about zs"z higher.

Uranium

1317. Shri Ram Krishant Will the
Prime Minister be pleased to state:

(a) whether any survey has been con-
ducted in the District of Mahindergarh
in PEPSU, where it is o:lieved that huge
quantity of Uranium is available; and

(b) if so, the details thereof ?

The Prime Minister and Minister
of External Affairs (Shrl Jawaharlal
Nehru): (a) and (b). Government have
no information regarding the occurrence
of “huge quantity of Uranium” in Mahin-
dergarh District in PEPSU nor is the

ological formation of the area considered
lacvounblc for such occurrence.
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Textile Mills

1218, Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that textile
mills are proposed to be established in
Punjaband PEPSU;

\b) if so, the location thereof and
the number of spindles and looms to be
installed, mill-wise; and

.©) the number of persons who will
be employed in them, mill-wise ?

The Minister of Consumer Industries
(Shri Kanungo): (a) to (c). A statement
is laid on the Table of the Lok Sabha
[See Appendix X, Annexure No. 25].

Road Rollers

1219. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the three-man Techni-
cal Committee appointed by the Gox:-
ernment of India to assess country's
requirements of diesel rollers has submitted
its report; and

b) if %0, the main features of the
report ?

The Minister of Consumer Industries
(Shri Kanungo): (2) No, Sir.

(b) Does not arise.

All India Handicrafts Board

1220, Shri Krishnacharya Joshi:
Will the Minister of Production be

pleased to statc:

(a) the number  of exhibitions  ar-
ranged by the All India Handicrafts Board
in India during the current year; and

(b) the names of exhibitions proposed
to be held during this year?

The Minister of Production
(Shri K. C. Reddy): (a) The Al
India Handicrafts Board arranged an
exhibition of Indian Metalware at Simla,
Srinagar and Bombay during the current
financial year.

(b) Exhibitions proposed to be organised
;:_ll-;i.‘il‘ls the current financial year arc as
ollows::—

(i) Mctalware Exhibition at Bhavnagar,
Ahemedabad, Hyderabad, Bangalore.
Madras, Calcurta, Lucknow and Bhopa
through the Mobile exhibition units



(ir) Handicrafts Exhibition on the occas-
ion of UNESCO Gen=ral Session in
New D:lhi in November, 1956;

(ii7) Bamboo, Lacquerware and Assam
Crafis Exhibition in New Delhi in
Februarty 1957;

(iw) Exhibition of Handicrafts in
various States in connection with
the celebration of Handicrafis week
in December, 1956.

Surat Brocade Industry

1221, Shri Krishnacharya Joshi:
Will the Minister of Production be
pleased to state:

(a) the steps taken for the revival
of Surat Brocade Industry; and

(b) the amount so far spent for this
purpose ?

The Minister of Production (Shri
K. C. Reddy): (a) The All India Handi-
crafts Board has set up a Pilot Centre at
Surat for the revival of the Indusiry.

(b) A sum of Rs. 40,013 , has been
spent up upto 3Ist July, 1956.

Rehabilitation of Displaced Persons
in West Bengal

1232. Shri D. C. Sharma: Will the
Minpister of Rehabilitation be pleased
to state the amount spent so far on the
rehabilitation of displaced persons  of
Bast Pakistan in West Bengal ?

The Deputy Minister of Rehabilita-
tion (Shri ). K. Bhonsle): Rs. 344154
lakhs under Loans, Rs. 786-35 lakhs
under Rehabilitation Grants, Rs. 2433°17
lakhs on Relief, making a total of
Rs. 6661-06 lakhs upto 30-6-56.

b
Synthetic Textile

1223. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether his attention has been
drawn to a’ process invented in Japan
for the production of synthetic textile
from castor oil, coal and petroleum ; and

{b) if so, whether the process will
suit the conditions in this country for
effecting economy of cotton and other
raw materials required for textiles ?

The Minister of Consumer Industries
(Shri Kanungo): () No, Sir.

(b) Does no, arise.

Indian Information Offices in Foregin
Countries

1224. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased
to state!

(a) the total number of reading rooms
and libraries in Indian Information Offices
in foreign countries; and

(b) whether there is a demand abroad
for information about Indian affairs ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Libraries arc attached to
39 Government of India Information
Offices abroad, out of which twenry main-
tain public reading rooms as well.

®) Yes.

Second Five-Year Plan

Shri D. C. Sharma @
1235. | Shri Hem Raj :

Will the Minister of Planning be
pleased to state the schemes of the Punjab
Government approved by 1he Union
Government for the Second Five Year
Plan ?

The ty Minister of Planning
(Shri S. N. Mishra): Detailed informa-
tion will be furnished in a volume on develop-
ment schemes in the Second Five-Year
Plan which will be published shortly.

Horticultural Department

1226. Shri Bheekha Bhai: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

\a) whether it is a fact that Chau-
dhries and Asstt. Chaudhries in Horti-
cultural Department fall under the caregory
of supervisory staff;

(b) if so, the pay-scale recommend-
ed by the Central Pay Commission ; and

(¢) whether pay-scale recommend-
ed by Central Pay Commission has been
accepted ?

The Parliamentary Secretary to the
Minister of Works, Housing and Supply
(Shri P. S. Naskar): (a8) Yes, Sir.
They are semi-skilled supervisory staff,

(b) The Central Pay Commission re-
commended the scales of Rs. 35—s50 and
Rs. 40—60 for the category ‘semi-skilled
(including semi-skilled supervisory).’

(c) Yes, Sir.
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Nagarjuna Sagar Dam

Shri C. R. Chowdary:
1337 {sm S.V, L. Narasimham:

Will th: Minister of Irrigation and
Power be pleased 1o state:

(a) th: project allowance paid to
the siaff working at Nagarjuna  Sagar
Project and how it compares with project
allowance paid to staff working on similar
projects in other States under Central
Control; and;

(b) the amount spent so far on building
quarters for the staff at Nagarjuna Sagar
Project ? '

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A state-
mant giving the information is laid on the
Table of the Lok Sabha. [Ses Appendix
X, Annexure No. 26).

(®) Rs.3,94,144

Teak-wood Imports

1238, Shri C. R. Chowdary: Will
the Minister of Commerce and Indus-
try be pleased to state the value in rupee
of Teak-wood imported from Burma and
other necighbour countries annually on
Government account and other account ?

The Minister of Trade (Shri Kar--

markar): Import statistics of Teak-wood
o2 Government account are not recorded
separately. A statement showing country-
wise imports of Teak-wood during the last
three years is laid on the Table of the House,
[See Appendix X, Annexure No. 27].

Workcharged Staff of C. P, W. D.

1239. Shri Namblar: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that the
work charged staff of the C. P, W. D, are
covered by the Minimum Wages Act,
1948 and those working in C.P. W. D,
workshops also ufder the Factories Act,
1948; and

(b) if so, whether they are paid for
overtime work according to the above-
mentioned Acts of the Parliament ?

i The Parliamen Secre to the
Minister of Works, Ho Supply
(Shrei P. S, Nasker): (2) Some of the
workcharged statff are covered by the
Minimum Wages Act 1948. The work-
charged staff in Workshop are covered by
the Factories Act, 1948.

(b) As regards the workcharged staff
of the workshop, payvments have so far
beon l;!ude under the Jjepartmental rules.

Orders have, however, been issued that

' payment should be made as required under

the Factories Act.

As regards workers governed by the
Minimum Wages Act, orders have been
ssued that those who are entitled to over-
fime payment in terms of that Act, should
be paid as required by ;l:zmldml, whenever
such payment were withheld by oversight
crotherwise, y gh

Ceatral Public Works Department

1230. Shri Nambiar: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whetherit is a fact that the
workers of the G. Division, C. P, W. D.
and some other Divisions of the Second
Circle, C.2,W.D. did overtime work during
the visit of His Excellency Marshall Bul-
ganin and Mr. Khrushchev to India ;

(b) if so, whether the workers have
been paid for overtime work;

(c) if so, at what rate; and
(d) if not, the reason therefor ?

The Parliamentary Secretary to
the Minister of Works, Housing and
Supply (Shri P. S. Naskar): (a) Some
of the workers were required to work
overtime, /

(b) to (d), Some of the workers were
given compensatory rest. Orders have
been issued for payment to those who
are entitled to be paid for overtime work
according to rules.

Central Public Works Department

1231. Shri Nambiar: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whetherit is a fact that the
workers of the Second Circle, Central
Public Works, Deparument did overtime
;'qu during the International Industries

nir;

(b) if so, whether they have been paid
for overtime work;

(c) if so, at what rate;and
(d) if not, the reason therefor?

The Parliamentary Secretary to
the Minister of Works, and
Supply (Shri P. S. Naskar): (a) Some
:I{e (h%u_ workers did work overtime during

air. -

(b) to (d). Some workers were given
compensatory rest, . Orders have been
issued for payment to those who are entitled
to b:mpaid for overtime work, accerding
or a
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Recovery of Abducted Women

Shri Gidwani:
1232 {sm Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether an Indo-Pakistan  Con-
terence on the recovery of abducted
women was held in Karachi on the 27th
and 28th July, 1956; and

(b) if so, the decisions arrived at in
the Conference ?

The Minister of Works, Housing
and Supply and Commerce and -Con-
sumer ustries (Sardar Swaran
Singh): (a) Yes; the Conference was held
at Karachi on the 28th July, 1956.

(b) A copy of the Press Communique
embodying the decisions taken at the
Conference, which was issued simultaneously
in India and Pakistan on the 29th July,
1956, is placed on the Table of the Lok
Sabha. [See Appendix X, Annexure No.
28].

N.E.F.A.

1333. Shri Rishang Keishing: Will
the Prime Minister be pleased to state:

(a) how many primary schools in
N.E.F.A. impart education through the
madium of the Assamese language;

(b) whether there have becn any com-
plaints from the students or their guar-
dians against continuation of the Assamese
medium; and

(c) if so, the steps Government have
taken to meet their complaints ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) to (c). The information
n:latngm the question is not readily avail-
able. Efforts are being made to collect it.

Indianization of Tea Industry

1234. Shri Rishang Keishing : Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) how far the Indianization of
Tea Industry (in the higher rank of
service) has been done in Assam ; and

(b) how many Indigns, as against
the total number of Eu s, are
employed at present in the tea

ens under Euro management
in Assam in the above category of
service like Managers, Asgismnt
Managers etc, ?

449 LSD—3
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The Minister of Consumer Industries
(Shrl Kanungo) : () Information in
respect of Assam alone, is not available.
The tage of Indians employed in
the Tea industry in the North-East on
salaries of Rs. 1000 and above increased
from 01 in 1947 to 13-4 in 1956, while
the percentage of foreigners decreased
from 99-9 to 86-6 during the same period.

(b) According to the returns received by
Government from the Tea companies in
t.l']m elgorﬂl-l?.ast, 115 Indi%ns were em-
ployed es against 742 uropeans on
the 1st January 1956 in the higher ranks of
service.

Steel Delegation

1335, {Sudlr mhd Singh :

Will the Minister of Iron and Stesl
be pleased to state:

(a) whether an  official delegaton
has visited the E countries
to settle contracts for steel plants;

(b) if so, how far this delegation
hl; been ’suocessful in its mission ;
an

(c) the details
sertled ?

The Minister of Heavy Ind
(Shri M. M. Shah) : (a) Yes, Sir.

(b) and (c). The delegation is still .in
Europe and the negotiations have not
yet been concluded.

Irrigation and Power Projects in

of the contracts

Punjab and PEPSU
Sardar Igbal Singh :
1336. {Slﬂhr Ain.rpnrh
Will the Mimster of and
Power be pleased to state amount

sanctioned for the completion of each
of the irrigation and  power projects
in Punjab and PEPSU States in the
Second Five-Year Plan?

The Deputy Minister of Irrigation
and Power (gh:i Hathi) : The amounts
for individual schemes are under corres-
pondence with the State Gover... ents
and have not been finalised yet.

Indian Employees in Aden
Sardar Iqbal Singh
137 {BndarAlkqlrpm: '
Will the Prime Minister be pleased
to state;

the number of Indians working
('AMt Petroleum and other
allied concerns in  Aden; and
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(b) whether ~ Government are awarc
of the details of their service agree-
ments ?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru) : (a) Necessary information has
been called for from the recruiting Agent
and a Statement will be placed on the Tabie
:g lt.ht:l Sabha as soon as statistics are avail-

e.

(b) Yes, the service Agreements were
approved by the Government of India.

All India Radio
Sardar Igbal Singh:
1238. {Sardnr uri:

Wili the Minister of Information
and Broadcasting be pleased to state:

(a) whether he has received any
representations _from Indians living
abroad asking for broadcasts in re-

onal languages from the All India

in the foreign broadcasts; and

(b) the names of the countries and
the names of the for which
these requests were received ?

The Minister of Information and
gimdmﬂn; (Dr. Keskar) : (a) Yes,
I.

(b) Request for Telugu programmes
have been received from South Africa,
Mauritius and Burma; for programmes in
Punjabi and Bengali from East Africa,
and for Malayalam programmes from South-
East Asian countries. As was explained
in my snswer to Starred Question No.
2567 on 26th May, 1956, the question of
starting a separate foreign broadcasting
service in any regional language is mainly
an economic one, end such services being
very costly, it has been decided for the
time being to limit only to es having
:b ﬁdently large number of listeners

Synthetic Oil Plant
Sardar Igbal Singh:

1239- {Sud-r Ahrpurl?:'

Will the Minister of Production be
pleased to state:

(a) whether the exsmination of the
report of the ‘Experts Committee’ for
the installation of synthetic oil plant
has been concluded;

(b) if so, the nature of the decision
;and

© gf not, the reasons for the
The Minister of Production (Shri
K.C. Reddy) : (a) Not yet.
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(b) Does not arise.

(c) Thereportis under detailed examina-

tion in consultation with other concerned
Ministries.

Automobile Industry

Sardar Igbal Singh:
1340. {Snrdn Akarpuri:

Will the Minister of Commerce
and Industry be pleased to refer to
the reply given to Starred Question
No. 2551 on the 26th May, 1956 and
state:

(a) the names of the places and
factories  visited by Mr. A.J. Romer,
& Director of the Associated Com-
mercial  Vehicles of United King-

(b) whether he has given his ad-
vice and opinion; and

(c) if so, the nature thereof ?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) A statement is
laid on the Table of the House [See
Appendix X, Annexure No. 29].

(b) and (c). Mr. Romer has submitted his
report to the Tariff Commission. Govern-
ment are awaiting the recommendations
of the Tariff Commission about the auto-
mobile industry.

Indian Immigrants
Sardar Iqbal Singh:
12415 {s-rd-r Akarpuri:

Will the Prime Minister be pleased
to state the annual quota allowed for
Indians every year to go to New
Zealand as immigrants?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : There is no snnual quota for
Indians to go to New Zealand es im-
migrants.

Central Board of Film Censors
Sardar Igbal Singh:
1243 {smampul:lf
BWill the Minister of Information and

 be pleased to state the total
number of Indian and foreign films s~parately
certified by the Central Board of Film
Censors during 1956 8o far ?
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The Minister “of InformationWand
Broadcasting (Dr. Keskar): “" L

Films not ex- Fi'msnot ex-
"ceeding ' ceeding ™
2000 feet 2000 feet
in3smm in 35 mm?

and 8oo and Roo feet
in 16 mm in 16 mm}

Totai
Indians 192 324 516
Foreign" 362 974 1,336 ™Y

Displaced Persons Colony

1243. Shri Sanganna : Will the Minis-
ter of Rehabilitation be pleased to
state :

(a) whether it is a fact that a big rehabi-
litation colony for displaced persons from
East Pakistan is being put up in the Malkan-
gir Taluk of Koraput District in Orissa;

(b) the estimated cost of the colony;
and

(c) the progress made so far in this
behalf ? progr

The Deguty Minister of Rehabili-
tatlon (Shri J. K. Bhonsle): (a) No.
A certain ares in the Taluk has only been
suggested and a preliminary survey has been
undertaken.

(b) and (c) : Do not arise.
Export of Meat

1344. Shri Balwant Sinha Mehta :
Wili the Minister of Commerce and In-
dustry be pleased to state ;

() how much meat has been exported

from India during the years 1953, 1954
and 1955 and the value thereof ; and

(b)_which are the chief importing coun-
tries

The Minister of Trade (Shri Karmar-
kar): (a) and (bf : Exports of meat as such
are not separately recorded in the Accounts
re lating to the Foreign Trade of India.

Cess on Tea

134s. Shri K. P. Tripathi: Will the
Minister of Commerce and Industry
be pleased state:

() whether the cess on tea is a on
export teas only ; and tevy

1 SEPTEMBER 1956

Written Answers 2040

}'(!;) H"heth}l;‘r this cess is1 levied{on all teas
sold through export catalogue, irrespective
of the™ fact™whether“or"not suchl teas™are

) u:tinutely exported ?

"The Minister of Consumer In-
dustries (Shri Kanungo): (a) Yes, Sir.

(b)hln the Cglmmthmnket, the price of
tea shown against the ‘export catalogue’
of the Brokers is inclusive of the amount’
of cess. After the purchase of tea, when the
Brokers make a bill to the buyers for the
quantity of tea bought, they exclude the
amount of cess on the quantity of tea.
When the tea is shipped the shippers pay
the required amount of cess to the customs
authority, as cess is only levied on tea actually
exported from any customs port to any port
beyond the limits of the Indian Union,
except exports by post which are exempt
from payment of the cess.

¥ Indian Trade Exhibitions

1246. Shri Kajrolkar : Will the Minister
of Commerce and Industry be pleased
to state :

(a) the names of the places where Indian
Trade Exhibitions have been held from
January 1956 to date in Southern and
Eastern Europe; and

(b) what are the main “categories of
exhibits at these exhibitions ?

The Minister of Trade (Shri Kanr-
nnrhr;t (a) and (b). A statement is laid on
the Table of the House. [Ses Appendix
XI, Annexure No. 30].

Technical Institute for Training

1247. Shri Krishnacharya Joshi :
Will the Minister of Iron and Steel
be pleased to state

(a) whether the roposed
cal Znstitute at Ruurzela for the training
ofdapprenﬁoes has started functioning ;
an

(b) if so, the nmumber of trainees under-
going training there at present ?

The Minister of Industries
(Shri M. M. Shah): (a) No, Sir. Not yet.

(b) Does not arise.

Hand Pounding Rice Industry

Thakur Kishore Sinha
1248, smnm; '

Will the Minister of Productiom be
pleased to state :

(a) the amount disbursed All-India
Khadi and Village Industries o the
Co-operatives of different States separately
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in connection with the development of hand
pounding rice industry;

(b) the names of the registered insti-
tutions for various deve: ent programmes
::l;d hand pounding rice industry in Bihar;

¢) the conditions on which such insti-
tutions are registered ?

The Minister of Production (Shri K. C
Reddy): (a) to (c). Information is being
collected end will be laid on the Table of the
Lok Sabha as soon as it is reccived.

Ambar Charkha

Shri 8. V. Ramaswamy :
“""{sm Thimmaiah :

Will the Minister of Production be
pleased to state :

(a) the state-wise allotment of Ambar
Ch;rkln under the new textile policy ;
an

(b) the proposed State-wise increase
in powerlooms ?

The Minigter of PFroduction (Shri
K. C.Reddy) : (2) and (b). No decision
hsa yet been taken.
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DAILY DIGEST
[Saturday, 158 September, 1956)
ORAL ANSWERS TO s '
. Q. Subji

QUESTIONS . . . 1987—2014 N yoct
%QQ' - Subject 1658 Aluminium Plants .
0. 1659 Tungabhadra j
1630 Border Raids . . 1987-88 l.r:lBonrd l?m’m
.1631 Edible Oils . . . 1989-90 1663 Export of Monkeys .

1632 Conversion _of Refugee
Camps into Townships .  1990-91

1633 Basic Refractories . 1991
1634 Export of Coal . . 199192
1635 -Indian Emigration Act .  1992-93
1636 National Oonm-ucnon :

Corporation . 1994-95
1637 Vigilance Officer . . 1995-96
1638 Bharat Sadhu Samaj . I1995—97
1639 Road Construction by ’
Officers . . . 1997-98
1643 Subsidised Industrial
Housing Scheme . 1998-99
1644 Integration Of India’s
iver Systems . . 1999-2000
1646 Central Public Works
Department . . 2001
1647 Tea Gardens . . 2001-02
1648 Transport facilities in
Backward Arcas . 2002—05§
1650 Loans for House Build- )
ing . . 2005-06

1653 N.E.S. and Commumty
Development Blocks ~ 2006—09

1654 Landin Tripura . . 2009-10
1656 Cement Allocation . 2010-11
1657 ECAFE. . . 2011
1660 Training of Steel Techm-
cians. . 2011-12
1661 Rubber Culu\rmon . 2012-13
1662 Durgapur Steet Plant 2013-14
WRITTEN ANSWBR TO
QUESTIONS . . 2015—42
S.Q.
No.
1640 Rural Elecmﬂcatlon Pro-
gramme . . ‘ 2015
1641 Textile Mills . . 2015
1642 Coal Mining . . 201§-16
Cement Factory, Ma-
1645 cherla . . 2016

Dumbuuon of Tumwn
1649 in Community Projects 2016

1651 Flood Hydrology ~ of
Brahmaputra . . 2016-17
1652 Rolling Mills . 2017-18

Madline
1655 Plant and ry 2018

449 L.S.'D.-—4

1664 Hindustan Anti-Biotics

and Hindustan Insec- .

ticides Ltd. Products.

1665 Central Advisory Council
of Industries . .

1666 Indians in Ceylon . .
1667 Shortage of Cement

1668 Border Incidents . .
1669 Oil Mills . . .

1670 Fertilizer Production

ttee
1671 Thomas Quality Steel

1672 Development of Smad
Industries

1673 Foreign Concerns in India
1674 Training of V:].lagc Level

Workers
1675 Goa . .
1676 Flats for M.P.s

.

1677 Indian High Commissions

Building in London .
1678 Atomic Energy Con-
ference . . .
1679 Community Listening
) Scheme . . .
1680 N.E.F.A.

1681 Hindustan Shipyard

CoLuMmns

2018

2018-19
2019

2019

2019-20
2020
2020-21
2021
2021-22

2022
2022

2022-23
2023

2023
2023-24
2024
2024-25

2025

202§
2026
2026

SHORT NOTICE QUESTIONS

S. N.Q. No.
17 Indo-Pakistan Flood Con-

trol Conference

U.S8.0.

No*

1212 Forward Markets Com-
mission . .

1213 Delegation of Small-
scale Manufacturers .

1214 N.E.S. Blocks in Weot
Bengal . .

1215 Cashewnuts . .

1216 Jute Mills

1217 Uranium .

1218 Textlle Mills

1219 Road Rollers ..
1220 All India Handicrafts

Board . . .
r221 Surat Brocade Industry.

:6:7-38
2028

2028
2028-29
2029

2030
2030

2030-31
2031
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WRITTEN ANSWERS TO-

QUESTIONS—Contd.

U.S8.0. Subject

No.Q !

1222 Rehabilitation of Displa-
ced Persons in
West Bengal .

1223 Synthetic Textile .

1224 Indian Information Offi-

, Ces in Fornm Ooun-

ies

1225 Second Five YearPlan

1226 Horticultural Department

1227 Nagarjuna Sagar Dam

1228 Teak-wood Imports

1229 Workchnrged staff of
CP.W

1230 Central Pubhc Workn
Department .

1231 Central  Public Works
Deéparunent

1232 Recovery of Abducted
Women .

1233 N.E.F.A. .
1234 Indianization of Tea
Industry .

1235 Steel Delegation

DAILY DIGEST

COL UMNS

2031

2032
.2032
2032

2033

1033
2033-34
2034
2034

2035
2035

2035-36
2036

2046

COLUMNS

, 2036

2036-37
2037
2037-38
20138
2038

2038-39

2039
2039
2039-40
2040

2040

2040-41
2041

U. 8.Q. Subject

No.

1236 Irrigation and Power .

jects in Punjab

and Pepsu . .

1237 Indian Employees in
Aden . . .

1238 All India Radio

1239 Synthetic Oil Plant

1240 Automobile Industry

1241 Indian Immigrants

1242 Central Board of Film
Censors . .

1243 Displaced Pmons Co-
lony .

1244 Export of Meat

1245 Cesson Tea .

1246 Indian Trade Exh:b:tmns

1247 Technical Institute for
Training

1248 Hand Poundmg Rlce
Industry .

1249 Ambar Charkha . - .

1250 Export of Groundnut,

Linseed and other
Edible Qils

2042



. LOK SABHA DEBATES
(Part 1I—Proceedings other than Questions and Answers)

5179 o
LOK SABHA
Saturday, lst September, 1936

The Lok Sabha met at Eleven
of the Clock.

[MR. SpeaKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12-02 P,

MOTION FOR ADJOURNMENT
Boue ExrLostoNs N Dmimn

Mr. Speaker: I have received a
notice of an adjournment motion by
Shri H. N. Mukerjee, and I have also
received notices under rule 218 from
Shri Radha Raman and Shri S. V.
Ramaswamy. I have also received
on an earlier day a question regard-
ing explosions in Delhi and that
question has been admitted for the
11th September 1056. I will read
out the adjournment motion—

“The sitution arising out of
the series of bomb explosions in
Delhi, the latest of which hap-
pened yesterday, resulting in
loss of lives, and injuries to
many, and causing panic and
sense of insecurity among the
publie.”

H‘I‘“ Shri Mukerjee anything %o
my

Shri H. N. Mukerjee (Calcutta
North-East): I feel that the incidents
referred to in the motion are of such
& Dature that there should be, I sub-
mit, & discussion in the House to as-
mmlhepuition'hjehhulodio
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this kind of affairs. I cannot go in-
10 the merits of the matter, but I
submit that it is a matter, of conse-
quence and of immediate urgency,
and I expect you would call upon
Government to furnish the House
with particulars in regard to this in-
cident, and then, may be according to
your practice, you will make up your
mind as to whether you will allst
some time for discussion on the basis
of the information furnished

Minister of Home Affairs and
Heavy Industries (Pandit G. B.
Pant): I share the feelings of the
Mover, and I am really distressed
over the injuries caused to innocent
people. Some deaths have also oc-
curred, and I think we are more dis-
tressed and concerned over this than
perhaps anybody else. We have ask-
od the police to do the utmost that
they can.

There were two explosions pre-
viously, but they were found to be
no worse than mere crackers then.
There have been two recently, one a
week ago and another last evening.
A number of persons died in conse-
quence of the explosion that occurred
on the 24th August, and again seve-
ral innocent members of the pubile
were injured yesterday. I am sorry
that we have not yet been able to
place anyone before the court or to
arrest the real culprit about whom we

* can definitely say that he is guilty.

But we feel that everything possible
should be done to trace the culprits

‘and to get them duly punished by

courts, and it is also necessary to
take adequate measures to prevent a
repetition of such occurrences.

The police are doing all that they
can. It is a matter of regret that
they have not succeeded so far. They
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[Pandit G. B. Pant]

will be continuing their efforts with
still greater vigour. So far as th
Government is concerned, it will de
all it can to ensure that such mishaps
do not occur again and that the per-
sons who resort to such methods are
arrested, if there is any gang or any
conspiracy behind it, then proper
measures are taken to prevent also
such sort of conspiracy.

For the present, I am afraid. as in-
vestigation is going on, I am not in
a position to say more at this stage.
I express my sympathy for those
who were injured or the relatives of
those who had died, and I can only
-say that. we feel really sorry and ‘'shall
-continye to be concerned so long as
.we have not succeeded in getting at
;the-culprits and seeing that such in-
cidents do pot happen anywhere, -at
least in or in the neighbourhood of
Delhi., That is -what I: have to state
at this stage. i

.~8Shri Raghavachari (Penukonda):

45 it a fact that the police had ‘Inti-
‘mation that such a thing would ke
place yesterday, and the police had
also posted nearly 200 or’ even more
than : 200 : constables, and yet the
#hing has taken place without thle
real culprits being caught?

‘Pandit G, B. Pant: I do not exact-
Ty know if theé police had intimation,
‘but T am told that there was a large
humber - of policemen at the spot to
see that no untoward incident hap-
pened. About the other part I have
n{ .uifol‘matmn

'_Shrinaghavachari It is the news-
paper report.

Shn Ihdlu Baman (Delhi City):
In view of the successive bomb ex-
plosaom and in. view of what the
bon. Heme  Minister has  just now
said, will it not be possible that we
have a fuller report or statement
from the hon. Home Minister indi-
cating the protective measures that
Government have taken for that area

and such other steps as would en-
sure the protection of the people liv-
ing there?

Pandit G. B, Pant: One cannot say

" that that particular area alone is in

danger or that every time, in case
such incidents are to recur, that alone
will be chosen. But every care will
be taken to see that that area is well
guarded. I understand that the co-
operation of some of the inhabitants
of the area has already been sought
and obtained, and everything else
that can be done will certaihly be
attempted.

Aot wageaTaig (wieT) © Far @
H#4t wERT ¥ qg WEH FT aFar §
fF faeslt wa facclt Y g% afegam
st § o g8 fred @1 aw wey &
9 FET F @A A § aga g
YT g et it & W s it aw
e garfdls 7 5@ a1 § w=a.
| BT T S § A §
aret & fow 7 o1 o TawrgE Ge gd
¢ % g smae o T A oW
mhmmgmmauﬁt
& T g § i e T wREEy-
R Al § wfe wwt ¥ @ A A
R A T ol @ 9 R s
I@FARTH T FA AT AL

e Mo wo o : A www
| ® 0T &0 agT & 9 v At wond
=Y gaT o S e e & wd Fraragt
aferw & sfcy freer ataar aar ar
T & S ad Y S #an |
TR W AT agEw W foaar fam
AT E I N gl FF w1 e
fom amdmr g FE we W am
T%E % 8w § w1d oY ag e un
BU%1 % FITAT ISET ATHAT
- Mr. Speaker: Now, according to

this notice of sadjournment motion,
some explosion occured yesterda:
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Shri Krishnacharya Joshi and three
other hon. Members of this House
have tabled a question on the 26th
of August relating to an explosion
near Jama Masjid. That question
has been put down for the 11th Seps
tember, 1956. In the notice given by
Shri Radha Raman and Shri S. V.
Ramaswamy under rule 216, refer-
ence has been made to some explo-
sion in Shillong also. The hon.
Home Minister has placed before the
House whatever information he is in
possession of and he has also said
-what steps have been taken so far,
and that both the Ministry and the
police are vigilant and are trying to
find out the culprit. There is a ques-
tion to be answered on the 11th. So,
I will keep this notice tunder rule
216 pending till that date. What-
ever further information is available
will be placed before the House on
that day. -~ The hon. Membe:_:s also
will have an opportum’ty to put some
questions because the question has
been -admitted and pyt down for that
day. In view of all these circums-
tances and in view of statement that
has been made giving whatever in-

£armation was available, I do’ not
think it nécessary to. allow this ad-
Jou:nrnent motlon

. PAPERS LAID ON THE, TABLE .

. Ixnnn Fnon‘rm ADMINISTRATIVE
Seavice’ m:rus

The Parliamentary = Secretary to
the Minister of External Affairs (Shri
Sadath Alli Khan): Sir, on behalf of
Shri Jawaharlal Nehru, I beég to lay
Ghthe'l‘ableacopyotthelndhn
Frontier  Administrative’  Service
Rules| 1956, published in ‘the Notiffca-
tion No.'S. R. O. 1782, dated- the 11th
August 1956. [Placed in' Library?
Ste No. S-384/56]

1 SEPEMBER 1956

Messages from Rajya g134
Sabha

STATEMENT ON FLOOD SITUATION

The Deputy Minister of Irrigatiom
and Pewer (Shri Hathi): On behalf
of Shri Gulzarilal Nanda, I beg to
lay on the Table a copy of the state-
ment on the flood situation in the
country..  [Plgced in Library: See
No. 5—365/56]

MESSAGES FROM RAJYA SABHA

Becretary: Sir, I have to report
the .followding two -messages reczived
from the $ecmtary of Rajya Sabha:

(i) In mordance with | the
provisions' of rule 125 of "the
Rules of Procedure and Conduct
of Business .in-the Rajya: Sabha,
1_am directed -to inform the Lok
"Sabha that the' Ra,]ya Sabha, at
its sitfing held - on the 30th
August, 1956, agreed ' without any
amendment to.the National High-
ways Bill, 1956, which was pass-
ed by the Lok Sabha at its sit-
ting. held on . the 13th: August,
1956." ]

. (ii)- ‘I am directed to inform
the Lok ,Sabha that the Rajya.
Sabha, at its sﬂtmg held ..on
Thu.rsday, the 30th August, ;1956,

' - passed the’ enclosed motion cen-, .

curring in the recommendation of
the Lok Sabha that the Rajya

Sabha do Jmn in the Joint Com-

" niitfe'd? the' Houses on the Bill

further to amend the Motor Vehi-

‘cles ‘Adt, 1939." The names of the

members nominatéd by the Rajya

Sabha to serve on the said Joint
Cmpmxttee are set’ out in the mo-

tion”

MOTION

“That this House eoncurs . in
the recommendation of the Lok
Sabha that the Rajya Sabha do
win in tEe Joint Commitbee usl
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[Secretary]
the Houses on the Bill further %o
amend the Motor Vehicles Act,
1939, and resolves that the fol-
lowing members of the Rajya
Sabha be nominated to serve on
the said Joint Committee:
1. Shri T. J. M. Wilson
Shri K. S. Hegde
Shri H. P. Saksena
Shri P. D. Himatsingka
Sardar Raghbir Singh Punjba-
zari
Shri Deokinandan Narayan
Shri Amar Nath Agrawal
Dr. Purna Chandra Mitrs
Dr. R. P. Dube
10. Shri K. P. Madhavan Nair
11. Shri R. P. Sinha
12. Shri S. N. Mazumdar
13. Dr. Radha Kumud Mookes}i
14. Shri T. Bhaskara Rao
15. Shri Lal Bahadur Shastri®

;o

Ll ]

BUSINESS OF THE HOUSE

The Minister of Parliameatary
Affairs (Shri Satya Narayam Siahka):
@ir, with your permission, I rise to
announce that the fellowing items of
Government business will engage the
attention of this House during the
week commencing 3rd September,.
1956:

Bills for comsiderotion aond passing

1. The Cemtral Excise and Salt
fAmendment) Bill.

2. The Constitution {Ninth
Amendment) Hill, as reported by
the Joint Committee.

4. The Scheduled Castes and
Scheduled Tribes. Orders (Amend-
ment) Bill.

4, The Representation of the
People (Third Amendusecky BL
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Other Business

§. Further consideration ef the
Becond Five Year Plan scheduled
to commence on B8th September.

8. Considerstion of Motlong for
modification of the Represents-
tion of the People (Preparation of

Electoral Rolls) Rules, time permit-

ting.

BUSINESS ADVISORY COMMITTER
Forty-FIrsT Rrrorr
The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move:

“That this House agrees with the
Forty-first Report of the Business
Advisory Committes, presented
to the House on the 31st August,
1956."

Mr. Speaker: The question is:

“That this House agrees with
the Porty-first Report of the
Business Advisory Committes pre-
sented to the House on the 3lst
August, 1956."

The Motion was adopted.

BUSINESS OF THE HOUSE

The Minister of Home Affairs and
Heavy Industries (Pandk G. B. Pant):
Sir, Yesterday, I had expressed the
hope that I would be able to place the
Backward Classeg Commission's Re-
port on the Table today: I find that
it has been arranged with your Secre-
tariat that the Report has to be placed
and circulated on the 3rd. So, if you
permit me, I shall do so oo the 3rd of
September, 1856,

Mr. Speaker: Al right.

Shri Jangde (Bilaspur—Reserved—
Sch. Castes): Sir, before taking up
further business, I would like to have
one clarification. Ag announced by
the Minister of Parliamentary Affairs,
we are discussing the Scheduled Castes
and Scheduled Tribes Orders (Amend-
ment) Bill on the 6th and Tth of this



s;&yRepreuluﬁmtoj'ﬂu

People (Third Amend-
ment) Bill

month. Before that, the report of ths

Backward Classeg Commission should

have been discussed here.

has said that he will place it on the

Table of the House,

Shri Jangde: We are mot having
time to discuss it in this session.
Mr. Speaker: The hon. Members
can go on referring to it at the time
of discussion of that Bill sp far as
it affects that.

Shri Velayndhan (Quilon cum Mave-
ilkkara—Reserved—Sch, Castes): We
should have time to finish reading the
report. (Interruptions.)

Mr. Speaker, The hon, Members
are anxious to have some discussion
on the Report of the Backward Classes
Commission. The Bill that ig placed
before the House deals with particular
matters; it does not cover the entire
range of subjects covered by that Re-
port. Usually, some time is given for
the discussion of the Report after the
Report i presented. Ig it possible to
provide some time?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
It is not peesible, unless we decide to
sit beyond the 13th of this month

Mr. Speaker: Very well, we will
<consider it.

Shri H. N. Mukerjee (Calcutta
North-East): I suggest that the Re.
port be circulated to the Members
and not merely laid on the Table. It
Is necessary for us to go through it
before we discuss it.

Mr. Speaker: Copies will be circu-
lated to all Members; it will either be
#ent to their houses or it will be kept
In the Notice Office so that the hon.
Members who want to have a copy
may take it from the Notice Qffice.

REPRESENTATION OF THE PEOPLE
(THIRD AMENDMENT) BILL*
The Minister of Law and Mimority

Affairs (Shri Biswas): Sir, I beg to
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move for leave to introduce a Bill
turther to amend the Representation
of the People Act, 1950.
Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1950.”

The motion was adopted.

Shri Biswas: Sir, I introduce the
Bill.

BUSINESS OF THE HOUSE

Shri Bansal (Jhajjar—Rewari): Sir,
before you proceed wih the next busi-
ness, I would like to refer, with your
permission, to the time that has bheen
allotted to the discussion of the Cent-
ral Excises and Salt (Amendment)
Bill, After going through the Bill,
some of us find that it initiates a
complete departure from the taxation
policy and tries to tackle the inflation-
ary situation in the country in a par-
ticular manner. It involves a large
number of principles which will re-
quire to be discussed in this House-
I request that two hours' time is not
sufficient and that some more time
should be given. In fact, I would
go as far as to suggest that even if
some time is cut from the discussion
of the Report of the Planning Com-
mission, this should be given more
time.

Several Hon. Members: No.

Mr. Speaker: What more time does
he want?

Shri Bamsal: At least two more
hours should be given.

Mr. Speaker: We will consider.
Originally, when it was introduced in
this House, some hon. Members have
suggested that two hours may be
allotted for this Bill. Now the hon.
Member says that it involves a matter
of policy and so on. But, I think
there may not be many hon. Mem-
bers who will deal with that subject;
a few of them will touch that subject,

*Published in the Gazette of India Extraordinary, Part II,

dated 1-9.56, pp. 807-9.

"Section 2,
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Four hours ‘'may be too long; we can-
not find that much time. In between,
we can strike a via media and have
three hours; we can have two hours,
to be extended by one hour, subject
to the discretion of the Chair.

RESOLUTION re: —PRESIDENT'S
PROCLAMATION re: TRAVAN-
CORE-COCHIN '

Mr. Speaker: The House will now
take further consideration of the fol-
lowing Resolution moved by Pandit
G. B. Pant on the 3lst Ausust, 1956,
namely:—

“That this House approves the
continuance in force of the Pro-
clamation issued by the President
on the 23rd March, 1956, under
Article 356 of the Constitution,
in relation to the State of Travan-
core-Cochin and approved by the
resolutions passed by Lok Sabha
and Rajya Sabha on the 29th
March, 1956 and the 24th April,
1956, respectively.”

re—

Four hours were allotted of which
two hours ang fity-seven minutes have
been taken. One hour and three
‘minutes new remain. Shri Kottukap-
pally may continue,

Shri. Kottukappally (Meenac h.II)
Sir, Shri Punnoose in his speech yes-
terday said that when Mr. Rau, the
Adviser to the Rajpramukh, made
an appeal for industrial peace in
Travancore-Cochin State, he was, to
some extent, taking the side of the em-
ployers. What actually he said is this:
“While Government would sternly set
their face against attempts on the part
of employers to deny their workers
the rights and privileges secured to
them under our labour laws, or give
them in a niggardly or half-hearted
manner, Government alsp expect
labour leaders to discourage the conti-
nual waving of flags and such other
things.” He was not arguing the case
of the employers at all. Nobody can
deny the fact that Industries are ad-
versely affected by the continuous
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trouble and disturbance among the
labour class in the Travancore-Cochin
State. It is a . fact; it is truth, just
truth, I would also make the same
appeal to my friends of the leftist
parties that the Adviser has made. It
is a good advice that he has tendered.
Let there be peace in that region.

Shri N. Sreekantan Nair
cum Mavelikkara) rose—

Mr, Speaker: Hon. Members shall
put guestion only at the end of an hon.
Members’ speech.

Shri N. Sreekantan Nair: Then it
will lose the context,

Mr. Speaker: All right.

Shri N. Sreekantan Nair: Is the
hon. Member aware that in Travan-
core-Cochin State, from 1947 to 1955,
the number of strikes and lock-outs,
and the loss of man-days has been
the lowest in the whole of India?

Shri Velayndhan (Quilon cum Mav
likkara-Reserved-Sch. Castes): It is
stated in the publication itself,

(Quilon

Shri Kotiukappally: I have ng
statistics apout working hours with me,
but it is common knowledge every-
where in India, even in Europe and in
the United States, that the most
troublesome spot so far as labour is
concerned is unhappily my Travan-
core-Cochin State. I do not think
that members of the leftist parties
over there would put their hands on
their breasts and say that it is false
information. I would also ask them,
in the interests of the future of our
State, in the interests of the working
class so that people from outside may
go over to Travancore-Cochin and set
up industries of all kinds, to see that
there is some industrial peace. If
there be some dispute between the
labour and employer, let that dispute
be decided by arbitration and by
negotiation. ¥ our friends the leaders
of the leftist parties would give a
signed declaration that for the next
five years or so every dispute between
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the employers and employees would
be decided by arbitration and nego-
tiation, 1 am sure industrialists from
Bombay, Ahmedabad,  Calcutta,
Madras, Coimbatore and other places
and industrialists from outside India
will go over to Travancore-Cochin
State and decide to set up new
industries.

Shri Velayudhan: The hon. Member
himself is trying to set up some indus-
tries.

Shri Koftukappally: I will try, if
you won't give trouble.

Sir, I was mentioning yesterday
about some major industries to be
established in Travancore-Cochin State.
Now there are the highlands of Devi-
kulam, and Peermede in Travancore-
Cochin. These areas are absolutely
fit, and every facility is there, for
establishing a large-scale dairy farm,
Karachi cows, Andhra cows, Jersey
cows and even the Australian breed can
be reared there. It would be one of the
best spots in the whole of India for
setting up a large dairy farm. We
are now importing tons and tons of
dry milk from outside India. We
can have the cattle of all breeds reared
in these highlands and the import of
milk lessened to that extent.

Speaking about Devikulam and
Peermede—that happens to be in my
constituency and late last week I was
over there in those highlands. There
are two or three new townships there.
One is on the way from Neriaman-
galam to Munnar, the others near
Pallivasal. Those townships were
established at the request of Govern-
ment authorities when the hydro-~
electric schemes were being started,
Now, because the Government want
to put up some hospital in one place
Or some other buildings as quarters
for Government officers in the other
Dlaces, they want the townships to be
removed When I went to those
Places, the men, women and children
In those townships collected and
petitioned. The Government have
thousands of acree to build upon.
They can have their hospital or quari-
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ers at other places rather than disturb
these poor people from their hovels.
Well, Sir, home is sweet to everyone.
Whether we live in a palace or in a -
hovel, home has its sentimental value.
The English poet sang:

“Home, sweet home, there is
no place like home.”

I saw tears in their eyes. These poor -
people have been threatened that their
houses would be demolished. In fact, -
I would be happy if the Government
would build palaces, pyramids or
parthenons for their officers. But
whatever they do; let them not be
built on the house-tops of other
people; let them not be constructed
on the roofs of poor people's hovels.

Then, so far as railway routes are
concerned, Kerala State is one of the
most ill-developed We have been
mentioning this for many years.
Everyone of us here in the Parlia-
ment from the south has been demand--
ing expansion of railway lines in that
State. One major line can be the
route between Cochin and Madurai.
That will open up the Tamilnad and
give easy facility for people in the
centre of Tamilnad to go to west
coast, that is Cochin. That will
improve trade both in the Tamilnad
and in Kerala State. It will open up
the Travancore highlands also.

What did we get with all our repre-
sentations to the Centre and the
Railway Ministry? We got just 110
or about 120 miles of railway Lline
between Ernakulam and Quilon and
much is said about it. We wanted a
broad gauge line and they gave us
a metre gauge. Building metre gauge
lines now, I should think, is like
building a Spanish Armada for the
defence of this Republic. '

There is another very important
line and that is the Cochin-Quilon
line via Alleppey. There can be a
third line and that is the Thiruvellah-
Punalur line. I commend these
schemes to the Railway Ministry.

During Question Hour today men-
tion was made about the expansion
of cultivation of rubber. I am happy
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they are doing it. Some steps are
also being taken for the expansion of
the cashewnut plantations. I am
sure the Government will give their
serious attention to this, because we
are very much short of cashewnuts
for processing and our factories do
not find sufficient material to work
with. The factories in Quilon,
Trichur and other places do not get
enough material. We have to import
cashewnut from East Africa to be
processed in Quilon. Our differences
with the peaple of Africa might even-
tually deprive us of this product It
is high time that we think about
cashew plantations.

Then, as I have already said, there
is cardamom. The Government should
pay their attention to expanding the
cultivation of cardamom. Some sub-
gidy can be given to the cultivators
to encourage them. Some scientific
knowledge and information can be
imparted to these -cultivators for
improving their plantation.

There is another matter that is
causing much heart-burning in
Travancore-Cochin and that is the
question of the depressed classes, the
Pulayas, Pariahs etc. This is a
matter about which representations
had been made to the Congress Min-
istry in Travancore-Cochin State and
also to the Central Government. If
a Pulaya becomes a Christian or a
Muslim, he loses all the benefits he
gets as a Scheduled Caste. If a Pulaya
becomes again 'a Hindu Pulaya, he
gets back all the benefits. Sir,
we recite the Upanishads; we recite
the Buddha Sutras; we quote the
Koran and the Bible chapter and
verse, but I am sorry there is much
pettiness in our hearts. Tagore once
sang: “Strike, strike at the root of
penury in our hearts”. I would say,
we must all pray at times so that the
pettiness, the parochialism the pro-
vincialism and the communalism in
our minds might be wiped away,
might vanish.

An Hon. Member: Communists?

Bhri Kedtukapally: Communists—
that is a worse evil.
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I would request the Government of
India, the Home Ministry and the
Government of Travancore-Cochin te
look into this question. There is not
much difference of opinion, so far as
the old members of the Travancore-
Cochin Legislature and the major
communities are concerned, in this
regard. - The major communities—the
Hindus, the Christians and Mussalmans
—have more or less said that no dis-
crimination should be shown to the
Pulayas, Pariahs etc. whether they are
Mohammedans, Sikhs, Christians or
Hindus. Pulayas are poor, or at least
most of the Pulayas are poor. They
are ignorant. To whatever religious
denomination they may belong, if
they are poor and if they are ignorant,
all help and facilities should be given

. to them without any discrimination as

to their caste, creed on religious
persuasion.

So far as the small-scale industries
are concerned, I was happy to see a
booklet in Trivandrum, when I was
there last time, which had been pre-
pared by Shri K. C. Chacko. It gives
information as to the type of small-
scale industries that can be started in
Travancore-Cochin. I wish that much
more publicity is given to that book-
let. After the information is confirm-
ed then the Government can ask the
people to come forward to start the
industries.

Shri A. M. Thomas was mentioning
yesterday about the starting of tech-
nological and technical institutions in
different district headquarters and
even in the different taluk head-
quarters. I commend all that Shri
A. M. Thomas has said about this
subject.

I think my time is up, and I must
stop. Before closing, I would request
the hon. Home Minister, Pandit G. B.
Pant, to take good care of my Kerala
State. I commend Kerala to his care.
When I hear him in this Parliament, I
feel that neither Demosthenes nor
Cicero spoke better. He is the patri-
arch of this paramount Parliament. He
is like the prophets of old, a man of
enlightenment, of understanding and
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of wisdom. I wish to tell him in all
earnestness and from the very bottom
of my heart that unless something
tangible is done for the Kerala State
before the sands of time run short it
might eventually imperil the solidarity
of our Republic which, God in his
mercy, forbid.

Mr. Speaker: Shri H, N. Mukerjee.

Shri Achuthan (Crangannur): With
due respect to Shri H N. Mukerjee,
I might point out that there are a few
more Members from Travancore-
Cochin who want to speak.

Mr. Speaker: Shri H. N. Mukerjee
will speak only for a few minutes.

Shri C, B. Iyyunni (Trichur): May
I request that the time allotted for
this subject may be extended at least
by half an hour so that the
other Members who wish to speak,
may also speak?

Mr. Speaker: Four hours have
been allotted for this subject. I am
going to call the hon. Minister at
quarter to one. In between, the hon.
Members can take five or six minutes
each. I shall call as many of them
as possible within the time available.

Shri N, R. Muniswamy (Wandi-
wash): Only Members from Travan-
core-Cochin State have been speaking
till now. None else has spoken.

Shri Nettur P, Damodaran (Telli-
cherry): The Members from Malabar
are yet to speak, quite apart from the
Members from Travancore-Cochin.

Mr, Speaker: Yes, but the time is
limited. Shri H. N. Mukerjee.

Shri H. N. Muokerjes (Calcutta
North-East): I shall be very brief
because I feel that this is a subject on
which naturally my friends from
Travancore-Cochin would speak from
first-hand experience, and as far as I
can make out, they have already had
a field day. The only reason why I
intervene is that this resolution is
being watched, so to speak, by the
whole country, because, the back-
ground to this resolution is something

%
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which, try as I may, I cannot entirely
forget. It has come about that tha
cultured and talented people of
Kerala, that lovely strip of land in
the south-west corner of our country,
have been deprived, for good reasom
or bad reason, of the prerogatives of
freedom. There has been a feeling
which has already been expressed in
the House, that the reason for this
proclamation and its continuance is
really the fear of the ruling party,
that is, where it cannot have a free
hand, it will try to bring into opera-
tion all the apparatus of its authority
in order to prevent the appearance in
Kerala of other political parties who
might perhaps try their hand at admi-
nistration. But I know that I cannot
go into the details of that matter, but,
specially on the eve of the general
elections, there is the feeling in the
country that there should be oppor-
tunities in this country for different
political parties coming into power in
different States, if the electorate in a
particular region happens to vouch-
safe, to other parties than the ruling
party, the power which representa-
tives of the people should get

The Home Minister, when he spoke
yesterday, expressed a desire that
perhaps the House would like to
record its appreciation of the work
which has been done by the Adviser.
As I have said before, I do not have
first-hand experience of what is hap-
pening in Travancore-Cochin, but
from the trend of the speeches made
even by my friends from the Congress
party, it appears plain that there are
many grievances in Travancore-
Cochin which have not been locked
after as efficiently as perhaps they
might have been by the Adviser. May
be in certain respects the Adviser's
administration is entitled to eppre-
ciation, but, basically speaking,
people’s desire for real exercise of
self-Government has been thwarted
in such a manner that small mercies
do not appear to them to be parti-
cularly palatable. Therefore, 1 fear
that I cannot pay a particularly men-
tionable tribute of appreciation to the
work of the Adviser.



5197 Resolution re:

{Shri H. N. Mukerjee]

Besides, I find that the Adviser, in
his first statement to Travancore-
Cochin and its people, said that the
people there could have a short res-
pite from politics and that they were
going to have impartial administra-

tion. I know that at one time, before

we were independent, politics was our
absorption by day our dream by night,
and it was politics of a particular
description. After Independence, the
character of that politics has changed,
but surely, in order to bring our
country nearer the heart's desire of
our people, we do want to participate
in the right kind of politics so that
the people can shape their own desti-
nies in Travancore-Cochin. That,
however, has not happened, and the
respite from politics promised by the
Adviser has not obviously been appre-
ciated by the people. Even assuming,
though not admitting, that the Adviser
has brought good Government to Tra-
vancore-Cochin, that good Govern-
ment by the Adviser has been felt by
the people to be no substitute of for
real exercise of self-Government by
themselves. That is why there has
been expressed in this House so much
complaint in regard to the adminis-
tration of the Adviser,

I wish in particular to make a re-
ference to a dispute between the
Alleppey Municipal Council and the
administration of the Adviser—a dis-
pute over the granting of relief to
lower income-groups with respect to
property tax. I am given to under-
stand that the Municipal Counecil of
Alleppey was authorised to levy pro-
perty tax, and in order to do so, it
could rely on two provisions of the
Travancore-Cochin District Municipa~
lities Act, namely, section B2(5) and
section 124, Section 82(5) gives
power to the Council to exempt from
levy of property tax any property
with an annual rental value of Rs. 18
or less. The cther section—section
124—gives power to the Municipal
Council to exempt any person or clase
of persons from the payment of tax,
but only with the sanction of
Government.
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The Alleppey Municipal Council,
according to the information supplied
to me, decided that it was better to
extend the area of relief in regard to
tuxation. Now, if exemption could
be granted on properties of the
annual rental value of Rs. 18 only,
then, relief could be given to about
4,000 assessees out of the total of
24,000. The idea was, on the part of
the Municipal Council, to offer this .
reliet to as many of the low income
group as possible. Therefore, the
Municipal Council wrote to the Gov-
ernment of the day, which was a
P.5.P. administration, for sanction
under section 124. They detailed a
proposal that owners of property with
an annual rental value of Rs. 60 and
below should be exempted. Acecord-
ing to that proposal, something like
18,000 assessees would get relief. Ad
that time, the P.5.P. Government gave
sanction to this idea of extending the
ambit of relief. As a matter of fact,
the coffers of the Municipal Council
did not suffer in the least and thare
was no loss of revenue to the Council
on account of this. Because, while
formerly, I am told, the Council was
collecting Rs. 1,230,000 of house tax,
tne present Council is collecting about
Rs. 1,898,000 in spite of the additional
and, substantial relief given to the
lower income group of taxpayers.
Three years after this event in 1958,
we find that this progressive taxation
policy which helped the lower income
group and which altogether did not
bring about any diminution in the
municipal revenue, was looked
askance at by the Administration.
Now, the Administration of the
Adviser has ordered the Municipal
Council of Alleppey that it was not
proper or necessary to have had the
exemption. The result is, from now
onwards the 24,000 property owners
would have to pay the tax.

I am told- that the Alleppey
Municipal Council has taken up this
matter with the Adviser. As far as
the Adviser and his Administration is
concerned, their attitude is very un-
sympathetic and it may even be that
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the Municipal Council, in the interests
of its own policy as well as in the
interests of the low income group
among the citizens in that town, may
go to court. This is an instance where

I find that the action of the Adviser °

is absolutely in disregard of the inter-
ests of the low income group of our
people and also in disregard of certain
rights which were exercised by the
Municipal Council after fully comply~
ing with the provisions of the law
concerned. This is one instance how
we find the Adviser is functioning. I
am told that all over Travancore-
Cochin, not only in the town of Alle-
ppey, there is & great deal of feeling
over this kind of encroachment upon
the rights of municipalities, an en-
croachment which, at the same time,
involves an attack upon the position
of the lower income group of our
citizens. .

I said that I was going to be wery
brief......

Shri A, M. Thomas (Ernakulam):
The only remedy is to amend the
Municipalities Aect. It is not within
the jurisdiction of the Adviser to
grant any relief.

Shri H. N, Mukerjee: This tax was
imposed by the Municipality and the
relevant sanction was received from
the Government. If, at any subse-
quent stage, there was going to be a
review of the position, naturally, the
Administration was welcome, Bln., for
the Administration to try to apply
sanctions against the Municipality and
to try, at the same time, to deprive
the Municipality of what it considers
to be its rightful privilege under the
Provisions of the law, is something
against which public opinion in
Alleppey and Travancore-Cochin,
according to the reports reaching me,
Is extremely indignant.

I 5aid 1 was going to be very brief.
1 won't refer to any other matter
except to repeat what I said earller,
That is, in regard to what has happen-
ed in Travancore-Cochin, we have
Serious misgivings. We have an
®pprehension especially on the eve of
e general elections that the policy
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of the party in power is to see thai
it remains in power all owver the
country and that even where the
people exercise their franchise in a
manner which is derogatory te their
power, in a manner which is detri-
mental to their continuation in certain
rigions, even then, they are going to
bring into the picture certain appara-
tus of authority which they have done
in the case of Travancore-Cochin. I
feel, therefore, that we are very un-
happy in regard to this proclamation.
We are, doubly unhappy when it
becomes inescapably necessary for the
proclamation to be continued. But,
we cannot, in all conscience, support
the Resolution which my hon. friend
the Home Minister has brought before
the House.

Shri Mathew (Kottayam): There
are only three of us. If we are given
ten minutes each, it would be only
half an hour, That is within the
discretion of the Chair.

Shri C. R. Iyyunni: Time may be
extended by one hour. '

Shri Achuthan: Members who speak
in the beginning take 30 or 35 minutes.

‘Mr. Speaker: I cannot help it now,

Shri C. R. Iyyunni: That is not the
point. It is the usual practice here,
for the Member who speaks first to
get as much time as he wants and
the Speaker or the Deputy-Speaker
allow him to continue.

Mr, Speaker: If it has been done
already, hon. Members must have
taken exception then and there. Pro-
bably, the hon. Member was not pre-
sent. I cannot extend the time, Hon.
Members have spoken at length, I
suppose they spoke about Travancore-
Cochin and not about any other sub-
ject, Now, five minutes to Shri
Achuthan.

Shri C. R. Iyyunni: Mr, Speaker. ...
Mr, Speaker: Shri Achuthan,

Bhri Achutham: 1 am sorry that
yesterday, the other Members, without
considering that there were other
Meambers coming from that State,....
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Mr. Speaker: They must have had
some consideration. .

eonsidering that there was no Assem-
bly in that State, took a lot of time.

Mr. Speaker; I shall bear this in
mind when the next occasion comes

up.

Shri Achutham: This is the time for
extension of the proclamat:m
Yesterday and . today also, Shri
Punnoose and Shri H. N. Mukerjee
stated, not angrily, but in a resent-
ful way, that there was no occasion
for democracy to have sway in
Travancore-Cochin. After the resig-
nation of the Congress Ministry,
every chance was given by the
Rajpramukh and the Government of
India to see whether it was pessible
for the other parties to come together
and form a Government If even
after a long time # had not been
possible for them to co-operate and
come together, it iz not the fault of
the Government or the Rajpramukh.
My point is, now let the people and
all perties in Malabar and Travan-
core-Cochin open their eyes and see
that after the general elections are
over, & strong democratic party
comes into power that is the only
solution. Nobody denies that a
democratic party should come into
power. The PSP. was in power
for one year. I understand that the
Communist Party is in a critical
stage. That iz why they want the
co-operation of all other pa&rties ex-
cept the Congress. Now, Shri Jai
Prakash NaYain who has given
Jeevandan for sarvodaya has come
forward and stated that there is no
objection to have an alliance with the
Communist Party. It is all power
politics. It is the people who should
mee that a democratic party comes
into power. I appeal to Shri Pocker
Saheb, who is not here and to the
Muslim League of Malabar. Let
them open their eyes to what is
happening in the neighbouring coun-
tries. Let them think what party is
best for them. The time has now
<ome for them to come forward and
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gay, let us come together and let us
have a strong democratic Govern-
ment in the State. I think Shri
Asoks Mehta, Acharya Kripalani,
Shri Pattom ‘Thanu Pillai, Shri
Kelappan and other leaders should
think one hundred times before tak-
ing a decision to have an alliance
with the other leftist parties which,
though they may sometimes proclaim
that they are for democracy, may not
follow democratic principles through-
out their career. It is no good Shri
H. N. Mukerjee and Shri Punnoose
saying that democracy is in danger.
How can there be two bye-elections
in one year? Necessarily we have to
extend the proclamation. As was
stated by the Home Minister, in
Nuvember, there should be another
proclamation including Malabar and
Kasarkode.

Coming to the fivre months of
President’s rule, I am very happy to
say that the Adviser is doing his job
well. What did we expect? What
is the criterion? The only ecriterion
is, under this Administration, is the
state going forward or backward
We do not want any new policy to
be introduced. It is not the inten-
tion of the Adviser, nor of the Gov-
ernment of India to introduce a new
policy in the State. As he stated
on the first day, he wants to keep the
administration above party politics
and to make it as efficient as possi-
ble and within the frame of the
Second Five Year Plan and other
financial considerations, to give
relief to the unemployed. That is
what we expected. I can say that he
is more an expert administrator. Ha
has to overhaul the machinery, see
what are the defects, remove them
and hand over the administration to
those who come into power. He is
doing his job well. You must give
good credit to him. He is an experi-
enced man and I do not find much
point in saying that he could not do °
this or that I have gone through
this report and I can definitely say
that within these fire months, he has
gone into the minute details of the
administration. That is by the way.
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The Adviser has said in this report
that there should be some sort of
decentralisation. He says that if
more powers are given to the Secre-
taries, Collectors, department heads
etc., work can be done more efficient-
ly. 1 agree that some such methods
should be adopted. Moreover, he
has said in para. 2 that “it is the
direct result of extreme communa-
lism” prevailing in that part of
the country. I do not know; there
may be communal feelings, but com-
munal justice may be done. He may
not be aware of the conditions of
the backward classes in the T. C.
State. The sacheduled castes and
backward classes people have not
even got the approach to Govern-
ment offices; a few years back they
could not even step into the court-
yards of courts. So, naturally, there
may be communal feelings. My
advice to the Central Government is
to see that communal justice is done.
I do not want communalism to prevail
there; I do not want efficiency to be
sacrificed. But, the conditions of the
people belonging to the backward
and depressed classes are deplorable.
Even the Christian community, which
forms about 32 per cent of the popu-
lation, is more than 100 per cent.
over -represented in this House and
they are well-organised.  There is
no complaint from that quarter; they
are well advanced economically and
educationally. But, taking the other
communities like the Ezhavas and
other depressed classes, economically
and educationally, they are the most
backward. Shri Shanmukam Chetty,
the er-Finance Minister, while he
wag the Divan in Cochin, stated,
“Your salvation lies in Assemblies
and in Secretariat; only there your
Erievances can be ventilated”. So, 1
do not want any partiality to be
shown; let recrunitment take place at
all levels, But, communal justice
must be done. That is the only solu-
tion for the communal problem. I
8ppeal to the Government of India to
®ce that particular care is taken in
this regarg,

Coming to the Independence Day
teoadcast, what the Adviser has said

~ Heavy Industries
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is an unnecessary and in a sense
overstatement also, He said that
there must be industrial truce, be-
cause there are strikes, lock-outs and
all that. He is not the man to say
that; he is there to put the adminis-
tration in proper order. That is all.
The other matter must be left to party
leaders and public mind. With regard
to the cashewnut industry, it was
stated that it has been declared non-
seasonal. That shows his mind
worked in favour of labour. He must
see that something is done, so that
the labourers are not put to any
difficulty and the situation is not
aggravated. There is a touch of his
vision in all the departmentg concern-
ed; there is no time for me to exa-
mine them in detail here. For ins-
tance, his attention has been drawm to
small-scale and large-scale indus-
tries. It is only by industrialisation
that you can give relief to the un-
employed. The T.C. Government
have appointed an Bducated Unem-
ployed Enquiry Committee and they
have submitted their report. A sur-
vey has already been made of the
unemployment position in T.C. Now
the Adviser must see what can be done
within the shortest time poassible to
give relief to the unemployed people.
He must approach the Government
of India for the necessary funds and
see that as many industries as possi-
ble are established either by the T.C.
Government or the Central Govern-
ment, so that some relief can be
given to the people who are unem-

ployed.

Now I come to the location of the
printing press. I want to emphasise
that the Government of India must
set up the printing press in the T.C.
State; otherwise it will be a wvery
real grievance on our part.

The Minister of Home Affairs and
(Pandit G. B
Pant): This matter was discussed
yesterday. I regret that I was not
present throughout, but I have got
some notes before me, This discussion
was mainly directed towards matters
of detail. So far as that goes, I de
not claim that all the ills from which
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[Shri Achuthan]

the state of Travancore-Cochin had
been suffering had been cured during
the last five months or so of the
Administrator’s rule. The Administra-
tor made an earnest effort to remedy
some of the evils and to take adequate
steps in order to facilitate and expe-
dite the development of the State.
I do not think any miracles could be
expected within these five months;
but, on the whole, from his repaort
it will be fair to infer that he has
done -his job well. I was glad to
hear some of the speakers from the
. State itself; they gave good chits to
him and he will be heartened by the
. kind words that were spoken here in
appreciation of his labours.

Professor ‘Mukerjee seemed to com-
plain that the President's rule- had
: been : introduced in ‘Travancore-
Cochin, as I understand it, in order
to keep the communists out of office.
He seems to be under the delusion
that- if the President’s rule had not
been introduced, then the commiunists
- would ‘hawve stepped into office. He
-seems to have. forgotten ‘the facts.
.The . total strength of communists
‘there was round sbout 25, I think, in
-a House of 118 The Rajpramukh
invited the-leader of the communist
party and asked him if he could
-undertake the responsibility of form-
ing .a Ministry for running the ad-
ministration. He gave him all the
time that he needed in order to give
thought to this proposal and ultimate-
ly he frankly expressed his inability
to gather the - necessary strength
which will enable him to run the ad-
ministration. In the circumstances, I
do not see how ‘anybody can complain
that this step was taken in order
to oust the communist party or to
block the way in order that the com-
munist party might not find access to
the ministerial offices,

The truth is just the 'reverse, So,
let there be no suspicion about- that.

But we are not really concerned
with that today.

1. M.

So far s the extannon of the
m‘!ﬂdo’f nlxmmthnls concerned,

* Legislature today.
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there is no alternative and there is
no escape from it. The six months
will be completed on or about the
23rd of October and the new Kerala
State will be ushered into existence
on the 1st of November. You can -

-not have an election now and you have
- to make necessary preparations for

general elections in that State., In the
circumstances, the only possible course
that anyone can adopt is to extend:the

. period of six monthg for which the

President’s rule hag been allowed at

- the first instance on the 23rd of April

and then to follow it up with such
other measures ag may be necessary.
So, I think, if the matter is rationally
approached, there can be difference of
opinion on’ the subject.

Some Members seem to refer again
to the fact that on the reorganisation
of States, the Members of Malabar

~will not have a Legislature and they

will not be able to pnjoy the right
which "they possess in the Madras
Well, I am sorry
that it should be so but there is. no
way out. The Travancore-Cochin

‘Legislature was dissolved at the time

when the proclamation was adopted
by this. ...cuse. So, this House has
adgpted that particular clause in the
Proclamation relating to the dissolu-
tion of the Legislature and the term
of the members of that Legislature

"automatically came to an end. We

cannot, under any law, give them that
status again. It cannot be revived
even if we wished to do so. If the
Legislature had been suspended, it
‘thight have been possible 'to give
thought to such a proposal, But the
‘Parliament then dissolved the Legis-
lature. That being the case, I' do not
see what else we can do. So, faced
with hard reéality as it is ‘today,
though I‘have my own sympathy with
the Malabir Members, I must say
frankly that there is no alternative
and theré is no remedy. Let us hope
that when the new elections are held
in the Kerala Btate we will have a
stable majority and a stable govern-
ment., : '
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Travancore-Cochin _ has' suffered
from the disease of instability for a
fairly long period and it has inevita-
bly prejudiced its interests and come
in the way of rapid, selid and endur-
ing progress. So, let us 2ll- devoté our
energy to the ensuring of that state
of affairs in which a stable govern-
ment will be established in Kerala.
Kerala is very much bigger than the
“Travancore-Cochin State and it is
desirable that the sorry and dismal
chapter should end, no occasion for
the President’s .rule arise and there
should be a good -majerity in the
House of one party so that the affairs
of the State may be administered by
the representatives of the pzople.
I readily accept that pood*poverniment
is no substitute .for self-government
though,: sametirmes,. good government,
I think, prepares the péople for self-
government and an occasional dose of
it may not be altogether to the detri-
ment of the interests of the Stata.

Something ‘was also said here abont
the appointment - of special officérs
and so om. I'find that certain
appaintments have bten made, just
of a temporary, nature, to meet the
urgent exigencies - of the situation.
For example, -a. S8pecial Director of
Industries or someone bearing- a
similar title was appointed; also a
Director.of Agriculture and a Director
of St.ate Transport. . -Well, . many
arrears had to be cleared up, leem
had to be made for the arrears that
had accumulated during the stage of
instability. So, in order to.clear up
all these arrears and to see that the
work: was done in an adequate, suita-
ble and efficient manner, the: Adminis-
trator felt that it would be in the
interest of the State to have some
really competent men in charge of
these  activities . which . cannot but
conduce towards theé general uplift
of the people; in howsoever small
@ppreciable measure. it be,. it does
tend towards that result.  Nobody
has said that these people have mot
been domg their job and if they have
been doing their job, then we have
[0 objection on. that account.
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We were told that the number of
shops that had been opened for pro-
viding foodstuffs at redsonable prices

. ‘'was not more than 155. According to

the figures that I have, 155 are whole-
sdle shops and there are 2113 retail
shops, So, every attempt has been
made to reach every nook and corner
of this State so that the hardships
felt by the rise in prices may be
relieved so far as the poor sections
of the community are concerned.

There was some reference also to
‘matters pertaining to “labour. I
think at least one ssgm.ﬂc&m step
wag taken by the . Administrator
when the cashewnuit industry was
declared as a ‘non- -séasonal mdusu':r'
That has resulted in a great déal of
relief to the workmen which was
‘something which could not be dorie
in previous years’ and by this st.eg f.he
¢ause of labour has certainly gained
ah advantage which will. go to thglr
‘beneﬁt not only during ﬂ'us year bl.ﬂ
ilso in the years to come

~- saui N. Sreehnhl Nah' On a
point -of clarification. There’ is mo
benefit to the workers by -that dec-
laration because no pm has been paid
by the employers. Coas

Pandit G. B. Pant: W'hether it is
payable or not is the question. It it
has not been paid, it 'wil be pnld and
they will have their claim. But it
becomes payablq while in the fast it
was not payable. That maks
difference after all.

: Sltrl Vehyudhn: Under the Trade
Dm:utee A.ct 1t is ‘not covered.

Pmdlt G, B Pa.n‘t Then thers was
some reference to some buildings that
are under construction. But many
more industrial colonies - and . other
houses for the poor and so on are also
under constyuction. As I said, the
construction of the buildings would
relieve the State exchequer of a re-
cuwrring liability of Rse. 3 lakhs. So,
even from the financjal point of view
it will be a profitable undertaking.
There need be no objection on that
score. It has provided some employ-
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[Pandit G. B. Pant]
ment to the workers there and it has
also to some extent given them a
certain amount of purchasing power.
I do not eee why there should be any
grievance on that account.

I stated when I made a few intro-
ductory remarks that certain steps
had been taken to relieve unemploy-
ment. There are a number of insti-
tutions there which are doing wvery
good work and large sums are to be
spent over them too. Over the Agri-
cultural College the amount to be
spent comes to about Rs, 9 lakhs;
Veterinary College—Rs, 8 lakhs; soil
conservation scheme—more than five
schemes; high range colonisation
scheme—Rs. 39 lakhs: Periyar valley
irrigation scheme—Rs. 15 lakhs: Bola-
yur—Rs. 70 lakhs; Narayanamanga-
lam—Rs. 58 lakhs: industrial esta-
tes—Rs. 31 lakhs: State Transport re-
habilitation scheme—Ra. 23 lakhs;
water supply schemes—Rs. 51 lakhs;
anti-erosion and flood control work—
Rs, 30 lakhs. The list is pretty long.
I have mentioned only a few items
from it as I do not want to tire the
House by reading oup all that there
J» in this list

I do not think I need take more
time of the House. The affairs of
Travancore-Cochin have come in for
discussion on a number of occassion.
We had the Travancore-Cochin Bud-
get just a few days ago. Then too
almost the pame ground was covered
and the details of the administration
eame in for comment and criticism.
‘We may have to approach the House
again later in connection with affairs
pertaining to Travancore-Cochin. The
House has the advantage and also the
responsibility of looking after the
details of the administration of
Travancore-Cochin but still we must
realise that we are not here in a
position exactly to pry into every
petty detail, but all that has been said
will be brought to the notice of the
Administrator. It is our wish that

the affairs of this State may be car-.

ried on in a manner which will give
the utmost satisfaction to the people
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living in the State, that its resources
may be used so as to advance its in-
terests not only now but also to the
extent it may be possible in future
and that though the Ministers are
not in office and though there is no
legislature, public opinion should be
respected and everything should be
done in a manner which will give
the people the idea that President's
rule has come to their assistance
and that it is the business of all those
who are engaged in the administra-
tion of the....

Shri Mwithen: May I know if there
is any pessibility of a large-scale in-
dustry coming into the State in the
public sector?

Pandit G. B. Pant: I wish that it
may be possible to establish some big
industry in Travancore-Cochin, but
88 hon. Members are aware it is the
function of the Planning Commission,
They have to see which industries
can be suitably established in this part
of the country. My sympathies are
with the people of Travancore-Cochin,
and we have accepted the principle
that there should be no regional dis-
parity, that industries should be so
established that every region may be
benefited by one or the other of the
industries. That principle will, I hope
be adopted....

Shri Matthen: Our experience has
been the reverse,

Pandit G. B. Pant:. .. .also with re-
quirements of Travancore-Cochin and
1 will be happy if some industries
could be established there,

1 would request the House to ac-
cept my resolution,

Shri Velayndhan: One clarification.
On page 14 of the brochure it is stat-
ed: “This has the effect of conferring
on the workers all the benefits visua-
lised under the Industrial Disputes
Amendment Act 1953.” But labour
has not got any assistance according
to this Act. Is it going to be given,
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and if it does not come within the
purview of the law, is the Government
going to amend this particular law so
that the workers in that industry may
be covered?

Pandit G. B. Pant: If the bhon
Member will please write to me fully
about this matter, I will pass on the
letter to the Administrator for his
consideration.

Shri N. B. Muniswamy: One more
clarification, After the appointed
day, that is 1st November, 1956, some
territories are to be added on to
Travancore-Cochin. May I know
whether in respect of that a fresh
proclamation will be issued on 1st
November.

Pandit G. B. Pant: If you want it
to be issued, it will be.

Shri N. B, Muniswamy; Not that
1 want it. I want to know the posi-
tion.

Mr, Speaker: The question is:

“That the House approves the
continuance in force of the Pro-
clamation issued by the President
on the 23rd March, 1956, under
Article 356 of the Constitution,
in relation to the State of Tra-
vancore-Cochin and approved by
the resolutions passed by Lok
Sabha and Rajya Sabha on the
29th March, 1956 and the 24th
April, 1856 respectively.”

The motion was adopted.

PUBLIC DEBT (AMENDMENT)
BILL

The Minister of Revenue and Civil
Expenditunre (S8hri M, C. Shah): I
beg to move:

*That the Bill further to amend
the Public Debt Act, 1944, be
taken into consideration.”

This is a very small and perhaps
non-controversial measure. Though
there are some 15 clauses, I am sure
there will be no controversy over this
amending Bill. Hon. Members are
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aware that the Public Debt Act was
enacted in 1944 for the administra-
tion by the Reserve Bank of the
public debt of India and the securi-
ties issued by the Government. The
Act was amended in 1949 in order to
include the State Governments' pub-
lic debt and the securities issued by
the State Governments to be adminis-
tered by the Reserve Bank. By that
amending Bill the public debt of the
Government of India and the Part
A States was to be administered by
the Reserve Bank but it did not
apply to Part B States, Some of the
Part B States have their own laws
and they govern the public debt-of
those States. Some States had no
law, and if all the States passed
their own laws there was a pessibility
of a good deal of confusion, and
therefore we thought that all these
Part B States also should be brought
under this Public Debt Act. Under
the Constitution, it was necessary
that resolutions should be passed by
the Part B States to give power to
Parliament to legislate for this pur-
pose. And all the State Govern-
ments, excepting the State of Jammu
and Kashmir, have passed these re-
solutions giving power to Parliament
io legislate. Therefore, this amending
Bill has now been brought forward.

T do not think it requires any fur-
ther elucidation. I hope the House
will agree to the motion I have mo-
ved,

Mr. Speaker: Motion moved:
“That the Bill further to amend

the Public Debt Act, 1944, be

taken into consideration.”.

Shri K. K. Basu (Diamond Har-
bour): May I ask just one gquestion?
Most of the Part B States are not
going to exist after 1st November. So,

_what is the special hurry or necessity

to have this particular amending
Bill? After 1st November, the Part
B States themselves will cease to
exist. and all their assets and Tabili-
ties will be transferred either to the
existing States or to the new States
which will be born, and which will
also be described only as Part A
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States. So, the old 1944 Act will ap-
ply to them. What is the special
reason for having this amending
Bill?

Mr., Speaker: There are still a few
Part B States, I think.

Shri K. K. Basu: No. Only Jammu
and Kashmir has been left out.
Jammu and Kashmir has not passed
this resolution. All the others, like
Travancore-Cochin and Saurashtra
and so on, will cease to exist after
1st November.

Shri M. C. Shah: We had thought
about this Bill even before the States
Reorganisation Bill was passed. Yet,
because it would take time, we
thought we might have this passed.
There is nothing wrong in this, be-
cause we are only seeking to delete
the words ‘Part B States’ and insert
the words ‘the Government’ I do
not think there is any difficulty about
this matter. If I might read out the
different clauses, it will unnecessarily
take the time of the House.

Mr. Speaker: I must put the motion
and have it passed first.
The question is:

“That the Bill further to amend
the Public Debt Act, 1944, be
taken into consideration.”.

The motion was adopted.
Clauses 1 to 15, the Enacting For-
maula, the Preamble and the Title
were added to the Bill.
Shri M. C. Shah: I beg to move:
“That the Bill be passed”.

Mr. Speak

: The question is:
“That the Bill be passed”.
The motion was adopted.
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INDIAN POST OFFICE
MENT) BILL

(AMEND-

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
I beg to move:

“That the Bill further to amend
the Indian Post Office Act, 1898,
be taken into consideration.”

As hon. Members might be aware,
section 7 of the Indian Post Office Act
provides the Central Government
powers to prescribe rates by notifica-
tion in the official gazette for postage
and other sums to be charged in res-
pect of postal articles sent by inland
post. It has been provided also that
such rates shall not exceed the rates
set forth for the various classes of
postal articles in the First Schedule.
With the passage of the Indian
Coinage (Amendment) Act, 1955, these
rates which have been given in the
First Schedule will stand automati-
cally converted in terms of decimal
coinage; and these will come into
effect on 1st April 1957 This was
notified by Notification No. SRO. 1119
dated 11th May, 1956,

The result of the change, as is.well
known, is that 16 annas or 64 pice or
192 pies will be equal to 100 naye
paise. Equivalents of the present
postal rates are not possible in some
cases, in round figures. For example,
the equivalents in the case of postage
dated 11th May, 1956.

Existing rate In tetll;:i(::Nnyl
3 Pies 15625
6 Pies 3'125
6 Pies 46875
1 anna 625
2 anna 12°50

Naturally, therefore, we have got
to do something about postage stamps
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well in time, so that, when the change
comes, We may have postage stamps
according to the decimal coinage in
circulation, or to be introduced for
circulation on the appointed day.

According to section 14 (2) of the
Indian Coinage Act, as amended by
the Indian Coinage (Amendment) Act
1955, fractions of more than 0'5 naye
paisa can be rounded off to the next
higher naya paisa, and fractions up to
0-5 naya paisa can be ignored. But
the rounding off is permissible only
at the time of tender of the existing
coins at one transaction. So, we may
not be able to take advantage of it in
the case. of postage stamps. This
rounding off is also not possible in the
case of rates expressed in rules, noti-
fications or enactments; including the
Indian Post Office Act.

Therefore, a new tariff has been
proposed in the Bill which I have
moved for consideration. Keeping in
view the principle that there should
be an approximate equivalence bet-
ween the proposed rates in terms of the
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naya paisa and the existing rates, in
fixing round figures for the postage
rates, it has become necessary to in-
crease or lower the existing rates.

As will be seen, the provisions of
the present Bill can be split into three
parts. Firstly, there have been cer-
tain increases. Secondly, there have
been certain reductions in the postage
rates; and thirdly, there have been
certain exact equivalents. The
changes are only of a very slight deg-
ree, if I may say so. The new rates,
in terms of decimal coinage have ex-
ceeded. in certain cases, the rates
prescribed in the First Schedule, and,
therefore, a legislation of the kind that
has been introduced has become neces-
sary.

I may just refer in passing to the
postage rates which have been pro-
posed to be increased, so that a clear
idea of the increase may be obtained.
The increases in the postage rates are
as follows:

Per cent i I in terms of
Naya Paisa Pies
Letters not exceeding one tola 4 31 1 (Appro-
xima.ely)
Sin-le post-card 66 03125 t »
Reply post-card 66 0-625 12
Re-istered newspupers (siazle
copy) up to 10 tolas 28 04375 1 »
R pis' r'd n-wspap-r pack:ts 28 ©'4375 1 -

(for ~very fis.: tolas in cxc:ss
ot 10 tolas)

Apart from this, there is the gues-
tion of stationery. So far as the
Schedule in the Act is concerned, it
gives rates only for the post-cards,
but it does not indicate separately the
rates for inland letter-cards or regis-
tered envelopes. But, consequent on
the adoption of the decimal coinage,
there will have to be undertaken some
sort of modification or adjustment in
the rates for these items too. These

increases will be as follows:

Percent  Imcrease in ‘erms

Increase  of maye paise and
pies

Inl-,n; lerter- 66 s ies ¢
cards . ©0-625 naye pajes (1-2
Re~is ration pies “

en clope* 1°5 1125 naye paise
(2 piesa ately)

(*The increase is due to the
fact that the basic postage rate
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I shall indicate how the new coinage
has been increased by 0:5 naya

system will affect the postal rates and

paisa, and the stationery charges
by 0:625 naya paisa)

Now, I come to the reductions, and

reduce them.

The reductions will be as follows:

Per cent decrase

Latters weiztinz mor: than 1 4

tola for every on: tola_
Book, pattern and  sample
pack

S Do
(i) First 5 tolas 4
(ii) for every additional 24 4
tolas

D cr:as: in terms ot

Maya Paise Pi=s
025 1 (appr-xi-
maiely)
025 + »
o125 E BT

As regards registered newspapers,
posted singly, exceeding ten tolas but
not exceeding 20 tolas: 4 per cent de-
creasz, equal to 125 naye paise or the
quarter of a pie; then exceeding 20
tolas, for every 20 tolas, 4 per cent
decrease, equal to '125 naye paise or
quarter pie.

In regard to registered newspapers
packets, for the first ten tolas 4 per
cent decrease equal to -125 naye paise
or quarter pie.

For some period, as is well known,
both types of coins will be in circula-
tion; so also the postage stamps. The
period may be about three years in
the case of coins but about three
months in the case of postage stamps.
As I submitted earlier, we have got to
provide for the change in good time so
that the printing of postage stamps
and stationery could be undertaken.
It is with that purpose in view that
this Bill is being submitted to the
House and I commend it to the House
for acceptance.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Indian Post Office Act, 1898, be
taken into consideration.”

Shri T. B. Vittal Rao (Khammam):
The Minister has taken the opportu-
nity of increaing the postage rates
while refixing the same consequent
upon the introduction of the decimal
system. Of course, he may say that
the increase is very insignificant. For

instance, there has been only a 4 per
cent increase for 2-anna letters. I do
not know why he has chosen to make
it 13 new pies. It actually comes to
12} new pies according to the conver-
sion. He could have made it 12. Simi-
larly, in the case of postcard, while
the price today is only 1/21st of the
present rupee, it is going to be 1/20th
of the naya rupee. So this is a little
more than what usually obtains. It is
not the equivalent but a little movre
than the equivalent.

Of course, the Minister will argue
that already the handling charges on
postcards and letters are more than
what actually are charged. However,
the fact remains that there has been
some increase. I was not able to catch
the Minister properly when he men=-
tioned about inland letters. Neither
in the principal Act nor in the amend-
ing Bill is there any reference to in-
land letters. He may please clarify
this point.

There was a Committee appolnted
to go into the question of fixation of
postal rates for book packets and book
registrations. We expected that their
report would be out. I believe the ra-
port has since been submitted. The
Committee was appointed a year ago.
During the general discussion on the
General Budget, the Finance Minister
assured us that a Committee was go-
ing into these matters. When several
Members objected to the increase in
the registration fee and urged that at
least book packets, which are meant
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for studies and other things, should not
have their registration charges in-
creased, he assured us that the Minis-
try of Communications had appointed
a Committee and when their report
was submitted the whole question
could be reviewed. The decisions on
the report could have been examined
and dncorporated in this very Bill
itself,

These are a few observations I wish
to make on this Bill.

Pandit 8. C. Mishra (Monghyr
North-East): As my hon. friend has
just now observed, we could not clear-
ly understand what the hon. Minister
meant when he gave some of the equi-
valents of the postages. But as we can
see from the report, he proposes to
convert the postcard into 5 naye paise
card. Proportionately the inland en-
-velope will go up to 10 naye paise.

An Hon. Member: More than that.

Pandit 8. C. Mishra: This is what
he proposes. The next thing that
comes into our daily use is the en-
velope.

Mr. Speaker, Sir, when the Govern-
ment and the hon. Minister take ad-
vantage of the ratio difference in two
cases, I think it would have been
quite well of them if they had given
up something in the third instance so
that the users and the country in gene-
ral would not have been adversely
affected. Of course if at each point
Government think of always mopping
up something from the pockets of the
users, then that is another matter.
But if that be not the intention, it
would have been much better if the
rate of the envelope had been put at
12 pies instead of 13 new pies.

As we can see, these days when we
send a rupee to the post office,
we always get 2 full envelopes,
¢ inland envelopes and 8 post-
cards. When we send a rupee, we
say that we do not want any change;
so we get 2 full envelopes, 4 half en-
velopes and 8 posteards. Now,
according to this ratio, that will go to
106 naya paise. That means, he is
surcharging one anna for every rupee.
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I think the postal department could
have made a gesture to the poor peo-
ple by leaving out something in one
of these three classes. He has said
that there is a decrease in the rate in
certain cases. The reductions are
there perhaps in certain cases, in the
next fractions of a tola, not in the
first case. There is no reduction of
postage rates or anything like that in
the first case. Only when there is an
additional weight, he has shown that
there will be some reduction.

In this way, he has not been quite
fair to the public at large. I will once
more request him to see if he cannot
make at least a gesture in the case of
any of these three things: either the
postcard or the inland envelope or the
full envelope, the three things that are
most in use. I think the postal reve-
nue on account of these three things
must be very great. If this was done
it would have been commensurate
with the additions made in other cases
Of course, the postage rates would
have to be adjusted to the new coins;
there is no doubt about it But I
think the postal department would not
have lost anything if it had given a
little reduction in one of these three
classes.

Shri Raj Bahadur: I think the ob-
jections that have been raised in res-
pect of this Bill may be summarised
as follows. Firstly, objection arises
out of some sort of a vague suspicion
that we have perhaps taken this op-
portunity to increase the rates of
postage and minimise our losses on
certain postal articles. I may at once
say that that was not the object in
view. The only object that we hali
in view was to find out suitable and
convenient equivalents in terms of the
decimal coinage to the rates that oh-
tain at present according to the pre-
sent coinage system. We have, of
course, tried to strike a balance so that
our losses do not increase. As I have
said, while in certain cases—I need
not repeat the figures once again—
there have been certain increases, in
others there have been decreases
Therefore, the two, broadly speakimg,
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may offset each other. At any rate, it
can not be said that there has been
any atternpt to increase the rates of
postage on various articles.to mini-
mise the loss. Take, for example, the
postcards. The rate on the single
posteard will, perhaps, yield an addi-
tional revenue of about Rs. 20 lakhs.
But, on the local postcard there might
be a decrease of about Rs. 1 lakh in
the revenue. Our total losses on post-
card traffic, as I have repeated many
times on the floor of this House, exceed
Rs. 1 crore—I think about Rs. 1:15
lakhs, The slight increase now in the
price of the postcard will not make
up the deficit or loss that we
are already sustaining in the case of
the postcard traffic.

An Hon. Member: It will be re-
duced.

Shri Raj Bahadur: The reduction is
incidental of the change and because
of the fractions involved in the
change. We cannot translate the
value of the existing coins exactly in
terms of round figures in new coinage.
But we have not gone deliberately,
out of our way to increase the postage
to cut down the losses on certain arti-
cles like the postcard. =~ The same
thing can be said of letters also.

About the Committee on book-post,
I have said on another occasion that
the Committee has recently furnished
its report to Government after two
extensions of two months each. The
report is under examination and, I
think, we would not have been fair
in taking this particular opportunity
to change the rates this way or that,
because, in this Bill, we have only
come to the House for giving us the
necessary powers for the introduction
of the decimal postage rates to enable
us to print the new postage stamps in
terms of the new coinage in tirue.
That is the objective. The report of
the committee would be considered
duly in its own time and
whatever be the result, it would be
submitted to the House, if so required.

With these wurds, I can assure my
friendy onpunite tnat the only effort
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on our part has been to adjust the
postage rates according to the new
system of coinage and I think they
will support the Bill

Shri B. 8. Murthy (Eluru): In view
of the fact that the hon. Minister has
been pleased to state that the over-
all gain is nothing, may I know why
exactly 9 pies could not be fixed for
postcards and also the similar rate
for the inland envelopes,

Shri Raj Bahadur: As I have said,
we have tried to bring them into
round figures. When doing so we
have taken great care to see that we
do not add to our already existing
losses. Nor will it be fair to the people
that we should impose additional tax-
ation on them by this bill. It is not
any part of our intention to tax the
people by any indirect method.

Mr. Speaker: The question is:

“That the Bill further to amend
the Indian Post Office Act, 1898,
be taken into consideration.

The motion was adopted.

Clause 2.—(Substitution of a new
schedule etc.)

wer wgrannt (wiET) & A
g < witeiew fd & :
I beg to move:
(i) Page 1, line 13—
for “13 naye paise” substitute “12
naye paise”
(ii) Page 1, line 18—

for “10 naye paise” substitute “9
naye paise”

T #f wgey 7 woenar @ fs
N e TETE T I
v Wt dwew miewsw (I &
awgl) & T WA A & TR W
¢ e fe o &1 & @ i #Y e
g f forr fwr Y Ffora ag AR Tk
&t ¢ 7 e arg o€ A < A
wwdy, A ST MG AE R A X
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ST T HT FRqAT TR gy T §
o o T # aga Ry 5% qry W@
wwmar | ggew foard ¥ (oEm)
s W aw o far 9@, T
g ¢ fr gt T # g & ard
T T T &, 9T 9T w4 # Lo
qrE FT qFT AT |

# OF a1 W oS FT AEAE |
e mAe (TawEE &) WY
T @ 8, 99 F fag o SR
Tam fF 78 o W fael w1 fram
w1 g | T F I g A W ®
Ao 12 A TR g Ey e
< ¥ Fwa W ¢ Ao ¢ arf
M 99 ¥ fad IR 13 9 @ e W
WA T A A A g, sw ¥
fod S ¢ Qo9 1 99 ¥ T framw
& T 97T, I 30 9, Fr W
1€ mreey oF Sfaw 0T T o
Fra ¢ Gar &, A 02 i @ ded )
FHFT { Go ¥ Ho I [WaEY
I 1 %o &Y T T TE HIT 2 Ao 7Y
STE 9T §3 AT G 3T 0T | WAy
o w1 € & ¥ forprs &0 SEan
far 1= forems wdeT X 99 A1 aw-
O = 7 4 ST 3 95T | Y g
# ofsers & qr@ ¥ aga T d6y AW
s @ 1 5@ o F e g 6 o ax
{3 70 I § 787 9% 12 0 AR i
9T o AR G¥ § A WX & W W wE
o @Y ST Aifes gem

w4t wgieT 7 ag W wamr fR gw
9w ww (fwe #r ®) '\
(@) #31 wRagIT A 34
WM RFERITFTarawy
1§ W 6 TTF 197 7T & | & wrar
£ FF Taw (aml) G w1 g
WX LW e e § S e
e F1E Y F@ Y 79 Q& § @
£ WifF & 4 & o T Ay O
wff o e | A q ofr 7 ag
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Faemar fw farer g w18 ¥ aTT Y
wEAT AT § WK A9 § T |
#fe § @@ ®Y a9 & fog Jare adf
g frre dee w12 & 911 ST
TR Y g1 & Y 9 & THE #49)
& ifed, T ¥ & W SarET wwa

g wifed 1

TEQI Star F7 qaran 9w 9}
AT F1 & G T AT AT § ¥
I @ ¥ T 1= I @A & T
Yo G &1 T i §, ¥ o mraeite
Y @ T @ Ay gh |

T {1 99 gH T A9 98 I
woit & fF oot Aford w19 7 a8 3O
(vque) wwar @ @ ¥ ofiws &
THARGHY G THar § F A9 wEEa
frTer T g g9 & SaTer &4 A
a1get @ FiF gt o wrht 9y e
¥ w5 g #y foaar g &
AT 91y 99 ¥ W ¥ @ g, wd
ag & FE G FF agi A e §
T E W T oaT Wi A W,
ag at agt gawT i o Fererss 1 Frer
AqHgmFsmy iy @& f3
AR E TG Ao A g A
¥ W @R AT W ST # e
) Wi s sem e A @
IR § g9 9 i gfae srar
ag N 9 q1F 7 T BT TR &Y
1R ST & 9T & 4T d9T 9w |

Mr. Speaker: Amendments moved:

(i) Page 1, line 13—

for “13 naye paise” substitute “13
naye paise”.
(ii) Page 1, line 18—

for “10 neye paise” substitute "9
naye paise”.



8225 Indian Post Office

ot o™ : g g A
AagEE e § FeaFay «
7o e s ST 1w A E
W & UF G FE W FN ¥ 10
4 e wm, e oot 9 o
e #t Fag & 9G¥ T g
W § W | w1 A6 5= §, 6
Tz s grm, i wgi am d d o
9 w1 ¥ G FT g agt W W
TS AT FT A O 9 9407
T R 21 9 w1et ¥ fod 7@ g
4 3 &Y aog 9g L IR AR
o AT qE ARG F fmw ¥ &
TN FOT | 919 & 919 qg A @
AT § W w1 el Twen §
qiez F1€ G0ET ATaT 8, A deT I9
tR I A R TR T ¥ F
R FTE B FT 2 T A 99 &
Qi< &R 3 T gL I FTE I AT 6
ot 97 § T v 1 fagen a7
faeger @ &Y wmaT @ fF 9w oF dRe
FTE F Fwa g GO § A =@ A}y
=4 ¥ & g Tifgd, 7 ar S AT
¥ TF G B EwET

ogi a5 letter [m] &
a} # @ gwa ¥ g §
5 13 91 g 91 22 T G T T,
& 4 frdew foa e gamdl SR TR
& drew mifewew (o1 W awgAET) F
FAC FTH FT g7 &, W I T WR
9 &1 9w Y FY w1 T9 THAT 2 |
ST =Y T HIT g a0 & fF 1@ e
¥ g 35 e & FAT A § F THAA
s&&g,?omm%ﬁi@ma,'
agi =T ag Wt 915 5 gwq‘ﬁzwﬂ'{wl
¥ 3T L AAT U M To W R
qIEE FTE 9T TIE 1 T HiweT { FAT
= AT 3, § FAT Y A A S
f o @ ¥ T Fg T | G FE A
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2w fe gar s T ST aw @
&1 o gt feene wrd R s AT
g T & § o fawl F v 790 &,
o @ afew A7 W § g
€ 2 fafomadw § ag € o= ¢
T W E 1 W aw ¥ e
& otz w129 1 Ef6F Far §, ST A
9 F SUTET TH T § 1 g a1 9%
w15 € 6 o e s #7 e &,
ag o0 Wi letters (%) wWR
letter cards (ax s1et) & o, s
™ WEwH A A T A TN §
TE G A

dfem oY W Wl (T -
ST e FRE faed ¥ A T
¢ 9 9 Wi & | !

st T wgEE ¢ A A, T W]
At ]} FWifF g O FE 9T FATT
23.¢ arf &7 @ qgAT § Sl g
IO HFFICET & TEFTE

Sardar Hukam Singh (Kapurthala-
Bhatinda): It is not a question of mass
production; but mass distribution has
to take place.

ot O ;T W aE ¥ |
e #1€ § X g 91X 7 ¥ 39
TTET T TH I E | 79 ok F g
frags w<T =mgan g £ S o g
@ & ¥ Q@ & 98 F99 39 W ar
frastag & 3 1 5 TewE F 3w
# |7t &V HE A9 a8 s FE R oaw
g 7Y ox FTR @y o @) §, faa A
arder § 2 w0 E

# mrgas focen 0 afadT & &
AFET 1% Y & 7 R ag F aqn yF

g ) q9rT W ¥ A F f §9 S
STt o1, ¥fe 4R f 7 7 aga v
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¥ for &, s S qmew § AR T
1 R T o 9 S G §

| FEHTT AT AT qTA FH HT
Forery < T T &Y g 418 ST Y
T & g A A g A ¥
wmwgﬁm'ﬁéﬂ’ﬁ%ﬁ‘i
(mﬁ)mﬁw%mﬂaﬁ
vk ag TR (Frc) # FE
(@ifr) T afecr 1 wraT AT )
I @ wEr g & B A e #
RS 32w Fe s 1 e @ A0
gz, S|T & 4 qg9 TeT, gATd Jg T
& fr g e (Wwe)
S (FO9T) WS | TORT AR R
for Y asrel) g 6t o @ & I A ol
TFT I GAATH L qH, AL THW W
wepi 2w § 9§ W G AT @
T TF |

& o w7 W@ A &t
wE # @Y U A A T
wiveizg # A ¥ W0

gﬂnml{:ﬁ'ugﬁm
argar a1 fF wWR g 9 F;E AR

fererat # FraF F4 @ET A1 7 IR
warEr f@aE

ot O wEET 7 A F R W
qrez 7€ 9X 23 TE A IR AT TR,
W W T letter } @ T§
qTE 74 $F B g T 1R W w7
& a1 R AR FaTET TR EA 0 N
A9 Jo—¥o W@ & WX @ET |
w fad @ St 9 g gk fod
FEA G R 0

Mr. Speaker: Need I put the
amendments to vote?

Mulla Abdullabhai: I may be al-
lowed to withdraw my amendments.
Tk=> amendmenis were, by leave,
withdrawn.
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and Village Industries
Commission Bill
Mr. Speaker: The question is:

“That clause 2 stand part of
the Bill”

The motion was adopted,
Clause 2 was added ko the Bill

Clause 1, the Enacting Formule
and the Title were added to the Bill

Shri Raj Bahadur: I beg to move:
“That the Bill be passed”.
Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

ALL INDIA KHADI AND VILLAGE
INDUSTRIES COMMISSION
BILL

The Minister of Production (Shri
K. C. Reddy): I beg to move*:

“That the Bill to provide for
the establishment of a Commis-
sion for the development of khadi
and village Industries and for
matters connected therewith, be
taken into consideration.”

I need not take much time of the
House to explain the justification for
introducing this Bill at the present
state. The importance of Khadi and
Village Industries in our national
economy has been well recognised by
all those who have given thought to
this problem. It was Mahatma Gandhi,
since 1921 or even from an earlier
period, who focussed the attention of
the nation on the vital importance of
Khadi and Village Industries, and
ever since that time, during all these
three decades and more we have been
trying to galvanize this sector of
activity in our development program-
mes. It was more or less non-official
effort before we secured Independ-
ence in 1947. Several non-official
organisations, mainly brought into
being by Mahatma Gandhi's efforts,
were engaged in this field, and they

*Moved with the recommendation

of the President.
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were carrying on their work in a mis-
sionary spirit. They were in fact
preparing the way for taking up this
programme on a national scale, on a
much larger scale, at a future date.
After we secured Independence, we
have increased the tempo of our acti-
«wvities in regard to this particular
sphere of industries. It is unneces-
sary for me on the present occasion
to dilate at length on the various
steps that we have taken unofficially,
through the various Governments
and through other agencies, in order
to build up these Industries on a
-gatisfactory basis.

Since 1947, all the State Govern-
ments in India have been trying to
do their utmost in order to give a
fillip to these industries, and I would
like in this connection to point out
that the main responsibility for these
industries lies on the shoulders of
the State Governments. In other
words, this is a State subject primari-
1y, and during the last ten years or so,
all the State Governments in our
country, either through departments
of their own or through statutory
‘boards dealing with these matters or
by the aid of advisory boards, have
been trying to develop these indus-
tries. But in 1951, when we were
formulating our First Five Year Plan,
the importance of these industries
was realised more than ever, and the
First Five Year Plan emphasised the
dynamic role that these industries
have to play in our national economy.
Immediately, efforts were made to
find out what, in addition to the acti-
vities of the State Governments, we
could do in order to give a greater
push to these industries. Several
meetings were held at.various levels,
and ultimately it was decided, I think
at the end of 1952 or in the beginning
of 1953, that the efforts of the State
Governments should be supplement-
ed by some concrete action at the
Central level. After a good deal of
discussion it was decided that All
India Boards should be established to
deal with various categories of what
1 might call “Household and Hand
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Industries”. In pursuance of that de-
cisions, the All India Khadi and Vil-
lage Industries Board was established;
so also the All India Handicrafts
Board, and I believe, the All India
Handloom Board and certain other
Boards, and through those Boards the
Central Government has been sup-
plementing and supporting the acti-
vities of the State Governments dur-
ing the last three or four years. It

° was originally the intention that this

Board—Ilet me for the present con-
fine myself to the Khadi and Village
Industries Board—should more or less
be mainly an advisory body;
that is to say, to consider policies and
programmes and advise us as to what
should be done and to exercise a sort
of an overall supervisory function.
At the same timc, it was in the con-
templation of the authorities, that
took the decision to establish these
Boards, to entrust them with certain
executive functions also. I need not
narrate now all the executive func-
tions and within what limitations
they were to -discharge those func-
tions. It is sufficient for me to state
that, in addition to the advisory fune-
tions, certain executive functions also
were given to them.

2 pM.

Shri B. 8. Murthy (Eluru); They
may be stated in brief.

Shri K, C. Reddy: The Board was,
for instance, to establish training
centres. I am coming to the Bill in
about five or ten minutes. I say that
certain executive functions were giv-
en to them as the Board was original-
1y constituted. Certain funds were
also placed at the disposal of that
Board to discharge those functions
satisfactorily. Certain financial rules
and regulations were also prescribed.

After two or three years' working,
it was felt that there were certain
handicaps which had to be removed
to make the Board function more
efficiently and satisfactorily. I will
narrate only a few of the problems
that arose in the course of the work-
ing of this Board We took note of
these problems in 1855. The Board "
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being an advisory one and there being
no statutory status, it felt handicap-
ped because it could not acquire, hold
or dispose of property. It had also to
submit all its schemes to the Gov-
ernment for sanction which meant
that even a small scheme costing
Rs. 5,000 or Rs. 10,000 had to come to
the Central Government. The Cent-
ral Government had to consider all
these schemes in the administrative
Ministry and also in the Finance
Ministry and in other related Minis-
tries too. Sometimes, it may the
Ministry of Commerce and Industry
or some other Ministry. It took a lot
of time for the ultimate issue of sanc-
tions for the schemes put up to the
Central Government. This work was
also hampered, generally speaking,
by certain procedural and financial
difficulties, which resultea, more than
an;thing else, in a great deal of delay
and in the inability of the Board to
fully utilise the funds made available
to it to develop cottage and village
industries.

1 would like to refer to another
important aspect at this stage. Where
power is given to anybody or an
authority, the corresponding respon-
sibility should be placed on that
authority. To give power without
responsibility is dangerous in any
sphere. Especially, to give power to
deal with large funds without res-
ponsibility for the proper spending
of that money is highly undesirable.
We felt it necessary to do something
about this. So, we thought that sta-
tutory status should be conferred on
the Board without further delay so
that responsibility for the large ex-
penditure was placed squarely on
those to whom it belonged. The ori-
ginal proposal to establish a Commis-
sion of the kind proposed in this Bill
was made by the Ministry of Finance
and the office of the Auditor-General,
whose view was that large funds
spent by the Khadi and Village In-
dustries Board made it necessary for
that body to be given legal status so
that responsibility for the expendi-
ture could be placed where it rightly
belonged. It is for this important
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reason also, in addition to others that
I mentioned, this Bill was introduced
in this House in April 1955.

I would, at this stage, like to ex-
plain why the Bill, which was intro-
duced so long ago as April 1955, was
not taken up earlier and why I am
making this motion for consideration
after fifteen months or so. After the
introduction of the Bill in this House,
the Karve Committee .was appointed
by the Planning Commission to go in-
to the problem of khadi and village
industries or, what may be called, the
decentralised industries and to give a
considered report on these industries
in the context of the draft Second
Plan. It went into the problem very
closely and inter alia, it made a re-
commendation to the effect that, as in
the Second Plan we had accelerated
the developmenta! activities consider-
ably in the sphere of such industries,
it would be desirable to implement
these plans and programmes through
departmental agencies of the State
and the Central Governments. It was
felt by that Committee that statutory
powers of the kind that were thought
of, at any rate in respect of the Khadi
Board, would not perhaps meet the
full requirements of the situation and
that what could be preferable was to
have departments fully staffed. The
feeling was that such departments
could be established in the Centre
also. So, we were placed in a dilem-
ma when this recommendation was
made by the Karve Committee. The
Khadi and Village Industries Com-
mission Bill was introduced in April
and we felt it desirable to give fur-
ther thought before proceeding with
it We gave further thought to it.
We discussed this with the Planning
Commission and at various other lev-
els and ultimately came to the con-
clusion only a month or two ago, that
it would be desirable to proceed with
the establishment of the Khadi and
Village Industries Commission, as
embodied in this Bill.

The main reason for that decision
is this. If we had accepted the recom-
mendation to set up a Government
department to deal with this question,
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it would have taken about a year or
two, or even three years, to build up
the proper administrative apparatus
to deal with this problem.

I will give one instance. When the
Khadi and Village Industries Board
took over the responsibility for the
development of khadi and village in-
dustries, there were certain organisa-
tions already in the field so far as
khadi was concerned and they were
tunctioning for a decade or two. ‘They
could make use of these organisations
and go ahead in the matter of deve-
lopment of khadi and increasing the
production. The same was not the
case with regard to the village indus-
tries and it has taken two or three
years to build the organisation for
this specific purpose. The result has
been that during the last two or three
years, more than fifty per cent. of
the funds which we allotted for the
development of village industries had
to lapse. The Board itself had not
had the administrative organisation
to deal with the development of the
village industries of that nature. It
was a Hobson's choice. Either we
should accept the position and build
up a new department and carry out
recruitment to the new department
or we should keep quiet. It will take
two or three years to build up a satis-
factory administrative set up and dur-
ing this period of two or three years
the development of khadi and village
industries will be held up for want of
a proper administrative organisation.
So, ultimately, in view of the fact
that we have to go full steam ahead
with regard to these industries, it
was considered that the Khadi and
Village Industries Board and the or-
ganisations under that Board which
have been built up, with modifica-
tions of the kind that are envisaged
in the Bill and with certain powers
and responsibilities embodied in the
Bill, should be adopted. It was con-
sidered that we should adopt some
such method in order to register a
satisfactory progress concretely in
the matter of khadi and village indus-
tries. That explains why they have
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ultimately decided to a go ahead with
this Bill.

Incidentally, the various aspects
that I have now mentioned explains
why we have brought up this motion
for consideration after more than a
year after the Bill was introduced in
this House. This long delay that has
occurred between the stage of intro-
duction and the stage of consideration
will prove to the hon. Members that
we have given considerable thought
to this question before proceeding
with this Bill for the establishment
of a Commission for khadi and vil-
lage industries.

Shri B. S. Murthy:
apathy?

Shri K. C Reddy: I do not know
what exactly the hon. Member means.
He mentioned the word ‘apathy’ 1
believe. But I can assure hum that
whatever he has in mind, there has
been no apathy on the part of the
Central Government or State Gov-
ernments to do their very best in the
matter of khadi and village indus-
tries.

Now, Sir, I would like to say a few
words about the general pattern
of this Bill Very briefly put, the
scheme in this Bill is as follows, The
Bill provides for setting up a statu-
tory commission to be called the
Khadi and Village Industries Com-
mission consisting of not less than 3
and not more than 5 members. This
Commission will be clothed with cer-
tain powers which are mentioned in
the Bill. I may read out the rele-
vant clause in order to make the hon.
Members understand what exactly
will be the scope of the work of this
Commission,

2.13 p.M1.
[Mr. Derury-SPEAKER in the Chair]

Clause 14 (2) of the Bill reads like
this:

Why not

“(2) In particular and without
prejudice to the gemerality of the
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foregoing power, the Commission
may take such steps as it may
think fit—

(a) to plan and organise the
training of persons engaged in
the production of khadi or in
village industries;”

That is the training part of the
work. Then it says:

“(b) to build up a reserve of
raw materials and implements
and to supply them to persons
engaged in the production of
khadi or in village industries
at such economical rates as
may be suitable in the opinion
of the Commission;

(c¢) to provide for the sale
and marketing of khadi or of
products of village industries;

(d) to encourage and pro-
mote research in the technique
of production of khadi or in the
development of village indus-
iries, or to provide facilities for
a study of the problems 'relat-
ing to khadi or willage indus-
iries;

(e) to maintain or assist in
the maintenance of institutions
for the development of khadi
or village industries;

(f) to undertake, assist or
encourage the production of
khadi or the development of
wvillage industries;

(g) to promote and encour-
‘age co-operative efforts among
mapufacturers of khadi and
persons engaged in village in-
dustries;

(h) for ensuring the genui-
neness of, and for granting cer-
tificates to producers of, or
dealers in, khadi or the pro-
ducts of any village industry;

(i) to carry out any other
matter which may be prescrib-
od.”
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The House will see that the extent
of powers which we have given to
this Commission is fairly comprehen-
sive and will enable the Commission
to work on a very satisfactory basis
in the direction of planning and im-
plementing the various schemes for
khadi and village industries.

This Commission will be a body
corporate having perpetual succes-
sion etc.

The next important aspect of the
Bill is that this Commission will be
assisted, or, you may say, ‘advised’,—
whatever word you may use it does
not matter—in the discharge of its
functions by a Board called the All
India Khadi and Village Industries
Board consisting of a Chairman and
such members the Government may
think fit. This Advisory Board will
be a fairly big one. The present
Khadi and Village Industries Board
has got about 15 or 16 members. The
intention is to make it a somewhat
bigger one. If I may recall to the
minds of hon. Members the confer-
ence which we had of the Ministers
of State Governments and other re-
presentatives of various Boards in
June this year, there it was put for-
ward that on these Boards represen-
tatives of State Governments should
find a place. It is our intention to
provide for representation of State
Governments on the Board which we
have in contemplation under this Bill.
8o, possibly, the strength of the
Board will have to be increased: I
cannot say the number now, per-
haps it may be 20 or 25. I cannot now
indicate the order of membership of
the Board, but a Board of that kind
will be constituted under this Bill to
advise or assist the Commission in
the discharge of its responsibilities.
In other words, the advisory part of
the work will be demarcated from
the executive part of the work. For
the advisory part of the work the
body that will be responsible will be
the Board that we have now men-
tioned in this Bill and for the execu-
tive part of the work the Commissian
will be charged with that responsibi-
lity.



§237  All-India Khadi

[Shri K. C. Reddy]

Then, with regard to village indus-
tries which will come within the pur-
view of this Bill, it has been men-
tioned in the Schedule to the Bill that
about 13 or 14 industries—I do not
exactly remember the number now—
will be covered. It may be asked, in-
deed as the Board at one time had
suggested, why certain other indus-
tries need not be included in the list
of village industries. In order to keep
the position somewhat flexible the
Government have provided in this
Bill for inclusion of other industries
if it became necessary under clause
3 (1) of the Bill -

With regard to finances I would
like to say only one word. The funds
for the Commission shall be provid-
ed by Government at the commence-
ment of the financial year; that is to
say, funds that will be made avail-
able to this Commission under this
Bill will be voted by this hon. House
just like other allotments of funds
have to be wvoted for other depart-
mental activities of the Government.
Every year the Government will have
to come before the House to decide
as to what will be order of funds that
will be made available for this Com-
mission in order to discherge its
responsibilities.

In passing I may say that during
the last three years, every year there
has been increasing allotments for
khadi and village industries in the
budgets. Now it is of the order of, I
think, about Rs. 5 crores or so per
year—I am not quite sure of the ex-
actness of the figure. Some 3 years
ago it was much less and it is on re-
cords that in the future years, dur-
ing the Second Five Year Plan, the
amount that will have to be allotted
to this Commission for this purpose
of khadi and wvillage industries will
have to be much higher. Already we
have sanctioned a scheme for the
introduc*ion of 75,000 Amber Charkhas
over which an expenditure of the
order of Rs. 4 crores will have to be
incurred during 1956-57. Tf this pro-
gramme which we have taken up for
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1956-5T7 for Amber Charkha proves a
success, as I indeed anticipate it to
be a success, we will have to provide
larger and larger amounts in the
remaining years of the Second Five
Year Plan. So we have to vote quite
a decent bit of amount for this pur-
pose every year. But my present
point is that whatever amount we
decide to allot to the Khadi and Vil-
lage Industries Board and the Com-
mission wunder this Bill, that will
have to be discussed and voted upon
by this hon. House, and this Com-
mission can spend funds only with-
in the limitations of the amount sanec-
tioned by Parliament; in other words,
the Commission shall be competent
to spend only within the sanctioned
budget.

The Bill also provides for making
rules for certain purposes and the
Commission shall frame regulations
for certain other purposes with the
prior approval of the Government.

One other aspect I would like to
mention, and that is very important,
is as to what is the extent of control
by Government over the functioning
of this Commission and the Board. A
close study of the provisions of the
Bill will show that certain powers
necessary for efficient and smooth
day to day functioning will be con-
ferred on the Commission. But the
overall control will vest in the Gov-
ernment. For instance, clause 13 of
the Bill provides that the Commission
will have power to make appoint-
ments to posts under it except that
no person whose honorarium or the
minimum salary exceeds Rs. 500 per
month shall be appointed by the
Commission except with the previous
approval of the Government. Only
the other day, when a particular as-
pect of the Life Insurance Corpora-
tion, which has come into existence
from today, was raised, certain hon.
Members gave expression to certain
misapprehensions about these Com-
missions and Corporations walking
away with the loaf in their mouths
and doing everything according to
their whims and fancies, and that the
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Government were nowhere in the
picture. or something like that In
order to see that such a thing does
not happen, the Government have
reserved these powers of appoint-
ment carrying a salary of more than
Rs. 500 per month with them in the
sense that such appointments should
come before the Government for ap-
proval, before the appointments are
finally made.

The House may also note that this
is what we have done in the various
articles of association of warious com-
panies which we have brought into
existence in our country during the
last four or five years. Under the
Companies registered under the Com-
panies Act, it has been mentioned
that for appointments with salaries
over a particular amount specified in
the articles of association, the pro-
posal should go to Government and
the Government's sanction and ap-
proval must be obtained before the
appointment is made.

Then, under clauses 18 and 19, the
Commission will have full power to
spend within the sanctioned budget so
long as the expenditure i1s covered by
a specific provision in the budget ap-
proved by the Central Government.
But the Commission will have no
powers to make reappropriation from
the head ‘Loan’ to any other head or
from the khadi budget to the village
industries budget or vice wversa, ex-
cept with the previous approval of
the Central Government. So, the
Government have retained the overs
all power and control. For example,
clause 15 of the Bill runs as follows:

“In the diseharge of its func-
tions under this Act, the Com-
mission shall be bound by such
directions as the Central Govern-
ment may give to it.”

S0, the Government have reserved
this general power to themselves,
under which the Government may at
any time issue directions to the Com-
mission in order to carry out certain
things. The existence of this provi-
sion does not mean that the Govern-
ment will go on continuously exer-
cising these powers and interfere in
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the day-to-day' administration and
the work of the Commission or the
Board.

Shri D. C. Sharma (Hoshiarpur):
The idea is that they will never ex-
ercise that power.

Shri K. C. Reddy: I do not know.
Possibly, if the hon.. Member had
been entrusted with that power, he
would not exercise it at all. But the
Government, which knows its res-
ponsibilities, will certainly be on the
watch and look-out and exercise that.
power of interfering or giving direc-
tions only when it becomes absolu-
tely necessary. They will not exer-
cise the power in such a way as to
create an impression that Govern-
ment are always treading on the toes.
of the sutonomous bodies which they
have brought into existence in order
to cut red-tape, in order to avoid delay
and thus give certain amoun! of free-
dom for the Corporations and Com-
missions so as to achieve results, I
think if the hon. Members would'
read Mr. Appleby’s report, they would:
appreciate this point. I hope they
would have read it, but I would in-
vite them to read it over and over
again. Though the hon. Members.
may not be in full agreement with
all that Mr. Appleby has said in the
report, the spirit or the approach of
the report” is that we must resort
more and more to the delegation of
powers and see that the powers are
exercised at various levels. .After
delegating those powers, we should
not be too ready or too willing to
exercise too much of control over the
authorities who exercise the delegat-
ed powers. Thus, we will achieve
better and quicker results in all our
activities. That is the spirit and the
approach that we should follow to-
wards this problem.

I would like to say—I have already
said it in a way—that by the estab-
lishment of this statutory Commmis-
sion, the responsibility of Govern-
ment to Parliament will not cease
altogether. It will certainly, however,
be shared adequately by the Com-
mission which will have the execu-
tive power.
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Then, I would like to mention some
.other features of this Bill. Under
.clause 22, the Commission shall main-
tain the accounts in such manner as
may be prescribed by Government.
“The accounts shall be subject to audit
‘by the Indian Audit Department, and
the accounts shall be certified by the
‘Comptroller and Auditor-General.
“The accounts, as certified by the
_Auditor-General, together with the
Audit Report thereon, shall be laid
on before each House of Parliament.
“That means that the activities of the
-Commission and of the Board will be
made known to Parliament through
their reports every year. The ac-
counts part of their work will also
be placed before Parliament every
year. The Commission will have
to present its report to the Govern-
ment and the Government in their
turn will place the report on the
working of the Board and of the
Commission before Parliament every
year. It means that every year this
“House will be seized of the main
lines on which this Commission has
functioned during the year under re-
port, how it has been able to spend
the amounts, what results have been
achieved and what amounts, if any
‘have lapsed and so on. The report
‘will make clear as to what activities
of the Commission have been handi-
.capped for want of sufficient funds. All
these aspects, along with the Audit
‘Report of the Comptroller and Audi-
tor-General, will be placed before
each House of Parliament at about
the time, I hope, when the Parliament
-will be called upon to sanction the
amount necessary for the Commis-
gion. So, it is apparent that the over-
all control of this House—the Parlia-
‘mentary control—will be assured and
it will be exercised.

A=c’he~ important thing I would
Lz to refer to in this connection is
this. The Members should have
moticed that I have given notice of
certain amendments to this Bill
‘Most of them are only verbal amend-
ments of which I need not say any-
thing. But there is one important
-amendment to which I would invite
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the attention of the hon. Members. It
is to the effect that a Financial Advi-
ser should be appointed in order to
keep in touch with the activities of
the Commission and to see that the
funds are dealt with in a proper
manner according to the financial
rules and procedures, etc. The am-
endment is as follows:

Page 2—

after line 32, insert:

“5A. Financial Adviser of the Com-

The Central Government shall ap-
point a person, not being a member,
to be the Financial Adviser to the
Commission.”

This is a wvery important amend-
ment, and this amendment has been
given notice of after a good deal of
discussion with the Ministcy of Fin-
ance. When it was realised that this
Commission will have to deal with
the funds to extent of crores and
crores of rupees during the years of
the second Five Year Plan, it was
considered very essential, apart from
the other safeguards which we have
already incorporated in the Bill, that
there should be an additional safe-
guard of the kind that has now been
suggested by this amendment. The
amount that has been set apart for
khadi and village industries during
the second Five Year Plan is. I think,
to th2 extent of about Rs. T0°
crores. It is about Rs. 15 crores or so
for khadi and about Rs. 48 crores for
wvillage industries. If the Amber
Charkha programme of the order of
rupees that we have in view and if
it is ultimately sanctioned, during the
Five Year Plan, the total amount that
will be involved would come to the
order of Rs. 200 crores. So. if this
Commission which we are now going
to create will have to deal with this
much amount, it is absolutely essen-
tial not only for Parliament to retain
the ultimate control over the affairs
of this body, but it is essential that
the Ministry which is responsible for
the proper functioning of this Com-
mission should have within its strue-
ture, and the Commission itself, with-
in its own organisation, should have
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enough financial checks and counter-
checks in order to ensure that the
amounts which are allotted by Par-
liament for the development of the
khadi and village industries are spent
in the proper manner according to
the well-known financial rules and
regulations. That is why we have
decided to appoint a Financial Advis-
er who will be in constant touch
with the activities of this Commission
and whose responsibility it will be to
guide the Commission in regard to
the finanecial aspects of their working.

I do not think I need take the time
of the House more at this stage. I
have got several other points to which
I have to invite the attention of the
hon. Members. I shall watch the
lines on which the debate proceeds
and the points raised by the hon.
Members. Then, it will be my en-
deavour to cover those points in the
course of my reply. For example, I
could have indicated—I need not an-
ticipate; I shall await the comments
of the hon. Members and then
try to cower those points. If I begin
to anticipate, I may take more time
than I myself intend to take. I will
resist that temptation.

Finally, T would say that it is very
necessary to set up an apparatus or
organisation which would be of
a nature that could produce
results in the sphere of village
and cottage industries. As I have
already indicated, a statutory body
of the kind that we have contem-
plated in this Bill is the only means by
which we can galvanise our develop-
ment programme in regard to these
industries. It has been borne out
by experience during the last
few years, that in respect of indus-
tries, whether major industries or
=smaller industries, the setting up of
corporations or the setting up of
companies under the Companies Act
or the setting up of a Commission of
the nature that we have conteraplat-
ed in this Bill, with a certain amount
of autonomy, not merely autonomy
on paper, but really autonomy in
their functions, with a sort of overall
supervision and control by the Gov-
ernment and, of course, overall
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well known limits established by
convention or otherwise, is the best.
way of achieving some results. If
1 may speak from my experience o.
the administration of warious com-
panies registered under the Compa-
nies Act in the last 4 or 5 years, I
can say without hesitation that the
establishment of companies under the
Companies Act for the management
of the Sindri Fertilisers or for the
management of the Shipyard or the
D.D.T. factory or the Penicillin fac-
tory or other factories which are
under the control of the Ministry of
Production, the system that we have
adopted, by and large, has been suc-
cessful and has yielded good results.
The autonomy that we have given to
these bodies has not been of an illu-
sory nature. I can tell hon. Members
that during the last four or five hours,
in the course of the administration of
these various companies under the
Ministry of Production, there have
been very rare cases in which—of
course, my hon. friend Shri D. C.
Sharma may say that it has been a
case of not discharging one's duty
properly or satisfactorily or I am per-
hape importing more into his remarks

Shri B. 5. Murthy: That is only a
professorial way of saying.

Shri K. C. Beddy; We have lmping-
ed on the autonomy that we have
deliberately given to these companies,
that by working on those lines they
can produce worth while results. But,
at the same time, I wish to say that
the Government will keenly watch the
working of these companies. I do not
want to say how we are watching
because it will take time. We pget
copies of the agenda, minutes of the
Board meetings, one of our officials
will be on the Board, either the Secre-
tary or the Joint Secretary iz the
Chairman, the managing directors are
appointed by the (Government and
directly or indireclly we are keeping
in close touch with the working of the
companies. I can assure hon. Members
that in cases where it really mattered,
where policies were involved, either
production policy or financial policy
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or marketing policy or recruitment
policy, Government have not hesitated
to come into the picture, not neces-
sarily by giving directives under article
number so and so of the Articles of
Association, but by gentle pressure or
persuasion, by saying the right word
at the right moment, and make them-
selves felt wherever it demanided. This
is how we are functioning. I refer-
red to the broad aspect because the
main princlple behind thig Bill is the
one that I have been enunciating these
few minutes. The main principle is,
create a commission, create a body,
give it the maximum autonomy, at
the same time, safeguard your powers
of overall control and see that the
moneys are spent in the proper
manner according to the finarcial
rules and regulations We have made
this provision in this Bill. Give them
the maximum autonomy in order to
achieve results ang leave them to them-
selves. This, in brief, is the main
principle underlylng this Bill.

I hope I have carried conviction to
the mind of hon. Members, even if any
one of them had any doubt about this
matter, It is time that we make this
expemmnt. We may treat this ag an
experiment. We ghall see how this
works, Nothing is final in tunese
matters, We consider all these as
experiments  This is an experiment
which is worthy. If we succeed in
this, we can take it as the model for
other industries. If we do not succeed,
if we fing shortcomings or if we notice
certaln ‘aspects which require to be
rectified or corrected, we shall take
note of them and do the proper tbing
at the proper time. I commend this
Bill not only to the attention of hon.
Members, but also for thelr accept-
ance, I hope, unanimously I find that
no amendment hag been given notice
of by hom. Members. That means, I
suppose, that they find it almost
perfect.

Some Hon. Members: No, no.

Shn K. C. Reddy: I do not know.
H thew are any amendments, if, after
hearlng the Members, we find that
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they are of a mature which would
improve the Bill, I shall welcome
them. If they are nol of such a
nature, I shall submit, at the proper
time. that the amendment is not
acceptable I do not think I need take
more of the time of the House. I move
that the Bill be taken into considera-
tlon.

Shri Jhunjhunwala (Bhagalpur Cen-
tral): May I put a question for clarifi-
cation? Apart from the object that
Mahatma Gandhi had with regard to
this Khadi Board, what is the parti-
cular object of this Commission:
whether to give smployment to the
people and if so whether it would be
successful and whether the products of
these village industries and khadi will
ever be able to compete with the mill
industry or handloom industry or any
such product of the kind, and }f not
so, what, after all, 15 the object of this
and how these products will be dis-
posed off?

Mr Deputy-Speaker: Perhaps, the
hon. Minister has already said that he
has reserved certain things to be
answered later. If the hon. Member
makes his point, he will answer them.

Motion moved:

“That the Bill to provide for the
establishment of a Commission for
the development of khadi and
village Industrles and for matters
connected therewith, be taken into
consideration "

8hri B. 8. Murthy: What 15 the time
allotted?

Mr. Deputy-Speaker: Asweproceed
with the discussion we shall see

Shri D. C. Sharma: I welcome this
Bill. I welenme also the very detsailed
and convincing exposition of this Bill
which the hon_Minister of Production
has given, but I cannot understand
one thing, and it is this, that the Gov-
ernment of India has developed a new
craze, and that ig the craze for creating
any number of commissions.....

Shrl B. 8. Murthy: Sorporations.
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Shri D. C, ‘Sharma:...... and corpora-
umsola_llkindssnd!orallpurpnﬂ.

Shri Dabhi (Kaira North): TFhat is
your support?

Dr. Suresh Chandra (Aurangabad):
That is why he is welcoming It!

Shrd D. C  Sharma: This is a new
#ad and of course like all fads it has
1o be tried and after trial we shall find
out whether thig is working well or
not. But I want to know why we are
minxatthi.ubreak-neckspeedsofn
as the formation of these commissions
and corporations is ccncerned. I do
not want to sit in judgment upon the
commissions and corporations which
are run by this Ministry or that Minis-
try. As a Member if the Estimates
Committee at one time and as a Mem-
ber of the Public Accounts Committee
now I have a lot of things to say about
the working of these commissions and
corporations, but I do not want to go
into those details, because whatever
you may say, for village industries
and for a thing which is meant for the
consumption of the common man the
best method is not a corporation or a
commission. The best method for that
is decentralisation as it has been advo-
cated by the Father of the Nation,
as it is being advocated by Acharya
Vinoba Bhave and as it is being
advocated by so many persons who
are very intimately connected with
this. But instead of introducing the
principle of decentralisation, we are
practising over-cenralisation, with a
vengeance, and I know that the pro-
blems the solution of which we have
at heart and the solution of which is
as dear to the hon. Minister as to
any one of us, will not be solved in
this way.

Again I would have thought that
the Minister should have set up an
organisation which should have
begun with the village Panchayat,
led up to the district level, then led
up to the State level and then led
up if possible to the Central level. I
would say that in a matter like this
the Centre should not have anything
This should be done at the
State level. This is my honest and
considered opinion. The Centre
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should not have all the things to
itself, but it should leave certain
thingstotheStatea,andIth.inka
Lhingofthiskindshouldhawbm
left to the States. The Centre should
not set up a commission of this kind.
Therefore, my first point is this, that
for the development of the Khadi
industry and for the development of
the village industries we do not need
the Centre so much as the States and
1 believe that the Centre should dele-
gate all its powers to the States be-
cause if the Centre is to do this I
think these industries would not
come up to that level of development
that we all desire.
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My second point is this. What is
the good of having this composite
corporation or commission? It s
called the All-India Khadi and Vil-
lage Industries Commission Bill. In
the interests of efficiency, in the in-
terests of the consumer, in the inte-
rests of the wellbeing of the people
who are connected with these indus-
tries, I would say that if we wanted
to have a commission though I do
not like a commission of this kind
for it, if the thing has to be put up
with, if it is something necessary
without which you cannot do, there
should have been two separate or-
ganisations to deal with these things.
Khadi in itself has a significance and
urgency and I should say an interest
which demand exclusive attention.
Khadi should not be tied to anything
else. Khadi should be kept separate
and apart from other things. Khadi
is going to give us a great deal of
employment potential, a great deal
of hope for the resurgence of our
villages; Khadi is going to be basic
among the village industries, Khadi
is going to be the key-stone of our
village reconstruction. I do not think
that Khadi and village industries
should have been tacked on like this.
If the Minister wanted to have a cor-
poration or a commission—of course,
I am not for a commission—I should
have said there should have been
one body to deal with Khadi and
another body to deal with village in-
dustries. What would be the result?
On account of this composite com-
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mission Khadi will not receive due
attention and village industries will
not receive due attention. Both will
suffer. I can assure you both of them
will not come up to that level of
growth and development  which
every Member of this House and all
the millions of inhabitants of India
outside this House desire and wish
for.

Again, I cannot understand the
approach of our Ministers. Jammu
and Kashmir sets the example for
village industries. It is the nursery
villages industries. @ There are so
many village industries there. It
flourishes on account of these indus-
tries, but our Ministers, whenever
they bring forward a Bill, say that
Jammu and Kashmir will be exclud-
ed. I can understand if you exclude
Jammu and Kashmir when there is
something which has to do with ad-
ministrative activities or political
activities. It is a part of India and
the sooner we admit it the better for
us. What is the good of bringing in

. Bills saying that these laws do not
extend to the State of Jammu and
Kashmir. It is only some days back
we had a Bill....

Shri K. C. Reddy: I am sorry to
interrupt the hon. Member but I
would like to say now itself that the
State Governments will not be put
out of the picture by the Khadi com-
mission or by this Bill. They will
continue to exercise their undoubted
responsibilities in the sphere of the
development of Khadi and village
industries. Nothing prevents them
from going full steam ahead with
their programmes. This is only by
way of an addition, by way of assis-
tance, supplementing their efforts.

f

Shri D, C. Sharma: What I was
going to say was this. I fail to un-
derstand the logic of excluding
Jammu and Kashmir. I agree that all
the States will have to come in. You
cannot avoid that. It is not saying
something which is not on the cards,
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which is not possible. It is there, but
what I say is this, that Jammu and
Kashmir which is the home of cot-
tage industries, where the livelihood
of the persons depends on cottage in-
dustries and from where we get more
or less models of our cottage indus-
tries, should not have been exclud-
ed from this Bill. After all, this is
a Bill of an economic type, which
does not invite objection from any-
body, and I do not see any Treasom
why they should have been omitted.

Now, the Minister is going to have
a commission, and he says that the
States will be called in. Therefore,
this commission will be not an ordi-
nary commission but a super-commis-
sion which will advise everybody.
And, who will be its members? Three
members, or at the most, five mem-
bers, are going to deal with this very
important problem. This kind of
commission is something which will
not be understood by many persons.
It is such a big thing, it is such a
vast subjeet of national importance,
and it is going to be dealt with by a
commission consisting of three per-
sons. I do not know from where they
will get these three or five persons to
deal with these problems of great im-
portance, in all the villages in India
and in all the cities of Jadia. I do not
know from where they will find these
supermen to deal with these problems
I think this is not something which &
going to be acceptable.

Again, it has been said that this
commission will be assisted by the
All-India Khadi and Village Indust-
ries Board. Again, we find the same
thing, namely the desire to multiply
authorities, the desire to increase the
number of boards, and the desire to
increase the number of agencies. Why
could the Minister not have had a
commission or a board which could
have combined both the functions, the
advisory as well as the administrative
functions? After all, we have limited
companles, private and public, and we
have so many other things. I do not
think we separate the advisory fume-
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tions from the execuftve funcfions in
their case. But here, we are going to
separate the two things, and we are
going to have a board for the advisory
functions and a commission for the
executive functions.

I would be failing in my duty, if I
did not say that the advisory boards
function only as decorative bodies. I
am not sitting in judgement over any-
body, but the history of these advisory
bodies is a history of which we can-
not be proud, and about which we
cannot be happy. If the Minister were
thinking along these lines, then he
should have come forward with the
proposal to constitute a board or a
commiission or a corporation in which
both the functions should have been
combined. But at the very outset the
Minister is introducing an element of
advisory function on the one side, and
the function of implementation on the
other. We know the baneful results
of diarchy.

Shri B. 8, Murthy: It is not diarchy,
but it is triarchy, because the financial
adviser also is there.

Shri D, C. Sharma: I am coming to
that. Thank you very much.

It is not only that, but it is an ele-
ment of division of responsibility.
Division of functions which matter and
functions which do not matter is not
going to work to the good of this
country. I thank my hon. friend Shri
B. S. Murthy for having reminded me
of the fact that they are going to have
a financial adviser also.

As a Member of the Public Accountg
Committee, I have been in touch with
some Ministries, and I have come
across those valuable persons who are
the financial advisers in these Minis-
tries. I know that while they perform
a very useful function, and while they
do some very valuable work, these
financial advisers do not promote the
efficiency or the working capacity of
these bodles, as much as we expect
them to do. I would, therefore, say
that the whole set-up of this corpora-
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tion, with three or flve supermen,

with an advisory board, and with the

financial adviser, is something, which,

I fail to believe, is going to work for

the advantage of the country.

Now, it has been said that the com-
mission shall meet at least once in a
month. You know, Sir, how the banks
and insurance companies transact
business. They used to meet very
often; sometimes, three times a week.
But here, this commission which will
be dealing with problems covering the
whole of India will be meeting only
once a month. I do not know what
kind of electronic brain these persons
would have, to discuss and to delibe-
rate and to decide on all these pro-
blems.

Mr. Deputy-Speaker: The cbligation
s to meet at least once in a month,
and not that they shall not meet
oftener than that.

Shri D. C, Sharma: You are right.
I thank you for this suggestion, but I
may tell you that whenever you put
down the words ‘at least', the words
‘at least’ become operative, and every-
thing else does not matter.

So far as appointments are concern-
ed, it has been said that no person
whose honorarium or maximum salary
exceeds Rs. 500 a month can be ap-
pointed by the commission, except
with the previous approval of the
Central Government. I have very
strong views about appointments, and
I think all of us have strong views
about the appointments, and I believe
that where these appointments are to

" pusts of lower division clerks or upper

division clerks or of any other cate-
gory, they should be made by a sepa-
rate kind of selection board, and that
selection board should have some out-
sider to help it, so as to ensure that
the appointments are made in a way
which will inspire confidence in
everybody.

You know, Sir, that in the Punjab,
they have the Service Commission for
appointing persons of high status, and
they have also got the subordinate
selection commission, so that persons
for posts carrying salaries between
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Rs. 50 and Rs. 150 can be appointed
by them. Therefore, I would say that
it will not be useful to give blanket
powers to this commission in the
matter of appointments.

Of course, as my hon. friend has
pointed out, all the objects that are
mentjioned are valuable and worth-
while. I wish the Minister had told
us what arrangements are going to’' be
made for the training of the persons,
what kind of research on raw mate-
‘rials and implements he has in view,
and what steps are going to be taken
to have those implements, because, I
know, we have been very deficient so
far as the impl 1its are cx ned.

Again, 1 would like to know what
arrangements he is going to make for
the sale of these things, what organi-
sation he is going to set up for
conducting research in techniques
and .50 on. The most important
provisions of the Bill are given in
clause 14. I would have been very
happy if the Minister had given us
some blue-prints about the activities
which he has described.

3 P

Since we have not been given details
about this, I feel that though these
thiwwﬂlbedune,theymnyuotbe
done to the satisfaction of those per-
sons who are interested in this matter.

Again, as I sald in the beginning,
they are going to have two funds, one
fung for village industries and one
fund for khadi. If the funds are going
to be separate and if the functions are
going to be separate, I do not see any
reason why they should have one
single Board to deal with these,

I have read the Schedule on page
10 ang I find that it offers a great deal
of scope for the development of vil-
lage industries.

Shri Shree Narayan Das (Darbhanga
Central): On a point of order.

Mr. Deputy-8peaker: Is it a point
of order about the speech that is
being delivered?
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Shri Shree Narayan Das: It is with
regard to the consideration of this
Bill by this House.

Mr. Deputy-Speaker: Let the speech
be finished first. :

Shri D. C. Sharma: 1 think the
Schedule which is given there is quite
comprehensive, But, as the hon.
Minister has said, there are other
village industries also which will be
j.m:_luded‘ﬁr’i{. For instance, in my
constituency, wood work is a very
good cottage Industry. Wood work
used to give employment to at least
some thousands of persons. This wood
work industry should be includeq in
it.

Again, there are other things also.
What I mean to say is that thig Bill
has a very laudable object I think
the whole House will welcome this
Bill, but I am doubtful whether for
the achievement of those laudable
objects the formation of this Commis-
sion will be helpful. But I would say
that we live in a world of trials and
if the hon. Minister wants to give a
trial to this, he can do so. But I for
one know that thig trial may not bear
as much fruit as the hon. Minister
expects,

8hri Shree Narayan Das: The
polnt of order that I wanted to raise
was this. According to article 246 of
the Constitution, Parliament has ex-
clusive power to make laws with
respect to any of the matters enume-
rated in List I in the Seventh Sche-
dule, that }s, the Union List. Accord-
ing to clause (2), Parliament has also
got power to legislate on matters enu-
merated in List IlI, that is, the Con-
current List. ‘Industries’ in general
appears ag item 24 in the State List.
It says: ‘Industries subject to the
provisions of entry 52 of List I'. Item
52 in List 1 says: ‘Industries, the
control of which by the Union is
declareq by Parliament by lay to be
expediert in the public intevés®® Bo
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unlesg the control of khadi and village
industries are declared by Parliament
by law to be expedient in the public
Interest, this House hag got no legisla-
tive power with regard to khadi and
village. industries. —_—

There is another item in the State
List, with regard to production, supply
and distribution of goods. There some
power has been given to the State
Legislature unless it is covered by
item 33 of the Coneurrent List. Item
33 of the Concurrent List also dces
not include this industry, that is, trade
and commerce in, and the production,
supply and distribution of items cover-
ed in (a) to (e). All these itemg do
not include khadi and village Indus-
tries.

Therefore, unless it is provided in
this Bill that the control of khadl and
village industries are declareq by
Parllament to be expedient in the
public interest, this House has got no
power to legislate on these industries.

Bhri K. C. Reddy: At this stage, I
would like to say only this. This
House !s aware—and doubtless you
are also aware—of the 8mall Scale

Industries Corporation (An Hon. Mem- '

ber: It is a statutory body). My im-
pression is that it has been brought
into existence by an Aect.

Shri Jhunfhunwala: Yes, it is an
enactment.

Bhri K. C. Reddy: This polnt has
been raised rather suddenly. I would
like to have time to consult......

Mr. Deputy-Speaker: The hon, Min-
ister would like to get advice. Mean-
while, we will proceed with the discus-
sion. Later on, I will also consider it.

Shri K. C. Sodhia (Sagar): Is there
not a khadi ang handloom cess levied
by this Parliament? From the cess of
this cloth, we are having about Rs. 6
Crores every year.

Mr. Deputy-Speaker: That is a
different thing. We cannot go on in
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general terms, unless we point to some
Ttem in this Unijon List.

Dr. Suresh Chandra: The object of
the Bill is laudable. As the hon. Minis-
ter has said while moving for con-
sideration of the Bill,’ Mahatma
Gandh} laid great emphasis on the
question of the development of khadi
and village industries. Therefore, after
India became independent, it was
incumbent on the Government to de
everything possible to develop khadi
and village industries.

I also agree with him—everybody
in this House will agree—that for
Gandhij} khadi wag not a matter of
business or a matter of giving employ-
ment to some people, but it was a
matter of faith. Those of us who have
had the privilege ot being with
Gandhlji or knowing his thoughts and
his mind, know very wel that Me
always considered spinning as a
matter of faith and he also said
several times that khadi was evem
more important to him than perhaps

political independence.

Shri Jhunfhunwala; What iz the
meaning of ‘matter of faith?’

Dr. Suresh Chandra: Fafth means
faith.

Shri Jhunjhunwala: There must be
an object in having faith.

Dr. Suresh Chandra: He must have
faith in order to understand the
meaning of faith.

Bhri Jhunjhanwala: So I have faith
in him.

Dr. Soresh Chandra: I thank him
Gandhiji had faith in God, he had
faith in truth and he had faith in the
milllions of our countrymen. That was
why he considered khadi also a matter
of faith, because he thought that it
would give them not only employment
but also create some kind of spiritual
resurgence in them. That was how
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he explained jt to the people. It is
possible that we may not agree with
him, ang we did not agree with him.
It is true that we did not have faith In
all what Gandhiji had expounded. I
agree. That is why I want to say here
that when we talk of Gandhiji and
present tnis Bill here for considera-
tion, ‘there is some kind of inconsis-
tency in this, because Gandhiji did not
believe in all these Commissions and
also that khadi should be made some
kind of business.

I am also coming to the point raised
by Shri Jhunjhunwala. Gandhiji did
not think of khadi in terms of compe-
tition with other industnes, mill indus-
tries and others. Gandhiji had his own
ideas. Now we are thinking in terms
of development of iudustries, the
development of heavy industry and
we also want to catch up with some
foreign countries, who have slready
made some progress in industrialisa-
tion and I think it is a little bit hypo-
critical for us to think of khadi in
terms of business. Therefore, I have
not been able to understand the exact
purpose of establishing a new Com-
mission for development of khadi and
village industries.

Even before India became indepen-
dent, the All India Spinners Associa-
tion existeq and later some Board
‘existed which functioned very well in
the villages. Khadl was a source of
employment to the people and we
know that it was also being thought
of in a competitive way.

I come from an area where we had
some village industries. Gandhiji
himself had given thought to the
development of some of the village
industries in my area. He had deput-
ed one gentleman to devote his whole
life to that work—development of
hand-made paper and the development
of local industries. There wag also a
Board for the development of the
village industries. But after that had
been constituted nothing much percep-
tible in the way of development has
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been done. Therefore, I entirely agree
with the previous speaker, Shri
Sharma that it is becoming a sort of
fasmion to bring in legislation here in
this Parliament to establish commis-
sions and corporations. I have no
quarrel with the establishment of cor-
porations or commissions if they are
absolutely necessary.

In this Bill which hag been brought
before this House the hon. Minister
has made in a very able manner an
exposition of the need for this kind of
commission. I have not been able to
understang fully the need for such a
commission. The All India Khadi and
Village Industries Board exists there
already. The function of this Board
Las been pointed out to be advisory.
And, they want the establishment of a
commission for the sake of execution.

Between the stage of Introduction
and this consideration stage, the
Karve committee was appointed to
which a reference was also made by
the hon. Minister. That Karve com-
mittee thought that the development
of Khadi and the village Industries
sheuld be made through departmental
agencies at State and Central levels
berause of the great importance which
has been attached to that during the
First Five Year Plan and also in the
Second Five Year Plan. About Rs. T0
crores have been oallotted for the
development of these industrles. But
the Government have not thought fit,
at the moment, to accept the recom-
mendations of that committee and
hence they have come forward with
this idea of a commission. As I have
said earlier, I do not find any need
for such a commission. Of counse,
there is some need for some kind of
control, T do not agree with Shrl
Sharma who spoke before me that
there is absolute need for decentra-
lisation at this moment and that we
are having over centralisation. I ieel
it is necessary to have some kind of
control at the Centre though there is
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the State responsibility and there are
Advisory Boards at State levels But I
doubt whether this kind of commission
which will have power concentrated
in the hands of a few people will, in
any way, help the development of
khadi and village industries. If we
want some kind of control at Central
level, even now Government have got
sufficient authority and certain power
can also be vested in these Boards,
which can function more effectively
even from the financial point of view.
I, therefore, hope that Government
will consider thls a little more care-
fully ang then bring in such legisla-
tian.

Shri B. S. Marthy: Mr. Deputy-
Bpeaker, I welcome this Bill......

Shri T. B. Vittal Rao (Khammam):
Really!

Pandit K. C. Sharma (Meerut—
South): But do not welcome the ob-
ject!

Shri B. S, Murthy: ....because the
object of the Bill, as has been stated,
is for the proper development of khadi
and village industries.

Shri Jhunjhunwala: But subject to
the provisions of the Bill

Shri B. 8. Murthy: But this object
is not found in the body of the Bill
1 am welcoming the object but not
the provisions of the BilL

In this connection, as the hon. Min-
ister has already spoken about Mahat~
ma Gandhi’s initiating khadi and with
my friend Dr. Suresh Chandra saying
that Gandhiji took it as a matter of
faith, it is better to see how and when
Gandhiji introduced khadi into the
constructive programme which was
successful under his leadership.
Khadi was introduced as a symbol
for nascent revolutionary India. In
those days everyone was anxious to
dress himself in foreign fabrics.
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Wherever Gandhiji went he had seen
people in very superfine clothing
which had come from other parts of,
the world; not only that, but also in
a number of fashions. He also saw
the village weaver and spinner going
about begging from door to door for
his existence. Therefore, Gandhiji
achieved a very important objective
by introducing khadi for giving full
employment to the spinners and
weavers, - By that means, Gandhiji
revived an almost dead industry.
Later on he introduced a number of
other industries. Gandhiji was careful
to separate khadi from other indus-
tries, If I remember correctly, two
Boards were at Wardha—the All
India Spinners Association entirely
in charge of all types of khadi
to be produced, including the
very fine khadi, known as Pondur
khadi, which is a rare type of
khadi produced in Andhra, and in
respect of other industries such as
paper-making, gur-making and even
village tanning, Gandhiji had another
Board constituted known as the All
India Village Industries Board. When
Government took up the work of
spreading the work of these two
Boards, they have combined them into
the All India Khadi and Villags In-
dustries Board. This Board has
been functioning for some time,
but the work of the Board has
not been sufficiently encouraging.
I shall not be taken to task by
any member of the Board for
having said this. The very in-
tention of  bringing forward a
Bill like this is an indication
that the Board as it is consti-
tuted and has been working, has
not been a success.

Now, a bill has, therefore, been
brought before the House, bifur-
cating the deliberative functions
of the Board and giving  the
executive part of the work to
the Commission. I would like to
know whether the Commission,
the Board, the Financial Adviser
and others who may come into
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the field will accelerate the work
of the Board or will hamper the work
of the Commission. In a matter
like this, it is always better to
know the intention of Gandhiji
in trying to step up khadi and

village industries’ production.
Gandhiji was averse to centra-
lisation. He had been, day in

and day out, talking about de-
centralisation. After all, the very
expression “Khadi and Village In-
dustries”’ indicates that it is a
thing to be done in villages. A
Commission sitting here, a Board
holding its meetings in Wardha
-or a Financial Adviser sitting in
the North Block will not do
much to step up production as
far as village industries and kha-
di are concerned. Therefore, I
fail to understand why the hon.
Minister, who has been himself
a very noted constructive worker
before he toock up the reins of
Chief - Ministership of Mysore..

Shri K. C. Reddy: Even now.

Shri B. 8. Murthy: If a Mem-
ber of Parliament himself is not
able to devote sufficient time for
constructive work if he is to
take sincere and real interest in
the work for which he has been
sent here, I am afraid the Min-
ister shall have wvery little time
left for such work. Therefore,
the Minister’s assertions must be
taken with a pinch of salt. I
consider that this sort of lop-
sided organisational activity of the
Central Government must be put
into a test tube. Corporation after
Corporation and Commission after
Commission are being held out
to the public and they say ‘We
want to do this work in a bet-
ter way and therefore the Cor-
poration is comm,g or (the Com-
mission is oommg A magician
puts his hand in his pocket and
shows something and says “Here
is some new .object, kindly see
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and be appreciating it”, and in
the same manner the Central

Government is thinking of hay-
ing, as the Minister has stated,
the Sindri Corporation and so0 on
and so forth. Therefore, this is one
more of the magical objects that are
to be given to the Indian public.

About the constitution of the Com-
mission, it is stated that there will be
not less than three and not more than
five members; again there is the Fin-
ancial Adviser; the Commission may
consult the Khadi and Village Indust-
ries Board; all these things indicate
that there is some lacuna which either
the Ministry or the Minister himself
were not able to look into and rectify.
The Minister himself has stated that if
Amber Charkha is to be given full
play, Rs. 200 crores will be neces-
sary in the next five years. This
amount, together with Rs. 15 crores
already allotted, will make up Rs
215 crores, which has to be expended
on khadi in the next five years. 1t
such a huge amount is to be entrusted
to a Commissien, I think more care
should have been taken in consider-
ing whether a Commission or an exe-
cutive officer directly under the
Ministry, with the Advisory Board
guiding him as well as guiding the
Ministry, would be better. I am afraid
that Commissions are always a hind-
rance as Corporations are sometimes
being blamed with more dilatory tac-
tics than directives to be given for
efficient executive work.

In this connection I do not want to
go into the details of the Bill and
take up every clause and criticise it,
but on broad principles I would like to
say that the Minister should give more
consideration to the provisions in the
Bill, which at present do not go as far
as the object stated in the Bill. One
thing on which I would like to lay
emphasis is that decentralisation
should be the key-note of the Bill, but

this is not found in it.
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The hon. Minister said that the State
Governments will have their represen-
tatives on the Board. Strictly speak-
ing, on a Board like this, the represen-
tation should be not State-wise but
industrv-wise. If every State has to
send its representative, and also if in-
dustry-wise we have to give represen-
tation, I am afraid the number on the
Board may swell up to 40 or 50.
Therefore, what I suggest is that ins-
tead of having State representatives,
it is high time that each industry
should be given representation.

Again, in many cases representa-
tion is given....

Shri T. B: Vittal Rao: For textile
industry also.

Shri B. 5. Murthy: Textile indus-
try is not a village industry, and,
therefore, Shri Vittal Rao might wait
until I finish my say. Let him have
his own say later.

In giving representation on the
Board, care must be taken to see that
not only a theoretical expert but an
actual worker who has been in the
industry for years, who has gained
experience in the industry, is given
representation on the Board. If he is
a man who does not know English, he
should not be denied the privilege of
being on the Board. As I have been
stating, there may be an expert in
hand-made paper or gur or tanning.
There are many people who had gone
outside India and qualified them-
selves and who come here and say
that they are experts. But what is es-
sential on a Board like this? A villa-
ger who has been in this industry,
who has been working in the industry.
who has suffered the ups and downs
in the industry should be brought
as a member of the Board, and his
advice should be soyght. If he does
not know the lingua Indica or even
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English, he should be allowed to talk
in his own language and it must be
translated. The other members of
the Board should have the benefit of
his experience. That must be the
main idea in constituting this Board.

Always the Government comes for-
ward and says that it is an advisary
body. If the Government wants ad-.
vice, why should not the Government
issue a notification in the papers: “We
want the advice of experts an such
and such a thing and so they may
kindly send their advice gratis.® By
one such notification in the news-
papers, Government can get tons of
letters bringing them the necessary
advice. It is a bureaucratic idea to call
it an advisory body. It should be giv-
en certain functions. Advice must
not merely be taken by the right hand
to be thrown out by the left. So, the
status of such Boards must be increas-
ed and the advice given by them
must have a binding effect on the
Commission or the executive, what-
ever it may be,

These corporations, of late, have
become a very fertile field of recrult-
ment for the officers’ cousins by dozens
and nephews by half-dozens and so
on. If any question is put here whe-
ther such and such corporation is giv-
ing representation to all the communi-
ties, fair and square, the Minister
comes forward with the reply that the
corporation is an autonomous body
and, as such, the Government has no
control but that they expect these cor-
porations to give proper representa-
tion to all the communities. This is a
vague, evading and sometimes exas-
perating answer. Every corporation
which is responsible to the Central
Government or the State Government
and which draws its sustenance from
the Central funds must give preference
to the rules and regulations; it should
adhere to the rules and regulations
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1aid down by the Home Ministry.
Otherwise, it is a grave injustice to
the individuals, if these rules are not
observed in the matter of appoint-
ment, promotions, seniority or other
matters.

Therefore, I say that the Commis-
sion cannot employ people without
selection by a committee. It has been
stated that, if an officer has to be ap-

pointed whose salary is more than °

Rs. 500 per month, under the tules,
the commission has to come to the
Central Government. It is a very
large margin. What about people that
begi.nwithRs.&Dor?Oorlworm
or even 498. They may appoint 8 man
on Rs. 450 and within six months they
may give him Rs. 550. People krow
how to by pass such limitations as
these. Therefore, a small committee
may be constituted for the recriit-
ment of officials. Rs. 265 crores are to
be spent in the next five years. Lakhs
of people .should get the benefit
Hundreds of people will be appointed
as khadi inspectors or handicrafts ins-
pectors or supervisors and any man
can be 1ppomtedandtitledas an ex-
pert. The Minister and the Ministry
should take sufficient care to see that a
commit*ee is constituted and all re-
cruitments are made through that
commitree. If there is any appeal, it
may b+ made to the Commission. If
necessary, the Ministry also should
have powers to review and revise
certain appointments.

Shri Veeraswamy (Mayuram-Re-
served- Sch. Castes): Mr. Deputy-
Speaker, I welcome this measure.
though 1 do not agree with, and am
opposed to, certain aspects of this
measur>. We are living in an age of
scientife development and technical
progress and in an age of atomic ener-
gy and hydrogen bombs. I wish that
our contry should progress industri-
ally and scientifically. I also wish
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that our country should stand on a par
with the advanced, western countries.
So, at the very outset, I would urge up-
on the Government to give up their
backward mentality, this bullock-cart
mentality, cottage mentality, oil lamp
mentality and so on and so forth. We
must progress scientifically and indus-
trially and we must help our people
to progress in every respect, without
going back to the stone age or the
iron age.

I said at the outset that I welcomed
this measure because in these days of
unemployment, I thought that this
measure would help a large number
of people to be engaged in certain
industries which would give them
some livelihood to keep their body and
soul together, not to enrich them or
help them to progress and live a life
of happiness -and prosperity. Mahat-
ma Gandhi, with all good intentions,
said so many things which, I do not
think, the Party in power has been
following. I remember he said once
that—he has also written so in an
article called ‘Confessions of Faith—
whenever he entered into a car or a
train, he felt that he was committing
a sin. He has also stated that he be-
lieved in the wooden plough, which
was in existence some five thousand
years ago, and that the salvation of
our people was in the wooden plough
and the bullock cart. But, I do not
think that those opinions and advice
of Gandhiji have been taken into con-
sideration by the Government and the
Party in power. Therefore, it is rather
unfortunate on the part of the Gov-
ernment to still think in terms of the
cottage, charkha, hand-spinning, etc.

I now come to certain aspects of
this Bill. In the schedule, certain vil-
lage industries have been mentioned,
cottage match industry, cottage pot-
tery industry, cottage soap industry,
flaying, curing and tanning of hides
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and skins and so an hand-made paper,
manufacture of cane-gur and so on
From the views which I have expres-
sed, one can very well understand that
we must remove the word ‘cottage’
from the Bill We can say ’small-
scale industry’. Why should there be,
in our country, cottages still? Do
you want to perpetuate the cot-
tages life in our country when
we are in the midst of five year
plans? The first Five Year Plan has
come to an end and we are commenc-
ing the second Five Year Plan. When
we are establishing a welfare State
and a socialist pattern of society, why
should we think still in terms of cot-
tages? Are we not going to convert
cottages into at least tiled houses in
the villages? Does one think that we
should carry on the Government with-
out helping the village people to live
a life of happiness like the townsfolk?
Cottages should be converted into #l-
ed houses at lesst and they should
become storeye houses, flats and so
ou. Therefore, I would suggest to the
Government that instead of ‘cottage’,
they may use the words, hand indust-
ry’, ‘hand match industry’, ‘hand spin-
ning industry’ and so an.

342 P,

[Pavprr THARUR Das BHARGAVA in the
Chair]

Even in a palatial building, once can
engage oneself in doing some hand-
work, and therefore, there is no infe-
riority attached to any hand-work.
So, the word ‘cottage’ should be re-
moved from this Bill.

Then, I would also urge upon the
Government to introduce power-looms
in the production of Khadi. Power-
looms will help the weavers and the
sipinners to spin quickly and weave
quickly and to think quickly. They
will become active and the production
will be large. If they are engaged in
hand-spinning and hand-weaving, I
am unable to imagine how backward
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they would continue to be. There-
fore, power-looms should be introduc--
ed in the khadi industry. Then only
there will be quick production of kha-
di cloth.

The next thing I want to refer
to is about the khadi cloth that
is now being produced. The kha-
di cloth is very hard and it is
not durable. The kind of khadi that is
supplied to some Government staff like
the postmen, chaprasi and peons is
not durable. Further, it does not give
a decent appearance to them; they are
not smart. Therefore, whether it is
bhand-spun and hand-woven or not, the
cloth should be nice and neat. If any
person, whether belonging to the Govw-
ernment or other activities, wears
khadi cloth, the cloth should look nice
and decent. We are a civilised people
and there is no use of wearing a gun-
ny-bag-like cloth.

Another thing that I want to bring
tp the notice of the Government is that
they should not be content with the
passing of this measure and creating
a Commission and also a Khadl and
Village Industries Board. They should
pee that the products and articles that
are produced by the village industries
md the khadi industry are purchased
by the Government. They should find
markets for these products. Other-
wise, those who are engaged in these
industries will not find markets and
they will incur loss. Unless these
things are attended to, I do not think
that the common man will be benefited
in any manner by these industries. Not
only that. The people who are engag-
ed in these industries should be help-
ed with money for running the small
industries in the villages.

With regard to hand-made paper, I
wonder whether the Government
would use the hand-made paper for
administrative purposes. How hard
and thick they are? Nobody can write
smoothly on such a paper.
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Shri Nambiar (Mayuram): Are they
like blotting-paper?

Shri Veeraswamy: They can bé B¥-
hibited or be kept in exhibitions to
show to the people that the people in
the villages are given opportunities to
make hand-made paper and so on.
We must give up all these things. We
must produce very nice and neat
paper—not ~ this hand-made paper
which is so hard and thick and un-
polished.

Shri Nambiar: Such papers are re-
quired for some purposes.

Shri 5. V, Ramaswamy (Salem): -
Is it blotting-paper that you are think-
ing of?

Shri Veeraswamy: I hope that Gov-
ernment would consider my view-
points which I have stated with the
good intention that our country should
progress scientifically and industrially
and that the people should also
become very civilised so as to stand
on a par with the people in the far
advanced countries of the world.

Pandit K. C. Sharma: Mr, Chair-
man, I whole-heartedly support this
measure, not because it will in any
way revolutionise the production or
bring relief to the people, but because
It is a new and very healthy way, and
in the conditions prevailing in this
eountry, it is a very salutary provi-
sion for dealing with the question of
unemployment. It is a known fact
that over 18 million people are with-
out work or at any rate they are
under-employed. Generally, the em-
ployment that the village-folk get
does not give them enough to lead a
decent life.

There are two methods of getting
on. One is to get_cent per cent em-
ployment which is in direct contradic-
tion to the prosperity of the country
or the scientific progress of the country
in one way. We have to face a dilem-
ma. One method is to give cent per
cent employment to our people in the
villages, by giving them industries
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to work upon, by creating village
markets and by creating village pro-
duction centres and thus do away with
large or big industries and keep the
standard of the people at a low level.
This will naturally shut the door to
progress, as it is taken to mean, in the
scientific way.

There is another method, and that
is, to have more production and to
develop great industries. The result
will be that we will have to face large
unemployment. In the western
countries which are highly developed,
the system is, the producer produces
more and more, the unemployment is
more and more, the social services are
provided on a larger scale and if the
people are unemployed, the State
takes the responsibility and gives them
doles during the period of unemploy-
ment. If you have cent per cent em-
ployment as the objective, the only
course open is a dictatorial system,
apart from the system which Mahatma
Gandhi advocated. If you want to
keep democracy running, you have to
have a via media and this via media
is provided by this measure. It is an
improvement upon the western system
in that it preserves the human dignity.
The man who lives on State help, re-
mains idle, unemployed and keeps on
somehow. He cannot preserve the
dignity in him. He is demoralised; he
is a loss to society; often, he turns in-
to a criminal. In this scheme, he gets
sustenance wages. He can maintain
himself in the village. At the same
time, he can pass on as a respectable
citizen. He can maintain the dignity
of man in himself. Therefore, it is an
improvement in the socio-cultural
structure of India of tomorrow. I
daresay that it is a great thought and
this thought has a great future.

I find that much more should have
been provided in the Bill, than is pro-
vided. One question is, how can these
village industries or khadi be develop-
ed, how can they be made in the shape
and in the quantity that could be
marketed. This can be done by de-
centralisation by having small units,
by having trained people, good super-’
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vision and control. There is no such
provision made whatsoever. The only
function of the Commission is,—clause
14—(a) to plan and organise the train-
ing of persons engaged in the produc-
tion of khadi or in village industries;
(e) to maintain or asgist in the main-
tenance of institutions for the develop-
ment of khadi or village industries;
(g) to promote and encourage co-ope-
rative efforts among manufacturers of
khadi and persons engaged in village
industries. I beg to submit that these
provisions do not go far enough to
give an acceptable or workable picture
of things. You have to develop insti-
tutions at the village level. You have
to train people to guide and improve
them, you have to control and provide
for a market. It is a huge organisa-
tion that you need. By giving these
very broad outlines, welcome as they
are, the necessary details are mnot
there. Not only necessary details, but
detailed provisions as well are not
there. Because, what is essential in gn
organisation like this? The first thing
is, it should be decentralised. That an
institution of this kind may be de-
centralised presupposes two essential
things. One is that the man should be
trained and he should be efficient
enough to give instructions on the
spot. The essence of a decentralised
institution is that the man on the spot,
the man in the field must have the
final say and must be able to take de-
cisions. For that, he must have
character, he must have training, he
must have intelligence, he must have
the spirit and will to work, he must
have a mission to fulfil. Such a pic-
ture has not been given anywhere in
this Bill. It is a hard work and a
great work. But great things are diffi-
cult things. Hard things require much
more courage, much more intelligence,
and much more detailed knowledge.
These things are lacking. It is not a
question of passing a law and getting
things gone. You have to build up
newly. There is nothing existing that
you can shape. You can shape a thing
very easily. If a young man is there,
You can bring him up well and clothe
hitnh well. If there is a young girl,
You can dress her well. If the girl or
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boy does not exist, what can you do?
You have to build a great thing. To
build and create difficult things, a long
procedure has to be adopted. A great-
er number of institutions have to be
organised, a greater number of effi-
cient people are to be produced. The
second thing is,.the man on the spot,
the man in the fleld must take deci-
sions and work in his own way and he
must be efficient and hardworking.

5272

Public co-operation must be en-
sured. People are willing to help
you. People are willing to take your
products. People are willing to take
the things that you produce at a price
that would be economic and that
would help.the producer. You can-
not produce the bare necessities and
at the same time provide enough to
the village worker. You have to pro-
duce something that would cater to
the taste of the people. You shall
have to produce something that would
be an addition to the tastes of the peo-
ple or the fine sentiments of the peo-
ple or their cultural wants. If you
have to create a taste, you have to get
the co-operation of the people. Noth-
ing like that has been provided in the
Bill.

My hon. friend was saying that this
is a nuclear age, this is an age of ma-
chinery. I submit that it is an age of
progress, it is an age of machinery.
But, at the same time, large industries,
use of machinery, speed and power,
presuppose limitation of population.
If the population grows as it does,
there is no way except to go to the
village, take to the village industries.
You get the people educated, you get
them scientifically minded and you
control the population. Then, you can
talk of large industries and have the
standard of living of the highest
countries. So long as the population
grows as it grows unfortunately, you
have to go to the village, decentralise
your industries and keep down to a
lower standard of life, maintain life
as it is and with the best will work
for improvement. Large strides would
not be possible.
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[Pandit K. C. Sharma]

With these remarks, I support the
Bill. I hope the hon. Minister would
be able, hardworking, intelligent and
well meaning as he is, to put in better
work and devise means in a better
way to fulfil the mission.

Shri K. C. Reddy: With regard to
the point of order ........

Mr. Chairman: I thought the point
of order should be left to the Deputy-
Speaker.

Shri K. C. Reddy: Wy ruggestion to
you is that we may complete all the
stages of this Bill today itself, Tt is
now two hours since we began consi-
deration of thig motion. Some Mem-
bers have spoken. Perhaps, there will
be opportunity to some cther Mem.
berg to speak,

You will notice that there are no
amendments given notice of by hon.
Members. Only I have given notice
of some amendments most of them
purely of 3 verbal malure excepting
one to which I have already
in my speech when I made the motion
for consideration, So, I would request
¥you to fix the time within which the
consideration motion coulq be ecom-
Pleted and then we caa t-ke up clause
by clause consideration and have the
Bill passeq today, aud if it becomes
absolutely necessary e may sit for
a few minutes or alf an hour more
beyond six and complete the passing
of the Bil.

4 P,

An. Hon. Member; What is the
time allotted for this?

Shri Tek Chang: may 1 invite
your kind attention to the important
point of order raized by my hon.
friend Shri Das. For that some time
is required in order to examine it.
Some of us may have to make certain
contributions because it is a very im-
portant point of order. The Bill may
flounder on that alone,

Shri K. C. Reddy: I am prepared to
say something on that. I am ready
wha it
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Mr, Chairman; There are two ques-
tions before the House. One is the
point of order. The point of order
will be dealt with when the Deputy-
Speaker comes. He will give hig rul-
ing also, and before that if the hon.
Members want, they can speak upon
it. So far as the other question is
concerned, it is one of great substance.
Though the time allotted for this Bill
is quite large comparatively, at the
same time if this Bill iz not finished
today, it is clear we may not find any
time in the future iays left to us.
And I understand an announcement to
this effect has been made by the
Minister also. Now, the Minister has
stated to the House and the House must
consider this question that if the House
is anxious to pass this Bill, then if we
finish the debate within an hour or so,
there will be time left for the clause
by clause consideration also and we
may finish the Bill today. Thig is
\\l;?t the hon. Minister hag stateq to
thé Housge. I would like to know
from the House if the House ¥
agreeable to this that the Bill may be
finished today.

Some Hon. Members: Yes, Sir.

Mr. Chairman: I think the House is
agreeable.

Shri Phusiya (Basti Distt.—Central-
East cum Gorakhpur Distt.—West—
Reserved—Sch. Castes): One point I
want to raise here. I see most of the
Members are not here in the House
at present, and subject to correction
a few days back perhaps two or three
days back, the Minister of Parlia-
mentary Affairs said about this Bill
that it was not certain when it was
coming. So, most of the Members
who are absent may also be interes-
ted. If it is finished today, it will
not be proper,

Shri Raghavaiah (Ongole): May I
make a suggestion? In view of the
fact that the hon. Minister hag
ready said that notice of amendmen
wag not given except some two
three which have also been given
him, I think the general

tHH
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may be given a little more time and

the clause by clause mmﬂe;puan“y.

lttle less. -

--Mr. Chimup So, tnr ps the ugpesn
tion. of the presemnce of Members, is
ctmcerned, all.-the Members . .are : pre;
medl.obapresem.m the House. No
Member can say while the. dlscus.smn
ig going on that as the dlscusmon wﬂl
go on for two.days he is.not present.
Therefore I -do not consider. the
absence --of . Members -is materigl in
this case. . When the House is_sitting
it is quite!campetent to take any deci-
sion it Jikes, ' and ‘I understand the
House is - willing 'to consider: the
clavses.. also and pass. the Bill. if
necessary:;” If it be so, I can under-
stang the request of the hon, Member
that more: ' time may be -given for
general discussion and ‘it will be con-
ceded by the Jouse because -after all
there - are very few -amendments- and
alt of them on behalf -of the. Govern-
ment. [t should not take much time:

Shri K. C. Sodhia:” 'l‘here 14" one
amendrient in my’ name. o

Mr_Ohalmxn Yes l’hat wmbe_

l(me into. 'We will ﬁnd tlrrie !or it.
The question is we may go, on_till
6-30 today and ﬂnish _with the Bill if
necessary or We can go on with the
general ctiscussmn 1 5-30 Land hazf an
hour is quite’ sumc:ent tpr the clauge
by clause consideration. think \‘.he
Houdé is agreeable:to it. '

“Shri JiiAghunwald: But what 1; ‘the
tl.me allotteqd, for this Bill? ALl the
Members whp want to speak should
be giver; an opportunlty

- M. Ghﬂrmu In: a Bill o.f. uns
pature, . ewen auppoxi.ng more time. is
allotted.: by: the .~ Business --Advisony
Committee, the House is guite compe-
tent “to, uk;_;a decisien - that the .Bill
bas: been- sufficiently discussed ang it
¢an -be passed. . Fhere ia. no rule that
the .time allotted should be spent whe-
ther it ig required or not. ...I have

Ibﬁn“ of the Honae apd I
see 4he se is agreeable o pass the
Bill | t.qdpy. .Therefore I do npot
think th U:e .mere_fact that a few
Membeqs have spoken will deter .us
from g v!nx sffect. to_ what the, House
agrees to. I -should think that many
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speeches thizve” already heen made, the.

g:_g p:;an be ma:.ie thgy mqf
take ﬂva o ten minutes each ‘and some
more hon, Memhe:s mq be allowed 10

speak. -
1, Shei ,.nmujhunwah. I.t a.ny M.embﬂ‘s
are, willing to speak und more time
was allotted, they. shou].d get an oppor-
tunity te speak

* Mr. Chatrman: I shall try te give an
opportunity to everybody +to speak.
Supposing a motion is brought here
that the question be mow put.:and the
House ‘agrées:that the question 'be put,
where ‘will ‘the: Members go? This is
Beiirid ‘ to’ happen in: any case.. The
ounly fact that some time has been

“allotted does not entitle us to go on

indefinitely with the Bill if the opinion
of the House is thal the Bﬂt shoutd
be finishied.

Qhri Jlm.n.fhuwﬂa That is not my
objectmn
“Mir. (H-h-lnn BSwami Bamananda
Tirtha. I would mquest hon. Members
to be rather brief 5o that there may
be no complaints that others have noc
been allowed to speak. -
'-Swami Ramanands Tirtha (Gulber-
pa): This Bill deals with a wvery im-
portant matter and therefore it is
necessary to view it with all the
seriousness' that the problem requires.
. I find that the new.commission that
is being proposed in this Bill has
emerged as a result of certain diffi-
culties that the Ministry was confron-
ted .with .about the functioning of the
All-India . Khadi and Village Indus-
tries.. Board -1. know something,
though trom a distance, about the
functi of this Khadi and Village
es. Board. Being myself asso-

“ciated with an institution for the pro-

duction of Khadi I had -a chance to
study the working of this Khadi and
Village Industries Board. The diffi-
culty to my mind was that this Board
was not mvested with full powers. As
is made clear it was an advisory body.
Moreover, there was a conflict of ideas
between the meinbers of the Khad
p,n(! Vﬂh,ge I.ndnstries Board and th,e
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_administrative personnel or the Min-
istry due to which many of the plans
which the Board desired to imple-
ment could not be implemented
because there were always hindran-
ces in the full implementation of
those ideas. I make this remark
because I find now in this proposed
Bill the hon. Minister has invested
the Commission with full powers. He
has created an autonomous body
and he  has also igpvested it
with  the necessary responsibili-
ty. What I feel is this. Could
the same purpose not be served by
the All-India Khadi and Village In-
dustries Board with the powers that
you are now conferring on this super
commission? If we look to the per-

sonnel of the Board we will find, I-

think, that the cream of Indian pat-
riots who are experts in this particu-
lar iype bf economic development is
included in it. The difficulty is the
failure of this organisation. Some
hon. Member on the opposite side re-
marked that it is because this body
has failed to funstion that this new
Bill has been brought forward. Well,
the. failure, if at all it is there, is due
not to inefficiency or lack of expert-
ness on the part of the members of
the All-India Khadi and Village In-
dustries Board, but to some lacuna in
the  procedure of the functioning as
between the board and the Ministry.

I know the Minister in charge is a
believer in a decentralised form of
economy. But as we know, this Gov-
ernment is not wedded to the
Gandhian type of economy. Nobody
can blame it. In the circumstances
of today, we are following a mixed
economy. And in a mixed economy,
naturally, we have to follow ¢ mixed
thinking.
ar: mixed results. The Minister is
not to be blamed for that. I congra-
tulate him, for he has fought hard to
see that a true Gandhian idea perco-
lates into the economy of the country,
so far as his Ministry is concerned.

1 do not understand, therefore, why
this new body is being created, in-
stead of investing the All-India
Khadi and Village Industries Board,

The result is that there-

which is already in existence, with
the powers that are now being con-
ferred on the new commission. Any-
way, the commission is coming with
all its autonomous powers, and with
responsibilities and powers delegated
to it. I welcome that proposal. But
I do not know how with five persons
—the maximum numbers is five—the
expert knowledge which is necessary
and the talent which is necessary for
making a success of this huge experi-
ment is going to be ensured. That is
the only doubt that is lurking in my
mind. We are all concerned over the
people’s initiative getting full play.
If that is to be ensured. then over-
centralisation has got to be discourag-
ed.. I do not think that this commi¢-
sion is going to centralise all the
activities, theugh it is going to be in-
vested with full powers; it will be only
a supervisory, guiding and controlling
body. The actual production or the
functioning has to be on a decentra-
lised pattern. I have no doubt about
that, because the industry of khadi is
such that it cannot be centralised. If
you have to ply a charkha, it has to
be plied in the millions of homes in
the villages. Then alone, you can en-
sure the maximum gquantum of pro-
duction. Therefore, I am not afraid
of centralisation. :

But what I would plead with the
Minister is this. He has already stat-
ed that 50 per cent. of the amount
which was allotted for khadi and vil-
lage industries has lapsed so far. Now,
we are allotting much more than the
amount we had fixed as targets under
the First Five Year Plan. If the sum
of Rs. 200 crores. which has been al-
lotted, and which includes the amount
sanctioned for Amber Charkha dewve-
lopment, is to be utilised properly, I.
think, a network of organisations of
the people will have to be initiated
and encouraged.

The success on failure of this y
which consists of three or five people
only is going to decide the fate of
millions of villagers in this country.
I look at this proposition only from
the point of view of employment. For,
that is what Government are aiming
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1
at, if I have understood the matter
correctly. Government are not wed-
ded to a decentralised form of econo-
my or sarvodaya or the Gandhian
coneept of society. So, let us not
drag Gandhiji's name in season and
out of season in all our discussions,
because that is not going to help us
or inspire us. We know where we
stand, and therefore, let us be practi-
cal.

In the selection of the
"boards at the State level—I have
nothing to say about the All-India
Khadi and Village Industries Board;
but my experience is—considerations
other than those which should be
taken into account so far as the
actual work of these "bodies is con-
cerned, do crop in, and the boards are
constituted of persons who are so re-
mote from the actual purpose for
which these boards have been formed.
‘T would say that even if the present
bodies are to continue, they should
contimue, but if the proper working
of this is to-be ensured, then at least
fifty per cent of the members of those
boards must come from those who are
actually engaged in some type of
khadi or village industries work. You
can get experts from outside. But
those who have something to do with
the actual functioning of these indus-
tries should be included in these
boards.

advisory

I have very little to say further,
but I can only conclude my speech
with the remark that this Ministry is
on trial. I say this with the fullest
sense of responsibility, because on
the success of the khadi and village
industry aspect of our economy, is the
entire future of India going to be de-
cided, for, there is a clash between
two ideas and the question is going to
be decided whether we are going to
build up our economy on a decentra-
lised pattern, ensuring not only em-
ployment to millions, but also creat-
ing self-contained village units. If
that is to be ensured, then it depends
very largely on the success of this
commission.

Therefore, when this commission is
. being set up and this scheme is being
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fioated, wishing it all suecess, and
eongratulating the Minister on this
new enterprise, I would only like to
caution him that its- failure would be
a great disaster, while its success will
be a great 'm'.tional achievement.

. Shri Raghavaiah: I am second to
none in giving my support to this
measure intended to promote khadi
and village industries.

I shall confine my observations to
clause 14 which deals with the fune-
tions of the proposed commission.
Whatever may be the type of legisla-
tion that is passed in this House, or
for the matter of that in any State
legislature, what happens in practice
is that our ideas, however biassed in
favour of what we want to do, how-
ever effective, however strong, when
translated into action get evaporated.
That is what practice tells us. We
learn so much from books. But we do
not learn this very hard, tough and
real lesson from books or for the mat-
ter of that, from any text-books on
village industries or village economy.
The hard, real lesson is that the ideas
of development of village industries
and the encouragement given to the
production of khadi and handloom
cloth—all these ideas in the early
stages of the development of our
national economy—when translated
into practice have proved to be an
utter failure.

A very few. days back, I remember
a Bill was brought in this House and
was also passed, levying a cess on mill
cloth to encourage the production of
handloom cloth.

Shri A, M. Thomas (Ernakulam):
It was not a very few days back.

Shri Raghavaiah: ‘A very few days'
may be anything. It may range from
two to hundreds of days.

In that Bill, it was stated that an
amount of not less than Rs. € crores
would be collected by levying a cess
on mill cloth to encourage handloom.
There was also a provision in that
Bill to appoint a Committee to study

'
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the market position for handloom

cloth produced in the country. For the
expenses of that Commission, an
amount of Rs. 2 crores was allotted,
if I remember aright It may be
nearly Rs. 2 crores. On that oeccasion
I smid categorically that that measure
was not going to encourage the hand-
loom industry; on the other hand, it
was going to discourage all the sup-
porters of handloom <c¢loth and the
handloom industry, it was goirig to be
a pitiful failure. I gave figures— pub-
lished by the Government of India in
the Ministry of Commerce and Indus-
' try—giving the number of handlooms
working in the country, how many
are organised on co-operative basis,
how many not, what is the amount of
cloth produced on the basis of the co-
operative system of handloom pro-
duction, what is the amount of cloth
produced by those who have not
joined the co-operative societies. With
all the facts I have substantiated that
this Rs. 6 crores is not going to help
the production of handloom, nor is it
going to help the development of the
handloom industry; on the other hand,
it is going to discourage all the hand-
loom weavers and label the Govern-
ment as a hypocrite.

The Deputy Minister of Production
(Shri Satish Chandra): There is a
separate Handloom Board which deals
with the subject of handlogms. The
Kkadi and Village Industries Board
looks after the production of khadi.
The subject of handloom is dealt with
by a separate Board, the All India
Handloom Board, under the Ministry
.of Commerce and Industry.

Shri Raghavachar{ (Penukonda):
He wants the abuses of the hon.
Member to go to the other Board.

Shri Raghavaiah: I really congra-
tulate him if that is the implication of
his statement. But I hope that he
does not want that that should be
thrust on his colleague on the Trea-
sury Benches.

lwnmlyaplai:ﬁnghdwthisidén
of helping the handloom industry has
become a failure. I will come to the
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provisions of this Bill now. But
before that, I may just give a prece-

"dent in order to show how this idea

has becomé a pitiful failure.

What happened in that sector was
that out of the Rs. 6 crores, Rs. 2
crores were to be spent for searching
markets. I do not know what our
Commercial Consulates are doing
abroad, and what for they are paid. I
asked then: why are you paying the
Commercial Consulates in the diffe-
rent parts of the world where you
have appointed them? I do not krow
what work they are doing. So Rs. 2
crores have been spent on searching
markets. A sum of Rs. 1 crores is for
organisation and other things. There
remains Rs. 3 crores. There are 28
lakhs of handlooms in this country,
according to the Government of India
figurés, not mine. This was supplied
to me by the Ministry of Commerce
and Industry. Then and there I said:
suppose you distribute Rs. 3 crores
among 30 lakhs of peoplé. How are
you going to put the handlooms on a
stable basis? So I said: if wou seri-
ously take this handloom industry, if
you want to put it on a stable basis,
you have to allow a certain amount of
money from the annual budget and
see that it will last long, at least till
such day when we can do away with
handlooms and depend entirely on the
textile industry. Till such day, we
have to support the handloom indus-
try, we have got. to finance these
weavers. Later on, we have to pro-
vide some occupation or . other for
them other. than this. Till such time,
we. have .got to put the whole hand-
loom industry on a stable basiz.

Coming to clause 14, sub-clause
(2) .(g).says:

“to promote and encourage co-
‘operative efforts among manu-
facturers of khadi and persons
engaged in village industries”,
and (h) says:

“for ensuring the genu.inenal;
-: ofy and for granting - certificwted
i dprodueers: of, ot .. dealers din,
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Wil srasveiprres D
-khadi or;the grodpct.ﬁ;,,qf any . yil-
la.ge mdustry

Then we have item (b) wlﬁdx says:

“to build up a reserve of raw
materials and implements and to
- supply them to . persons.engaged
in the production of khadi or in
village industries at such econo-
mical rates as may be suitable in
the opinion of the Commission™.

Then there is (c):

“to  provide for the sale and
marketing of khadi or of products
of village industries”.

First of all, I will take up item (g).
I have said at the very outset that
however biassed our intentions may
be, in the present set up of things, in
the type of administrative machinery
that we are having today, in view of
the fact that there is absolutely no
integration between the work done in
the different Ministries, both at the
. Central level and at the State level,
nothing successful will happen. A
certain G.O. is passed directigg lower
officials to encourage co-operative so-
cieties. For instance, take the co-
operative milk supply society supply-
ing milk to government _institutions,
hospitals, schools, nurseries and so on.
I have seen and I have worked in
_these co-operative societies. That is
why I am telling from practical ex-
perience how it is gomg to be a piti-
ful fmlu.re )

.+ 1 corresponded. with the Governor
of Andhra and with the Government
of Andhra and told them that the G.O.
issued by the State Goverpment was
being refuted by’ t.he gavemmmt offi-
cials| 1 told them:+ you dllow ¥ per
cent for the ¢p-operative milk society,
5 per cent reduction in the market
rate. But when ‘an application is
made, the tender of the society is re-
jected and a private  tender
is accepted by the bosses of the
/particular. hospital or other institu-

ign. 1. t.ook ,this, matter up with the
ead n! ;he Smte I also brought it
to the nonce of the Deputy Minister

Commission Bill
of Railways here; that is so far as the
Railways were concerned. I told him:
when you call for the supply of milk
for refreshment rooms on the diffe-
rent railways in the whole of Imdia,
you give preference to co-operative
institutions which have been organis-
ed and which have got to. be encour-
aged, because much has been said—
and volumes have been written—on
the encouragement of co-operative in-
stitutions im the country. A major
portion of the whole wolume of the
Planning Commission’s Report is re-
_plete with plans for the encouragement
that we have to give to co-operative
institutions, At the same time, this is
the way how, with the second hand,
we are cutting the throats of these
co-operative ' institutions! That was
why in the face of the Planning Min-
ister, I said during the meeting of the
MPs from Andhra State, that there
was no integration at all in the entire
administrative machinery. One Min-
ister says, encourage co-operative so-
cieties; another Minister says the op-
posite; he does not say do not en-
courage co-operative societies but he
does not receive tenders from co-
operative societies, however good,
however genuine their products may
be. Even after bringing all these
things to the notice of Government,
a private individual's tender is ac-
cepted and the co-operative sotiety’s
tender is thrown out even though
there is a difference of an anna and a
half. Even the Seeretary of the Rail-
way Board agreed to that but, in spite
of all this, the Deputy Minister has
thrown it out. " This is how co-opera-
tive institutions are discouraged from
top to bottom. You thoroughly dis-
courage them, you refuse to take their
stocks however best and genuine they

. may be. While you do things in that

way, you state here in the Bill—

“to promote and encourage co-
operative efforts among manufac-
turers of khadi and persons en-
gaged in village industries;”.

You may say that certain co-opera-

" tive societies are not running proper-

‘ly. But what about other institutions
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[Shri Raghavaiah] _
which are producing the best type of
goods? You are not giving them the
market. You say in another sub-
clause—

“to provide for _the sale and
marketing of khadi or of products
of village industries;”. -

But you do not do that. What is the
wonderful divorce between theory and

practice? You know more than my-

self where theory divorced from
practice leads to. It leads us into the
abyss of destruction. Here it is
divorced from practice. )

Shri AL M. Thomas: That is why
you resort to it. .

,Bhri Raghavaiah; You are also fol-
lowing me, I suppose.

It is not too late for the Government
to wake up even now from its pitfalls
and rectify these mistakes and see
that in practice also it follows what it
says.

On a different eccasion 1 pointed
oui that there is no use of making
legislation. I happened to read in one
prominent daily in India—perhaps, it
was a Judge of a High Court in a
particular State who had expressed
the opinion at some public meeting—
that the volume of legislation is grow-
ing and that he could not cope with
them and distinguish which is right
and which is wrong. The genius of a
nation does not depend on the volume
of legislation which we pass but it
lies in the way how we carry into
practice the provisions of a few, one
or two. It lies in how we put into
practice the legislation that we pass in
these Legislatures. So, I appeal to
the Minister that it is no use writing
here, marketing of khadi and the sale
of all these things etc. Please do not
spend anything for searching markets
for these products of village industries
either at home or abroad. You have
got a sufficient number of government
concerns and departments. Issue cir-
culars to them and see to it they
become the sale depots for all these
products. The second thing......

‘Mr. Chalrman: The hon. Member
has already taken up 15 minutes. I
rang the bell twice and now he begins
the second thing. I do not think I-
will be able to accommodate his other

friends who are very ahxious to speak.

Bhri Raghavaiah: Excuse me, Sir,
for taking this time. I have seen so
many co-operative societies; 1 have
seen their failures and collapse. If at
all Government has any mercy, if at
all Government means one-millionth -
of what it says, let it put it into prac-
tice. I do not want to go into the de-
tails of the conspiracy in accepting
the tender of a private person for the
supply of things to the vegetarian re-
freshment room in Ongole here—I
shall discuss it when the report of the
Railway Corruption Enquiry Com-
mittee is discussed here. It is the
burning of the heart at seeing so many
co-operative societies collapse that
makes me say all this. If you really
want the co-operative societies to be
encouraged, if you really mean what
you write in the thousands of pages
that co-operative societies should be
encouraged, please see that you also
purchase the products of these institu-
tions. First of all see that a market
is provided by supplying to the gov-
ernment officials all the articles that
are produced by these village jndus-
tries that have been mentioned in the
Schedule. See that all these things
are purchased by Government and at
least see which of them can find a
marketyin government stores and then
encourage them. See that you do
justice to this legislation not by mere=
ly passing it but by putting it into
actual practice.

of g SO qifE,
fowzfic & g faw ar T &, Sw F
@ =t aafa A& O wfgd 1 =
N g wT I Afed AR wWH
wt EAe  (dEeA) & W s
sawar TEF & |
Sir, my friend, Shri Thomas tells
me that the hon. Minister will not be

able to follow Hindi and therefore I
should speak in English. But there is
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the Deputy Minister who is there who -

can very well follow it. Anyway, I
will speak in English.

I do not see that there is anything
much to be said on this Bill; it should
be passed straightway just as the
other Bill on Public Debt was passed
within 10 minutes. But the speech
which the hon. Minister made leads
me to speak something on it. He
traced the history as to why this Bill
has been brought. He said that
Mahatma Gandhi had started the
Khadi Board and the Village Indus-
tries Board and that Board is beingl
continued. That Board has been made
an Advisory Board to this Commission.
For this reason I had put a question
in the very beginning whether khadi
and the producte of village industries
are going to compete with other pro-
ducts. If these are not going to com-
pete with other products, what
methods are going to be adopted so
that the people use the same on a
mass scale and not as mere symbols.

[Mr. DEPUTY-SPEAKER in the Chair]

What was the object of Mahatma
Gandhi in starting the Khadi Board
and the Village Industries Board? Is
that object kept in view by Govern-
ment ? Iamnntgumgtommﬂ:ing
ag to whether it should be kept in
view or not. - But, I want to know
from the hon. Minister whether the
object with which the Khadi Board
and the Village Industries Board
started by Mahatma Gandhi is going
to be kept in view by the Government.
‘What was the object of Mahatma
Gandhi in starting the Khadi and
Village Industries Board? I want to
know the Government’s interpretation
of the object of Mahatma Gandhi for
starting the Khadi and Village Indus-
tries Board. Just as in legal books
and shastras there are so many inter-
pretations, my hon. friend, Dr. Suresh
Chandra said that Mahatma Gandhi
had no idea of giving employment by
khadi or village industries. It was a
matter of faith with him. At least I
could not understand what he meant
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by “matter of faith”, if it was not
syncronised with the employment eco-
nomic independence question. His faith
was based on something concrete, and
that was of giving employment to all.
Mahatma Gandhi conceived that
unless there is economic independence
in the country—and also he said of
the individual—this democracy will
be a farce. He did not "believe in
political independence unless there
was economic independence, and eco-
nomic independence also in villages.
He believed in political independence
also in a decentralised way, not in a
centralised way where all the povrers
are assumed by a centralised body; he
wanted to decentralise also the poli-
tical power. Similarly he wanted to
decentralise the economic power and
the economic holdings also. As such,
I had put a question in the very
beginning, and I would like to know
from the hon. Minister whether Gov-#
ernment has got that principle in
view. If Government has got that
principle in view, then I do not know
how by the objectives given in clause
14, he is going to solvé that gquestinn.
In c¢lause 14 regarding the functiuns
of the Commission, it is stated:

“Subject to tle provisions of
this Act, the functions of the
Commission shall generally be to
plan, organize and implement

" programmes for the development
of khadi and village industries.”

There are so many things given there
from (a) to (i). But are these so
many items alone going to help in
giving more production unless there
is a simultuneous consumption of the
same? How can there be simultane-
ous consumption? This is possible

“only if the Government gives protec-

tion to these products in the same
way against mill products as it gives
to country made products by means
of protective duties, by banning of
imports of foreign goods etc. Unless
the people take to putting on khadi
or use the products of village indus-
tries, it is not going to improve the
position. Mere production, just as it
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is going on’ at ‘Present,’ wﬂ‘l not-help:
We have produced 10 million yards or
something like. that, and we are disv
tributing it among the’ Jpm]:o]e by gw-v
ing subsidy of ‘three annas  and: &ix
annas. 1 say that thisuawréng
thing. I do not considd that giving
of “subsidies ‘like this- is.4 right thing
for propagating khadi. Giving of
subsidies may be for a few years, but
it cannot continue for ever. It is for
this reason that I put the question in
the very beginning: = Even by giving
subsidies, are we going to make the
village industries’ products compete
with the other producis? 1 do mot
understand  the ‘utility of this.
When khadi is produced, when it is
fot sold, we give three annas as sub-
cidy. As I’ already said; it does mot
matter even if we give suhsxdy for &
year or two, or even 10 or 20 years,
% but ultimately we have to see whether
it succeeds or not. Now we distribute
¥khadi by giving subsidy. The other
thing we do is that immediately we
‘see that there is a- large stacl: -of
khadi- and other village .. industries
‘products, we ask the chaprasdls tb
put on khadi or the restaurant men ‘to
put on khadi, but the Secretaries of
Government will go on with all their
foreign clothes, with -all . . their mill
clothes ete. If that is the imténtion of
Government’ in starting rthis - Comhis-
sion, Isayituuotthbﬁ;htthmsto
do' [ T TR T
Shri A. ‘ML Thomhas: ‘At lemst *1.he
members of the Commission should
.wear khadi and see vll.)age mdustne‘s
prod;ucts .
. .l‘hunjhuwal.n. 'I'!us 1.'-
graoeful You: ash, -amdu-m&
‘pestaurant -~ man to: put.r en -
-because there:is 'great wcmnulannn
1t looks as if Xhadi is: m:.hmg Am-
-touchable; ‘something. -
‘not- be' toucheds: * Fhe Sama%s;}gs ‘and
‘others: seem: to-Ahink: thatthey ghall
:not. put ‘on khadi,; that they: shall put
Jon.mill clothes; foreign clathes, mwhe-
thir . they -are.beaufiful . or . net. A58
iidifférent thing~-and so.on. -Mahatma
-Gdndhi gave d-great ‘beauty to khadi.
“}&Wﬁﬂhummﬁw‘mm
* ife Belity 'l:lmhuul evetybody sitlodk

"mt
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to ldmdl That deﬁ.nmon ‘of beaqty
khadi is now gcm.e

"We should, therefore, make up our
minds as to what we mean by start-
ing. this Commission, giving.it Rs. 200
ergres or Rs. 50 crores or Rs. 30 crores
and. telling the people that we are
helping .to give more employmeht
All right, it is giving employment to
seme as a_sort, of charity. But do you

see that they do gel demoralised when
you give employment only to few and
your products are being sold like that?
Khadi and the products of the village
industries should be used by all high
‘or low. from _.a - patriotic spirit—of
gourse; they are used by our Presi-
dent, and our Prime Minister is using
them, and so also other Ministers are
usihg them may be under compulsion;
but what about others who are admi-
nistering  Ahe Government. I do not
know whether the people who will be
@n this, Commission will also be using
the: vsllage mdustmes products -and
khadi.

I want the hon. Minister to answer
these ¢ Questmm Otherwise, so far as
the Bill is concerned, if the object of
the Government is just to make a
sfiow that “we -are helping ‘khadi and
fnnazle industries, then it is all right.
T sh 1 be very much thankiul ‘to the

tion, Minister if ‘he will erlighten me
wwpbﬁﬂs “whieh oT: mwé ﬂnmd
Uetob& !he ‘Hduse i ;

oM, My»s_puku 1 would now
ioall on ' the hon, Minister to ,reply to
Bhn point_of order already raised.

Sbri KC. C. Beddy: In regard to’ the
ant 9t or?e’r rajsed by ‘my ‘hof.
%q mﬁ} Shree - Naraygn' Das, R ¢
ike m s°ubm1t two point.s for
JH‘.‘E‘: _ .
EES (1 isr hue that he has d:rawn oo
-atention to éntry 24 inthe 'State List,
eithsteies sibject £6 the' prévisions
ufjéﬂwiﬁﬁ &f List I I yow durh to
'énﬁy 537t ‘List’ 1, it-runs as follows::
U1 drpditries, ‘the contrl ot whmh
" by, tae_ Union .is dgc]nrea
Parliament by law to, be e;cped.lm? ’
Im]’}}“the‘ R‘-fp‘{!}: gﬁfe_ T )

ot hiuoo



5291 All-India Khadi

GTTTE RRCTE g |

1 would like tp invite the attention of
the House to. the Inﬁustﬂﬁs (Develop-

flthwd Regulation) Act of 1951,
which_gives ‘a schedul.e ‘of - industries
regarding which there will be Central
regulation. In that list are included
items such as textiles, soap, leather
and . several other like that. I
submit that khadi comes under tex-
tiles. There is also reference to soap,
paper, sugar, vegetable bil @ ete.
Taking Entry No. 24 in the State List
and Entry No. 52 in the''Union List
and the Industries (Dev ient and
Regulation) Act, it can be stated
that most of the industries mentioned
in the ‘Bill now before the House
come in the category of industries
with regard to which the Centre can
take action,

‘But, that is not imy'main point. T
would like to invite your -attention to
Entries 42 and 44 of the Union List.
The former deals with Inter-State
trade and commeérce ‘while the Tatter
relates to incorporation, regulation and
winding up of corporations, whether
trading or 'not, ‘with objects’not con-
fined to dne State, but not including

. universities.« This piece of legislation
is not confined to one Sfate. Several
States in India, excluding Jammu and
“Kashmir for.special reasons, are affect-
2d.- ’Ibammnobjee'taf%lﬂsﬂillisto
‘set up a corporation or a commigsion
for certain specific purpose and it has
“to deal with matters concerning seve-
ral States. So, this Bill can be related
-to Entry 44.in the Unjon List and so I
-think -this Bill is: not ultra vires the
‘Constitution, and Parliament has the
‘legislative - mmdence M deal with
’t‘lus Bill.

T'dé Mot wish ‘to' say an_vthmg mare.
_t héve stated my ‘points’ very - briefly
"and@ I am sure ‘will give them the
conslderatlon “they deserve.

Shri A, M. Thomias: Sir; shall -'I’add

& word’ about’ uﬂs‘r ‘When similar le-
gishtion eame up here—I do het knew
“whiether' the Hon, 'Minister! fs® hwate' of
“it—and “When 'the Coir Boahd Aét was
? cohsidered here, 'there ‘was & " clause
- tat in the public interest' that parti-
eulap industry masy be brought umder
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%a:.ra.h, nt.tql T}:ere can be a
é?euse\ ‘?Bxll declarhlx that it is

in. qm publjc mt.erent to. bring khadi
and; the, mdustn.es ‘mentioned in ‘the
schedn.le. under the Central .control.
Otherwise, it may not be constitu-
tional. You may kindly refer to the
Coir Board Ant, Tea Act, Rubber
Board Act, etc. In all these Acts,
there is a provision to this effect
declaring that the particular industry
is taken under the Central Control.

Shri Raghavachari: There must bea
declaration. ’

. 'Mr. Deputy-Speaker: Objection has .
‘been taken by Shri Das that it is not
within the competence of this House
4o enaet legislation in regard to these
industries because of Entry 24 in the
State List. He says that, unless a de-
claration is made under Entry No. 52
ot the Union List that these industries
“aré 6f hatiénal importance whose con-
‘trol should be regulated by the Union,*
Parliament has no competence to deal
with them. The hon. Minister has
‘said that some of the industries cover-

“"ed under this Bill have already been '

declared to be of such importance under
the Industries (Development and Re-
‘gulation) Act." "So far as khadi is con-
cerned, that might be covered by tex-
Adles. But so.¥&r as the other indus-
triés dre concerhed, T find that all of
them that are given here in the sche-
dule’ aré not covered /by the declara-
ttnn thath mtde '1haét 'Am-

‘I'he hon Minister has said that this
ig’ (:trvered‘byi:mnes 42 and 44 of the
Union' List. Entry 42°is a - distinct
thing and I do not think it-wduld cover
all these here.” It relates to Inter-
Stdte trade and commeérce! ‘But,if the
intention ‘of ‘this! Bill'is" for the crea-
“tion ‘or* mcorporat:oh. regulatlon and
winding up of corporations - then, it
may be considered. But, I am doubt-

_i‘u! w‘hetﬁer that'_"' t'he mam ob]ect

e ﬁnﬂw 1wher: I saw" the" p'rev:m:s

_'rulings on the- ‘subject, 'when the com-
*"petence of thls Parliaméent was ques-

tioned on the plea that such-and s'dt;h
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-]_Mr. _Deputy-Speaker]

subject was not within the competence
of this Parliament, the Speaker has
ruled that the Chair is not prepared
to take up that responsibility. It is
left to the House and it has been de-
cided by a vote -of the House. If the
House thinks that it is within the com-
petence, then the House can vote for
it but if the House decides otherwise,
it can reject it.

Shri Barman (North Bengal—Re-
served—Sch. Castes): So far as the
constitutional legality is concerned,
the House cannot simply by a vote
make an unconstitutional thing into a
constitutional one. The hon. Minister
may think over the matter. As Shri
Thomas has said, if there is only one
clause inserted there by way of a de-
claration, that will ratify the whole
thing.

Mr. Deputy-Speaker: But, that
would not be the business of the Chair

. to ask a Minister that he should do
this or that. He can do as he is
advised. But, I am following -the pre-
vious decision of the Speaker that in

all these matters of legislative com-.

petence the Chair is not to rule
whether a Bill is not constitutional or
constitutional and within the compe-
tence of the House.

Omn the 9th May 1953, when the
Hoase took up the Vindhya Pradesh
Legislative Assembly (Prevention of
Disqualification) Bill for considera-
tion, a point oflorder was raised by
Shri Mukerjee that the Bill was beside
the legislative competence of this
House and as such, out of order. After
some discussion on the point, the
Deputy-Speaker has observed that, ir
all these matters, the Speaker ha-
never taken upon himself the respon
sibility of deciding this point of order

whether it is constitutional or other-'

wise. It s for the House tc'
take this also into ' consideratior
in voting down the Bill or accept-|
ing it. The accepted practice of this
House, he says, is the Speaker never

takes the responsibility for decidmﬂ
this kind of point of order that
the House has no jurisdiction. He
has concluded:
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“It is the duty of the House, it
is the responsibility of the House
to decide for itself. It is open to
it. Under these circumstances, it
is not necessary to go into this
point of order.”

-

I have to follow the ruling that has
already been given on this point.
Therefore, it would be for the House
to decide.

Shri T, B. Vittal Rao: The previous
ruling is not binding.

Mr. Deputy-Speaker: I have ‘also
been informed that this matter was
brought before the Rules Committee
so that the Chairrnan might be given
the privilege of deciding such a point
of order but that the Rules Committee
had not invested the Chair with those
jpowers but had asked the ruling to *

ontinue and the Speaker to be guided

';y those rulings. Therefore, I have
no option so far as this question 1is
[concemed. Those rulings which I
Iquoted stand, and it is within the com-
Ipetence of the House to decide such
ithings.

|5 P.M.

Shri Raghavachari: The Chair will

ot naturally take the responsibility
of deciding this matter. The Chair is
no doubt leaving the matter to the
House. But it does not thereby mean
that the matter in question is with-
in constitutional competence or incom-
petence of this House. For, that mat-
ter can only be decided by a court of
law. The court will decide whether it"
is constitutional or unconstitutional
The House will go on with the busi-
ness and the Chair will not take the
responsibility. It may allow the House
|to go on with the business.

Mr. Deputy-Speaker: It is exactly
so. It will be for the courts to decide
‘whether it is within the competence
:o.f the House or not. Now, the House
has to take the responsibility for the
course that it would follow. I have
‘quoted what the previous Speaker has
ruled and that is what T am going to
follow. '




5295 All-India Khadi
L]

Pandit Thakur Das Bhargava (Gur-
gaon): 1 might suggest one course.
As a humble Member of the House I
might say that you have been pleased
to follow the rulings of the Chair
given earlier. I do not accept for a
moment that the Chair is not compe-
fent Yo decide this matter. It has got
full competence to decide it, but the
practice and convention is that the
Chair does not take the responsibility.
Anyhow, as an hon. Member of this
House, 1 crave the indulgence of the
Chair to have an opportunity to move
an amendment so that so far Entry 52
in the Union List is concerned, the
matter need not be in doubt.. The
Chair has really no responsibility in
the matter, but as a Member ol this
House, 1 feel it my duty to sce that
what is constitutional and what can
be made constitutional can be made
clear by accepting an amendment
which I may be allowed to move. I
would, therefore, crave your indul-
gence to allow me to move an amend-
ment to that effect.

Mr. Deputy-Speaker: If the hon.
Member thinks that it is advisable to
move an amendment, he may move
an amendment, and I can decide on
that matter when the amendment is
made. But I can tell him in advance
that I will waive notice if such an
amendment comes in. I can tell him
that unless an amendment is before
me, 1 cannot decide whether it is
admission or not. I must know in what
form it has been brought in. It has
been brought to the notice of the hon.
Minister that a flaw is there. He will
do &s he is advised to do. Any hon.
Member can bring in any amendment
and if it is otherwise admissible, I can
assure the House that I will not stand
in the way.

Shri A. M. Thomas: May I point out
that in the Act in respect of the ‘coir
industry, a declaration has been made
saying that it has been declared that
it is expedient in the public interest
that the Union should take under its
control the coir industry. So, a simi-
lar provision may be put in this Bill.
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Mr. Deputy-Speaker: The hon
Member has already said so. Now, I
shall call upon Shri Dabhi. The
hon. Members should” be very brief,
because the House has already taken
a decision that the Bill has to be pas-
sed today.

" Shri Raghavachari: Fight hours are
allotted for this Bill and the Members
must have enough chance to speak.

Mr. Deputy-Speaker: That allotment
was also made by the House, and
today, I am told that the House has
taken another decision. Shri Dabhi
will speak.

L]

Shri Dabhi: While supporting this’
Bill, I would make a few observations
thereon. This Bill seeks to establish
a statutory Commission called the
All-India Khadi and Village Indus-
tries Commission and to convert the
present All-India Khadi and Village
Industries Board into a purely advi-
sory body. It was a constant com-
plaint of the All-India Khadi and
Village Industries Board that it was
hampered by several fingneial and
other difficulties. There was also a
complaint that the schemes and pro-
grammes that were formulated by
the Board were not being sanctioned
in time and when they were sanc-
tioned, they were sanctioned in a
mutilated form. There was a fur-
ther complaint that even the loans
and grants which were sanctioned
were sanctioned so late that the
amounts could not be utilised before
the financial year was over. With
a view to avoid these difficulties, this
Bill seems to have been brought in.

It is felt that the Commission pro-
posed in the Bill would be enabled
to formulate its own budget and then

_get it sanctioned by .this House. It

appears that they would be able to
obviate the difficulties which were
experienced by the All-India Khadi
and Village Industries Board. I quite
agree with Swami Ramananda Tirtha
when he asked, “What was the neces-
sity of constituting a separate Com-
mission?” Why is the same All-India
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.1“1[%Dabh"3- al-viogail i S myemiadll sl vodedT tbnsn
I Khtldl and ¢ '!I.t!lm Industties i Bokrd .they have stated .that.as far as pos-
‘‘beibg - ihvested with the ; sible; there should be a denentrahsed
‘mwem ~which ’ are proposéd to be economy. So, this is the main point
r given 1o theé Commission:  ‘As ‘Swami -.that has-to be. borne in mind. I say
-Ramenanda * Tirtha - rightly - pointed -that the Commission wauld not be &

out, the real cause of delay in these _.Success. at least .for the reason that
matters was the difference in ideo- . it may’ nat. follow, a - decentralised
Iogy between the - .Government - and ~ )ecmomy if - not for any other. reason.
) l.ha l\vﬁmsr.ry an the one hand the All- . If it would not. be a success, then, as
"India Khadi and Village Industries -Swami Ramananda Tirtha said, -
Board on the other. That is the will be a sort of disaster for '-h*‘-'
difficulty, . I .fear.that . the .same .eountry. Therefore, I want an as-
_difficulty would - arise even now, surance from the hon. Minister that
though . the ohqect of the Bill is very ~he would appoint to this Commission
.good. - When there is a conflict of anly such persons as have got an
" views between the All-India Khadi ‘abiding faith in Khadi and Village
ahd Vlllage Industries Board which is Industries and also in decentralised
also going to be continued no as an industries and also in decentralisa-
- advisory body and’ the Commission, tion.
1 fear that ‘there would again be the
S oId conﬂict

Lastly, I shall make one point. It
is quite obvious that the Government

‘While speaklng on the Khad: and want to encourage the village and

_ other Village Industries on -several cottage .mdu.stnes.' Wl_mteve_r may
. oecasions, I have often said that these be the Governlmgntsl_ intention, un-
- industries are.. beset with so many less they definitely take steps to see
- difficulties :coming from so many that the competition from the big
d.trectwns and I have emphasised that industriés is overcome' and unless

unless those, . who a n° cha "sm_ne steps are taken to qualise the
" these things have arel:vmg mrfl‘: frf " price of the cottage industries’ pro-
these industries, they will not suc- _dt:u:ts with these of the.big indus-
;:eed in these measures. My fear -is --tries, this measure will not be a suc-
,Lhat ﬁ the gentlemen who are to be '.-\:em Unless you do' this, whatever
_ appointed - by the .Government as “your -_el‘_rorts_'might be, Khadi: would
.- members . of the Commission do not not stand the competition of the cor-
- haye the same faith as the members . ’mmemu‘dmg:me;;‘g’em’ Eap’;'l‘;“"t’m ¥ m:;f

: 2. m .

: f;d%tﬁiu;:x have, m‘iﬂgg of “other village industries . also. This
‘be the same confliet of interésts. I ‘gquestionr has been before the Gov-
.doy not .gbject: to the; formatich of ' a ‘ernment  over: since the Planning

. 'separate Commissien;. but I feel that c"m’s’“’“ was 'cohstituted.
u.niesq, the Government and: the Mini- h
ster see that those who are appoint-

.ed as. Members _of the :‘Commission “he Gwemm:ﬂtlam ‘sorry ' to

i have . some::living' faith .in' these “day, has N6t ‘been able to-'take any
.1S¢Remes .and. in - -decentralised ** eco- definite steps as regards -theé' commen
.noray, . this: m.w ot geing to production programme or the equa-
be suocm o et b i' s 2 liging: - thie . pHices:of ithef"produdts of

o i L FORR +Khadis and:willageoindustries and the

L IR PO . ‘big: industnies..Again; I - would;.ask
‘Swami, Bamanandg Tirtha:sald that tthe ;-hoh: Minister | 'what steps.  the

_ the \Goverenment is. not> committed: to .Government:- is..going : 10" .take. to see
_decentralised -ecomemy.:: - But' I think fthat:Kbadi.and:.the village industries
_that in the.second. Fivei¥eso Planvhind - - @né. nob? smotheted ~iby .competition

.alse in. the Karve Committee . Report, .iﬂem:r\ﬁg-._i]ﬂustwm.;;-.ﬂnleas. you take
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Ihiése ‘steps; all’ vour efforts would: be .
10RO I MyesGeéveniment are real-
1y infent on'-improving the  position:
of Khadi ‘a'nd-:village' industries, they
sheuld' ‘take -effective steps -in: thiy

Shri Barman: 1 do not know why
many of the previous speakers have
objected to the setting up of the
Commission. What has been stated
in the Statement of Objects and
Reasons is this: ’

“It has, however, been found

In actual practice that the work
of the Board has been hampered
by certain procedural and finan-
cial difficulties, difficulties which
would be removed if a Commis- "
sion were set up by law.”

Government knows the phrticular
difficulties that have arisen.- But, to
" a layman like me, it seemms that
where crores of rupees aré going to
be spent, to make this scheme a suc-
cess, there must be some institution
which is responsible to the Govern-
ment and to Parliament. When-
ever any demand -comes for the
development of cottage industries,
be it khadi or be it ghani or any-
thing like that, certainly large sums
are required. There must be some
definite scheme and that scheme
must be wvetted. While the Finance
Ministry will sanction the money,
they will certainly have the respon-*
sibility for accounting to Parliament.
Ours is a huge country. Non-official-
organisations or ‘organisations of ap
advisory character, if they be en-
trsuted with a huge task like
this, are not quite sufficient. We shall
have to work in every nook and cer-
ner of this country. This is tb
deal with village industries. It is
aimed .at giving employment to
the people who are under
employed . and unemployed. That
is  _.the great
- Bill... If the hon. Minister succeeds
in this, I.do mot see why we should
object to-the setting up of .a Commis-

object of this

Commission Bill
sion which he finds ;. ¢ecessary.
Rather, I should. think that: we should
empower . the Government with all:
the paraphernalia that they . re-
quire so that they may succeed, If'
the Minister succeeds in.this, he will
earn: the - blessings of millions of
people who are denied = even two-
meals a day, who do not have any
employment.

-It is not a simple matter. We have
seen, the village industries have
either -perishied’ or have been stifled
to non-existence while competing:
with big industries. We have also
seen that the Government are taking
steps for industrial development’
which is very very necessary. The
Indhistrial  Finance - Corporation has
beeri set up. The other day, we
amended the State Financial Corpo-
rations Act. There are other bodies
to help ‘big industries, medium in~
dustries and small industries. We
have also seen the other day that a
small industry ‘means @nr industry.
which has a capital of Rs. 5 lakhs.-
Government has done all it can to
help big industries to develop and.
prosper. So far as millions of our
countrymen are concerned, they are
either unemployed or have no subsi-
diary occupation. If this Ministry
could succeed in giving employment
in the innermost villages to people
who have got no means of liveli-
hood, that would be a great day for
India. As I said, these village in-
dustries will have to struggle against*
big industries. The hon. Minister
and the Commission will have to seé
that these ‘industries are not  stifled
by competition from big industries.
We have seen how, before the very
eyes of the Gevernment, big indus--
tries—] mean the textile industry,
eté.—are  making huge profits and
the " Government has no ‘check on
them, ‘It is the consumer that pays
the huge profits which are not equi-
tably -due- to, the- producers. But, the
poor consumer have 'no help. In the
tace of these difficulties, when the
Government itself is helpless, if the.
people find that, by producing the
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cloth themselves, by pressing oil in
- the ghanis, by soap making and other
industries that are included here
and that could be included at the
discretion of the Government by a
simple notification, they can be self-
supporting, the bigger industries also
will see their way not to exploit at
random. This is a big objective that
has been laid before us. 1 congratu-
late the Minister that he has got an
opportunity to serve the cause of vil-
lage industries and save millions of
people from exploitation and help
them to earn a livelihood, and sup-
plement their other means of liveli-
hood. If he succeeds, he will have
the blessings of %0 per cent of India.
I do not mind whether it is Rs. 200
crores for the Second Plan period
or Rs. 60 or 70 crores for the com-
ing year. We shall not grudge it.
" Rather, we shall be very happy to
give more money if we find the work
proceeding in the regular and right
way. We find many people want the
village indygtries to thrive. They
want these implements, either the
well organised spinning wheel or
for soap making or bee-keeping. If
they could easily find out where these
materials can be had, they can cer-
tainly purchase them and supplement
their income, Whatever the cause, 1
do not know whether the present
Board has been empowered or financ-
ed or not, the fact remains that we
are not getting them though we want
them. Under a definite plan, the
Ministry can supply all the materials
at a cheaper price. ‘That would help
the village industries. That would be
a great help to the eco-
nomy of the poor man. I,
therefore, welcome this Bill whole-
‘heartedly and I would ask the
Minister to devote most of his time
in this undertaking so that it may be
a success and he may earn the bles-

gings of the poorer sec‘tlons of the

country.

Acharya  Kripalani: . (Bhagalpur
cum Purnea): Mr. Deputy-Speaker,
so far as the Bill is concerned, there
can be no opposition to it. But, the
Bill can only succeed if the Govern-
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ment are clear about their basic
policy and what they want. Do they
want an industrial revolution in India
of the type that took place in the .
latter part of the eighteenth’century
in European countries? Do they
want another type which hag been
taking place before our eyes in coun-
tries like Russia and China? Or, do
they want to have an industrial re-
volution that was envisaged by
¢ Gandhiji? It is a misconception to
think that Gandhiji thought that
Indian civilisation could be built
merely on agriculture. No culture
or civilisation is ever built on agri-
culture. Civilisation and culture are
built both on agriculture and indus-

try. Even agriculture AL wants the
support of industry = to be
able to fulfil its purpose to
any  extent. Therefore, Gandhifi
said that this country should

be indusarialised. He put the char-
kha in the forefront of that indus-
trialisation. That was the symbol of
our national flag before indepen-
dence. Khadi was the uniform Con-
gressmen had to wear. And he po-
pularised the spinning wheel; but
that was only a symbol. What he
wanted was that jhrough village in-
dustries, through charkha, through
Khadi the country should be indus-
trialised. I suppose that fallacy that
Gandhiji was against industrialisa-
tion is committed by many of those
who call themselves his followers and
who occupy the Treasury Benches to-
day. .

Gandhiji was for industrialisation.
He realised, as [ said, that no civili-
sation can be built merely on agri-
culture; but he wanted an indigenous
kind of industrialisation. Why did
he want that?—because Western in-
dustrialisation, whether it is through
private industry, where the instru-
ments of production are in the hands
of private individuals, or it is indust-
rialisation through State ownership of
the instruments of production, which
makes it into State capita-
lism, both the ‘systems made
generations of people to suffer.
Why did generations of people suffer?
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It is inevitable, one thing
industrialisation of the Western type—
whether it is Communist or
capitalist, there is not much
difference between the two types, the
only differénce is there is more con-
centration in the Communist type
than in the capitalist type—is the
centralisation of industry. The fact
that industry should be progressively
mechanised is there. Centralisation
and mechanisation are common fea-
tures both to Communist and capital-
ist industrialisation. Of course, the
Communists believe that they will
distribute the products of this mech-
anised industry equitably. Whether
they are doing so or not is yet a
question; because the differences in
income in Bolshevik countries are
even greater than the differences in
income in capitalist countries. But
even if we take it that they are go-
ing equitably to distribute the pro-
duction of big industry, what does it
mean? It means that the State is the
master not only in politics but also
in economics. A State that rules the
economic and political life of a coun-
try is bound to rule the entire life
of the nation. It is bound to regi-
ment even the thought of the peo-
ple. Millions of people have lost
their lives and borne martyrdom
through the centuries in order to es-
tablish liberty in the world and this
Communist type of economy takes
away the liberty of the individual.
The whole history of industrialisa-
tion shows that both these kinds of
industrialisation have resulted in the
destruction of people and their pro-
perty; they have led to poverty and
misery. For generations people have
suffered. I am doubtful if any coun-
try would voluntarily pay the price
that Russia has paid for its industri-
alisation; millions of peasants were
dispossessed, and many people were
liquidated and shot down. Do we
want these two types of western ci-
vilisation, or do we want an mndus-
trialisation which will work smooth-
ly, which would not make genera-
tions of people to suffer?

Do we mtn want an industriedi-
sation that needs huge sums of money

about *
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to be invested? That money ecan
come either from foreign loans or
some other wuncertain source. You

‘know what happens in the case of

foreign loans. We have the example
of Egypt now. There iz no foreign
loan which is without strings. If
you do not want strings to be attach-
ed you will not get the loan. The
strings may be apparent or they may
be subtle. Whether it is America
that gives the loan or it is Russia
that gives it, the strings will be there.

Another fact about the contemplat-
ed industrialisation is that you have
to rely upon deficit financing, De-
ficit financing means, for average imen,
the middle-classes and the poor peo-
ple, great harm to their economic
life. It leads to inflation. And the
signs of inflation are already there.
Our new Fimance Minister tells us
that he wants to gather in profits.
There is rise in cloth prices.

Shri Raghavachari: He is mopping
up. t

Acharya Kripalani: True, he may
be mopping up. But what is he mop-
ping up? He is mopping up what he
has printed. He over-prints and then
he mops up. In the meantime, the
middle classes, the lower middle
classes and the poar people suffer.

Shri K. K. Basu: Go without dhoti.

Acharya Kripalani: It is just like
putting mud over the body and then
going for a bath. Why put mud on
yvourself and then take a bath? It is
a very strange way of doing things.
This inflation is bound to be there, if
you are going to industrialise, as you
are going to through the Five Year
Plan, where the emphasis is on big
industries or heavy industries or key
industries or basic industries or call
them what you will. If this is the
emphasis in your industrial policy.
take it from me that you are not
going to have capitalism here, but
you are going to have communism,
whether you like it or not. -
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“In ‘Russia, first' cime communism,
dnd then vcame '‘plnnihg. ~~With ‘us;
first comes planning ‘and nationalisa<
tion, and ther''we are bound to-be &
communistic State; ‘where’-there - wiil
be no liberty of the individual, what-
ever the communists or ‘their fellow-
travellers  may say. Every sign is
present that there will be dictatorial
tule here, when industrialisation is
tommplete. 40 per cent. of our indus-
tries will be in State hands, after the
.completion ‘of the next Five Year
Plan; and 40 per cent.’more will be
in state handd in another five years.
THat meéans that B0 per ‘¢ent. of our
ifidustries will be in State Hands. It
means that the State will be the most
powerful organisation. ‘Tt can sup~
priess anything it Tikes, and it is sup*
pt‘essmg freedor - even today.

The whole of our educaﬂonal Sys-
tem is being centralised. Our arts are
being centralised. Our drama is being
centralised by . akadamw——:i ~do -mot

know héw to pronounce the word;.I

had learnt only acaderhies, but
now, we have Mmu—dwdmm
for dan.cmg. a.kadmms for music - etc,,
all Government-managed.; Text books
are: bemg printed by Government. On
the top of that, we ‘have ., the .. hero~
waorship of one man. So, eve:ything
is ready. Only a dictator is, required,
and a dictator also is there. But he
has not the qua]mes of a dictator.
oW a’ tuthléss ‘persor’ 4 Fedififed,
and we have a totalitarian State
today. We are H‘P‘Pﬁﬂﬂ;ifof i We
cannot avoid dt. I . we

Conmi.tsimt Bill

t....-l.. . e
tmvwed ﬂﬁs and., lharefore, he sai.d
that everybody must do physical woﬂt'
The:dollowers off Gani@Kiji today ' dre
wiandering from place to ptace. Vinoba
hags 'said: that everybody  must do
some physical werk. ‘Why did Gand-
hiji want people to tlophysical werk?
Because 'he wanted every home to be
mdustnalised t{rery vIl]age to’ be ui-
dust.nalimd’ :

l:l:hzy are. wrong ..who think that
industry means only one  type of
industry that has been given to us by
the,.Iest and that we are precluded
from. thinking . tor ourselves, whatever
may .be the genius of our people,
whatever ~may be the economic
requirements of ‘our people, whatever
be the extent of unemployment in our
cotmtry!: :What does the Five Year
Plan.propose? - It plainly says that the
unemployment relieved will be to the
tune of 94 millions and it also saym
that the new.entrants in: the labour
market will be- 83 million. They (the
Planners) -are-not talking of the
increase in population beeause if they
calculate it they will have to calculate
the families of the people who would
want to work: - They are afraid to
eaj¢ulate the. increase in. population.
So they say, thenew entrants’ w:ll be
93 mlhon :

What :s the mvestment? ’.l'he in-
vestment, is Rs. .4800 crores, . Each
man. you, employ in blg mdustry re-
quires. at least Rs. .10,000. wnr‘th machi-
nery. W‘hatlsthemeamngaimm
nery? . Why do npt these people, these
wise people, know- that machinery
means, labour, _saving . mc.hmery" The
mare rnar:.hmer_v you. emp.loy the. .more
labour ygu save. -In Europe they want
to,save. labour. - - Hepp we-want to uti-
lise.. labour. Our population is 350
per. square mile. -The. pumda!.iun in
America is, ahout 50 per, square mile
and the. muktwwn Russia is 18 per
square mile.. . Amarica;is 34 times as
big ulndmand Russia js 7. times as
big. as India. - Do, they. think:that the
same methqd,s_ -are going to work here
and unemployment is going to
decrease?. It is. --impoegible. It ' is
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Then what is the value of this big
industry?  First they say, we will
mechanise. When that is complete
they say, we will rationalise. When
rationalisation is complete my hon.
friend, the Professor (referring to
Shri H. N. Mukerjee) will tell you
that automation must come. What is
automation?  Pressing the button.
Every rationalisation means 1/6th or
1/8th of the people employed. Every
automation means 1/20th of the peo-
ple employed. Are we going to solve
the unemployment problem like that?
It is impossible. It will not do. The
Government dare not even dismiss the
servants whom they do not want.
Whenever I say ‘you’, I do not mean
you, Sir. I mean those who are sitting
opposite.

Shri K. K, Basa: You cannot dis-
miss a Minister.

Acharya Kripalani: You cannot
dismiss a Minister. You can only add
to them. So far as they are concerned,
they are a tribe by themselves; they
are a self-perpetuating tribe. We have
nothing to say about them. We are
concerned with the common people.
There are clerks working in offices.
They are not needed there. But the
Government dare not dispense with
their services. And when a person is
sitting idle, he destroys the discipline
of the whole office. If there is one
man in excess in an office, and he is
not doing any job, that means the
whole discipline of the office is des-
troyed. It is better to work with
fewer people and give overtime wages
than allow.any superfluous people. In
your factories there are people for
whom you cannot find work and you
cannot dismisg them. Whatever in-
dustries you have taken in hand, you
cannot reemploy them.

Mr. Deputy-Speaker: Then hon.
Member is going into wider fields.

Acharya Kripalani: What can I do?
These are fundamentals. How can I
avoid talking about them?

Mr. Deputy-Speaker: The Five
Year Plan digcussion is coming and
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will have a long time to discuss all
these things.

Acharya Kripalani: Then I will
have to repeat myself. I have got to
repeat ang to raise my voice and
because the ears that are sitting
opposite are closed, I know that in
the discussion ¢.. the Five Year Plan
1 will have to talk about all these
things. What ccu this poor Minister
(Shri Reddy) do? He does not
settle policy.

Shri K. C. Reddy: We do.

Acharya Kripalani: I hope he does
We believe him. But when his turp
comes to resign; as the late Finance
Minister resigned or even the previous
Finance Minister Shri Mathai resign-
ed, he will come out with a state-
ment and then we will know who
decides. You are now in the Chair
and you say, ‘we decide’. But when
any one of you resign we know who
decides. Don’t tell me this cock and
bull story; I am too old to be taken
in by it

Mr. Depuiy-Speaker: Let us today
content ourselves with khadi and
village industries.

Acharya Kripalani: Sir, I am full of
khadi, there is no question of that.

Shrimati A, Kale (Nagpur): Is all
this relevant to the subject matter
under discussion?

Mr. Deputy-Speaker: Perhaps, the
hon, Iady Member did not hear what
I said.

Acharya Kripalani: I again submit
that the Government must tell us
what their basic policy is. Is it their
basic policy to industrialise in the
wastern pattern through big machines,
through rationalisation and through
automation or is it their intention to
put into practice the plan of
Gandhiji? That is the simple ques-
tion T ask. If anybody calls this as
irrelevant, I say she is irrelevant, she
does not know what she is talking
though she wears khadi. I want to
know the philosophy that is behind
this khadi; if you do not know
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that philosophy then all your effort
will be useless; it will be creating
vested interests, as you are creating
in the office and factories. Are you
helping khadi; are you helping the
village industries? No. If your plan
is industrialisation be frank about it;
let ys talk no damn nonsense, about
khadi and village industries.
Gandhiji is no more. His plans can
be repudiated as they are. being
repudiated. There is no harm in that
Gandhiji did not say that his was
the last word in wisdom. Things are
changing. Say frankly, we stand for
big industry; we are afraid that unless
we have big industries we cannot
dafend ourselves. Plainly say that we
want to nationalise big industry in
State hands, and have State capital-
ism. Frankly say that we stand for
communism in thig country and want
dictatorship. I have no objection to
dictatorship, but I must know what is
contemplated. I must know what the
Government mean. I do -not want
you to sail under false colour of
khadi though you may wear it every
day. Before you appoint a commis-
sion let us know what your objective
is. Let us know whether you are
going the Grandhian way or the new
Western way; let us know whether
your objective is big industries of the
western type, which you are copying.

If there is no war production, I tell
you American economy would simply
collapse. Why will it go down?
Because production goes on increasing
but the power to purchase is not
there. Purchasing power does mnot
keep pace with production.

Tell us your intentions and then
appoint the Committee; we have no
objection. You are appointing two
Committees; you have already appoin-
ted one Committee. May I ask who

appointed the Khadi and Village
Industries Beard? Was it appointed
by the Government? .

Shri K. C. Reddy: Yes, by a Resolu-
tion of the Government,

Acharya Kripalani: It is your Com-
mittee. Then why do you want ano-

Commission Bill

i

ther Committee? Why not make it
(the existing Board) a statutory Com-
mitte? May I tell the Government
why they want to appoint another
Committee? It is because they want
to keep all the stringg in their own
hands, that is, in the hands of the
permanent gservice. They cannot trust
any philanthropic body of persons;
they cannot ‘trust even those who
have been trained under Gandhiji:
but they must have administrators;
for everything they must have ad-
ministrators. Where is the need for
another Committee?  ¥You have ap-
pointed a Committee and you have
taken therein people of your choice;
only you have taken them from
among those who were working in the
field of khadi, who were working ‘n

. the fleld of wvillage industries. Now

what is the use of appoihting another
superfluous Committee? You give the
new Committee statutory power. Take
it from me that there will be bicker-
ings, there will be quarrels between
these two Committees. Gandhi-ites,
may support you for some time, but a
time  will come when they will
not be able to bear the pressure of
the Administration, because the Ad-
ministration ig geared to *he Western
pattern.  Village industries is the
Eastern pattern. These two setg of
people will not be able to work

together. Even today, the “Khadi
Board” is complaining that on the one
hand the Government wants to
patronise the Ambar Charkha and on
the other hand they want to mechanise
handlooms. They take away with the
right hani what they give with their
left hand. If they gave with the right
hand and took away with the left
hand, 1 can understand it, but they
give with the left hand, and take away
with the right hand. This is their
policy. It has no meaning at all
For the information of the lady Mem-
ber who interruptej me, I repeat that
what I want from the Government is
the statement of policy that is under-
lying the Biil that has been introduc-
ed for the appointment of the statu-
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tory Commission, Threfore, I may
tell her that I am quite relevant and
that she ig irrelevant in her interrup-
tion,

Mr. Deputy-Speaker: The hon. Mem-
er should wait also to answer so
many other questiong that may be put
to him by her.

Acharya Kripalani: What I want to
wait to answer them. You give me the
last word snd I will tear their argu-
ments to pieces. (Interruptions).

Mr, Depuiy-Speaker: The hon. Mem-
ber shall have to wait for sometime
more before he gets that opportunity.

Acharya Kripalani: What I want to
know from them (Government) is
their hasic policy. Repeatedly the
Prime Minister has said that he wants
to industrialise India, with emphasis
on heavy and basic industries. He
wants to industrialise in the briefest
possible time. When he says that,
he also promises people that there
will be immediate rise in the standard
of living. We are also promised that
labour would get its due. But strange-
ly enough, we are repeatedly told to
tighten our belts. What is the mean-
_ing of this? If an industry is to be
built we have to tighten our belts;
there is no doubt about it. Then, do
not promise labour that it will get
better conditions. Do net promise the
poor people that they will have re-
mission of taxes. Do not speak in a
double wvoice. I have no objection to
industrialisation. Scratch whatever
Gandhiji did; his age is past. You
have the power; you can do what you
please; only be frank, Frankness is
the one thing that will save the nation,
This camouflage will bring about
disasters.

There are thousands whom you em-
ployed in the Damodar Valley. They
are doing nothing today. You are
having other schiemes—steel, this and
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Valley to Orissa or the Central Pro-
vinces. Why? Because the whole
country is suffering from the disease
of provincialism. When every pro-
vince is separate unit, it wants i3
own labour to be employed and its
own officers ‘to be employed. How
can this be done? Centralised econo-
mics means centralised po'it.es. In
centralised economics, the country is
considered a unit. You cannot say
that you must have an industry in
your area. It may not be possible to
have industry there. The whole
country is a unit. You will see that
the heat that is generated by the
SRC Report will be nothing compar-
ed to the heat that will be generated
when there will be unequal distribu-
tion of economic power, when your
plans will be such that somewhere
there will be big industries and else-
where there will be such industries.
It is impossible to have big industries
everywhere. But, if you have de-
centralised industry, as I said, every
home can be a factory and every vil-
lage can be a factory. Therefore, be-
fore you bring this Bill, I would
advise you to recast it. First go and
ask your superiors and ask those in
whom lies the final decision on poli-
cies, be it the Planning Commission
or the Chairman of the Planning Com-
mission, ask them first to enun-
ciate for us definite policies. Other-
wise this Committee of yours, this
statutory body of yours will not
work, whatever you say.

Shri Raghavachari: After the feel-
ing speech of my leader, I do not
wish to take much time. When we
struggled for independence, we did
it with a view te achieve it so that
in an independeni country, absolute
power of control shall be in the State
and that control will be exercised for
the best advantage of the people.

I was listening to Swami Rama-
nanda Tirtha and he was saying to
the Minister in his remarks on this
Bill that the Governm=nt was not

that—but you cannot transfer that-—eecommitted to the Gandhian philoso-

experienced labour from _Damodar

phy at all. That is how he started. At
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any rate, they are also saying every
day that the Government is not com-
mitted to that. The Khadi and Vil-
lage Industries Commission Bill is a
Bill the purpose of which is in . a
way to commit the country and the
Government to the policy which is, in
spirit, laid down by Gandhiji.
Acharayaji was just saying that, if
you did not wish to encourage really
the village and small-scale industries,
and go about encouraging large-scale
centralised industries, the climate in
which the villags and small-scale in-
dustries can usefully and effectively
function and exist becomes most pre-
carious. That is where the real crux
lies. To my mind, it appears that
ever since the Government started its
industrial policy, they have  killed
effectively the wery great asset
which Gandhiji and his movement
built up, namely, the economics of
Swadeshi. In fact, the country
latoured for a wvery wvaluable asset,
namely, that every man should wish
to use a Swadeshi thing. Now, instzad
of encouraging that Swadeshi move-
ment or the economics of Swadeshi,
what has happened is, we have start-
2d industries of the foreign type in
our own country, and often times, with
the collaboration of the foreign indus-
trialists. The same pattern, the same
large-scale production, ete., is follow-
ed, and the same fine things to suit
our taste and fashion is now being
made and is availabla to everyone.
In  other words, the  econo-
mics of Swadeshi isy replaced
or substituted by ~ some kind
of industries which produce things on
a large scale. Along with it, when
they have established huge institu-
tions and invested crores and crores
of rupees on them, they want to allot
just a pittance—a few crores of rupees
to the khadi and village industries.
No doubt, to whatever extent they
have helped the cottage and village
industries, we must thank them and
we must feel grateful. As Acharya
Kripalani said, it is incongruous, and
they cannot go together. I only take
a very practical view of things; I have
taken some trouble to read right
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through the entire literature that the
Khadi and Village Industries Board
have published. I have great admira-
tion for the goal that they have kept
before themselves, namely, the em-
ployment potential, namely creating
employment te the unemployed or
under-employed village population in
their own places or homes.

But the real difficulty will be that
unless you can find a market, unless
you can find a user, unless you can
find a purchaser for the things that
you want this Board to encourage
manufacture, the future is dark and
the future of those people in the
villages is doomed. As long as you
give a subsidy, and as long as you
give a subvention, they might manu-
facture the goods, and the next day
or the next month, when the sub-
sidy stops, the whole thing will stop
also.

The economic situation will then
result in more unemployment and
greater sgitation and greater confu-
sion and all the trouble will follow.

Therefore, wisdom consists in evolv-
ing a policy whereby the produc-
tion in the country must be consum-
ed and that consumption can come
either by compulsion or by creating a
desire for such consumption. When
things are imported I have heard, thé
Minister replying to “Why do you
bring in foreign things into India?”
as follows: that it is in the consumers
interest which ought to be satisfied.
There are some people who want
fine things, and so he would say,
“Why not I cater to them? After all,
I get something by way of import
duty and I can satisfy also the con-
sumers’ needs and tastes”.

Acharya Kripalani: That is the
unity of the Cabinet!

Shri Raghavachari: To my mind, it
appears that in an independent coun-
try, if we have to prosper as inde-
pendent people, the consumers’ taste
should be confined to, and compelled
to be, for the use of Swadeshi things.
H you want to cater to the taste of
the consumer, you may cater to it,
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but along with it, you must create a
taste in him for the use of Swadeshi
things. Otherwise, you will kill the
economics of Swadeshi.

So, the fundamental policy rmust
be laid down. Apart from this, as I
said, there is also incongruity in the
proset policy. Nevertheless, what I
feel is this. So far, the Board
functioned without a statutory back-
ing. It was created no _ doubt to
grant, some money for village indus-
tries. But now, the Government has
come forward with this measure to
establish a Commission. However,
the very’ Government which is here
laying down today its own policies,
may, tomorrow change its policy
with its majority and this Bill might
be scrapped. I perfectly see it. Today,
the Board which had beemn  created
under the administrative control or
executive. powers of the Government
is now being converted into a statu-
tory body, a Commission. Once a
statutory body is created, it is not so
susceptible, it is not so changeable as
an executive committee. To that
extent, to my mind, this Bill should
be welcomed, because, it commits the
nation, it commits the Parliament
and also the Government to a kind
of policy and economy. If in this
process it tries to alter or change, it
may have to explain and answer on
the floor of the House formally and
through a piece of legislation. To that
extent, this is an important measure.

There is another point. It is not
only that Government's policy can-
not change very often. Executive
power is also subject to whims and
fancies of the individual Ministers.
In the first or second year, on the
Budget discussions, I took the trouble
of telling the then Minister who was
in charge of village industries; “you
have to change your philosophy, it
is not only the policy that is concern-
ed; you must change your philosophy
too. I feel that with your no convic-
tion in wvillage industries, with your
preference to foreign large-scale in-
dustries and things of that kind, I
have no hope that something will
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come out of it”. I did say that on the
floor of the House. He assured me
that decentralisation and small-scale
industries are of par: unt impor-
tance, and the guestion of top prio-
rity is being  actively considered
by the Government. Later on came
this Board and its activities. Therc-
fore, I say that unless a statute like
this commits the Government and the
country to a policy of this kind, it is
always liable to change according to
the whims and fancies of Ministers.
If a Gandhian Minister or Minister
with full faith in Ghandhian philo-
sophy is in charge, he may possibly
nontinate some of them to the Com-
mission under the Bill and they may
serve the country and bring about
some results. If he is a person who
has no belief in it, in the name of
this Commission, he may bring in
people who will encourage other
things. I welcome the provisions of
this Bill to the extent that it commjts
the Government and the country and
that is something that gives hope.

The industries to which this Bill
is supposed to apply at present are
given in the Schedule. There are
provisions in the Bill in clause 3 by
which other industries may be
brought into the Schedule. I hope and
pray that the present Minister—I may
be pardoned for saying this—he
comes from a neighbouring State and
in a way, my own State also—I have
not found him not having faith in the

-Gandhian philosophy as I found the

other Minister who was in charge of
Industries then—that the present
Minister has some faith in Gandhian
philosophy. Fortunately, these things
are to be managed and controlled by
him. A little more may come out of
it. I appeal to him that some other
industries which really matter may
be included in the Schedule under
the powers conferred under clause 3.

Another thing that I wish to sub-
mit is this. Unless and until the pro-
ducts of these industries are made
marketable and consumable in the
country, no amount of paper policy
and the appointment of the Commis-
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sion will be of any ugse. In a village
it is so difficult to start an industry
of the type mentioned here and
makz2 it economical unless you
find a market for its products. The
poor man in the village itself is un-
able to consume them because he has
no purchasing powsar, In the towns-
men, you have created a taste for
foreign things or finer things an

therefore the result will be similar to
what has happened in the field of
Khadi. All of us wear Khadi and we
put on the Khaddar cap and say
Khaddar 1s the symbol of everything.
And our own leaders say Khaddar is
economically unsound. I had occasion
to say here once—on the sam= occasion
that I mentioned earlier—if your
leaders say that Khadi is not econo-
mically sound, please for Heaven's
sake give up putting on the Khaddar
cap and the Khaddar dress. Is it sim-
ply to deceive the world or to get some
votes? I do not believe it to be eco-
nomically so unsound. It is perfectly
sound because it can afford occupa-

tion to a poor man in moments of his

unemployment.
6 P

I was saying that the taste for our
goods must be created. Until you do
that either in the country or outside,
the purpose of this Bill will not be
achieved. For instance, the handloom
_products are very much in need in
America. This is a very happy
thing. But still we want to encour-
age more auto-looms and power
looms and not hand looms. With
more handlooms, more markets may
be found outside as well as inside the
country. We have been crying and
Member after Member every day puts
questions and exposes the Govern-
ment on two or three points, for
instance the Ambar Charkha and
expansion of spindles. The Minis-
tries seem to be at loggerheads if not
at war with each other. Thev say:
“So-many million yards of cloth is
required, Unless power looms come,
we will have to go naked. Therefore
we start power looms.” In that way,
in policies there is such a great vari-
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ance. You should have one poley,
for instance that hand-looms must be
encouraged, "Ambar Charkha should
be encouraged and not spindles in
the mills. As far as oil is- concerned,
ghanis and not the expellers. How
can these two things compete with
each other. Similarly, in almost
every other aspect, these village in-
dustries or these small-scale indus-
tries can succeed only when wvou
make not only the production but
also the consumption assured. There-
fore I welcome the Bill as I said.

Mr. Deputy-Speaker: Should I
presume that the hon. Member is
going to conclude now?

Shri Raghavachari: 1 am conclhd-
ing.
Mr. Deputy-Speaker: He should

conclude now.

. Shri Raghavachari:. Khaddar vas-
tra swavilamban is one of the
theories of this Board, that is every-
body takes a vow that he will use the
cloth made by himself or in- his vil-
lage. The theory is very nice but
will it be practicable? If no more
mill cloth is made available, a man is
compelled to make cloth for himself
and then wear it Similarly, the
theory of swadeshi avalamban or
using our own goods. All these are
things which must come from a spirit
generated in the country and taste
created for them. In other words,
unless swadeshi is encouraged by our
own use, by our own example, it is
not possible for these things to
flourish and spread.

I hope the Minister and the new
boards that are being creatéd will
certainly provide opportunities for
more occupations and employment

- avenues in the villages; and all these

occupations and industries must be
things that are based on the agricul-
tural produce, the processing of
those articles that people consume.
1 hope that these expectations will be
fulfilled.

I support the Bill.

Pandit Thakur Das Bhargava: May
I just know one thing? Do you pro-
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pose to stick to the schedule and
finish this Bill today?

Mr. Deputy-Speaker: May I know
the number of hon. Members who yet
want to speak on this Bill?

Pandit Thakur Das Bhargava: If
. you want to finish the discussion of
this Bill today, I do not want to speak.
But if you do not want to finish
today, then I would like to speak..

Mr. Deputy-Speaker: I find that
there are still about a dozen more
Members who want to speak.

When the decision was taken, I
was not in the Chair. The decision
was taken by the House that all stages
of this Bill will be concluded

Some Hon. Members: It was not
50.

Mr. Deputy-Speaker: If that was
the sense of the House, then hon.
Members shall have to forego the
temptation of speaking now. Other-
wise, what will happen is that this
Bill shall have to be postponed to the
next session, and I do not think any
Member would like this Bill to, be
postponed to the next session.

Some Hon. Members: We shall sit
for some more time and finish the
discussion today.

Mr. Deputy-Speaker: So, with th2
permission of the House, I would call
upon the Minister now.

Shri K. C, Reddy: I have followed
the debate very carefully, and I have
listened with attention to the points
made by the various hon. Members.
I do not want to take up the time of
the House at this stage, because the
House has decided that all the stages
of the Bill should be gone through,
that is to say, we should eomplete not
only the consideration of the Bill but
also the clause-by-clause discussion of
the Bill and the third reading today
itself. '

I am sorry the hon. Member who
made the most impassioned speech in
the debate, Acharaya Kripalani, is not
here,
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An Hon. Member: H:= is there at
the back. He has crossed the floor!

Shri K, C, Reddy: Anyway, I am
sorry I missed his presence, when I
made my motion and explained the
reasons why I was making the motion
that the Bill be taken into considera-
tion.

This is not the occasion, nor have T
the time to deal with the various
policy aspects that he raised on the
floor of the House. I would like to
answer him in just one or two sen-
tences, by saying that the policy of
the Government of India in regard
to the industrialisation of this coun-
try, that is to say, the industrial
policy of Government, whether it be
in regard to heavy industries or
decentralised industries, or khadi and
village industries, is embodied ip the
Indian Industrial Policy Resolution
that was placed on the Table of the
House, and was read by the Prime
Minister in this House in April this
year. I would also like to invite the
attention of the House to the Second
Five Year Plan which has already
been approved by this House....

Bhri A. M. Thomas: Not yet ap-
proved.

The Deputy Minister of FPlanning
{Shri 8. N. Mishra): It is coming up
for discussion shortly.

Stiri K. C, Reddy: It is going to be
discussed in this House shortly. That
will be the occasion for raising some
of the very general and very import-
ant policy aspects that were raised by
Acharya Kripalani.

So far as I am concerned. for the
purpose of this Bill, I would liKe to
state that this Bill is in consonance
with, and is in conformity with the
Industrial Policy Resolution of the
Government of India and the Second
Five Year Plan which the Government
of India have placed before this
House and the country. That, in
essence, is my reply to the various
points that he was pleased to make.
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My second point is that this Bill
has been discussed thoroughly, and at
various stages, with *the Planning
Comrmission and with the other Minis-
tries concerned. My hon. friend
Acharya Kripalani said, go back with
this Bill, consult your superiors, con-
sult the Planning Commission, con-
sult so-and-so, and then come to this
House with a revised Bill or some
other thing. My simple answer to
him is that all that has been done,
and there is no need to go back to
the Planning Commission or to any
other agency or authority, with a
view to modify this Bill.

So this Bill has been placed before
this House after a good deal of con-
sideration. Considerable thought has
been given to it and it is after very
mature and close consideration of all
aspects of the question that the Gov-
ernmeént have placed this Bill before
this House.

Another point I would like to men-
ton is this. It is apprehended or it
15 imagined that the Government are
trying to force something down the
unwilling throats of those people who
are very experienced in khadi and
village industries, whose whole life
has been devoted to the development
of khadi and village industries. There
again, I would like to point oui that
the glauses of this Bill have been dis-
cussed with the All India Khadi and
Village Industries Board, including its
‘Chairman, on more than one occasion,
and I am in a position to say that the
provisions of this Bill have received
the concurrence of the Khadi and
Village Industries Board, by and
large. I would also like to inform
the House that during the last six
months or so, I have received many
letters from the Chairman of the
Khadi and Village Industries Board
that we should take prompt steps in
order to see this Bill through. In
other words, the Chairman of the
Khadi and Village Industries Board
and the Board as a whole have been
looking forward to the passage of this
Bill in this House, and they are ex-
pecting that this enactment will go
through both Houses and will receive
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the assent of the President. That will
show that so far as the broad approach
is concerned, we have got the willing
consent of the Khadi and Village
Industries Board.

Several other points were made in
the course of the debate. It is not
possible for me to refer to all of them.
But I would like to refer to one or
two important matters. The point was
raised why there should be a Board
and another body called the Commis-
sion. Why should there be, as one
hon. Member called, a system of
diarchy in regard to this very import- ~
ant matter? In the course of my
earlier speech, I explained why a
Commission was necessary and why
a separate Board also was necessary.
I said that the advisory part should
be separated from the executive res-
ponsibility and that the advisory
function should b2 the job of the
bigger Board that we had envisaged,
and that the Commission, a compact
Commission—compactness is a heces-
sity when we have to deal with exe-
cutive and administrative matters—
should be in charge of the executive
side. There is no inherent conflict
between the two and it will be only
seeing a very dark side of the pic-
ture—the darkest side of the picture—
when you say that there will be con-
flict between the two and in course
of time this will be unworkable.

Another fear that may be lurking
in the minds of some hon. Members
is that perhaps this Commission is
going to be manned by administrative
officers or ICS people or IAS people
or, as some hon. Members call at
times, sun-dried bureaucrats, land that
there will be clash between the Advi-
sory Board, which will be manned by
people experienced in these khadi and
village industries, and the Commis-
sion, which will be something of a
different complexion—that oil and
water will not mix. I have no such
fear. For one thing, I do not anti-
cipate what the complexion of the
Commission will be. . But I cannot
imagine that people conversant with
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khadi and wvillage industiries, people
who have dedicated their lives for this
great cause, will not be members of
the Commission. I do not see any
reason why they cannot be members
of the Commission. It may be that
some such experienced persons will
be members of the Commission; it
may also be that one or two adminis-
trative officers, who have a fund of
administrative experience, will be
members of the Commission. So it is
too early to anticipate and assume

certain things and to pass one’s judg--

ment on such assumptions. For my
part, it shall be my endeavour—and

* it will be the endeavour of the Gov-
ernment—to constitute the Commis-
sion in such a way and to constitute
the Advisory Board in such a way
that the respective functions that they
will be called upon to discharge under
this Act will be discharged harmoni-
ously and in the spirit of teamwork.
I am optimistic about it.

Another aspect, which I have men-
tioned earlier. This Board that we
are thinking of is bound to be a big

body, bound a larger body than what"

it is at present. Some representation
for industries will have to be given as
some hon. Member suggested; repre-
sentation to the States will have to be
given and the experienced people in
the sphere of national work will have
to be on the Board. So, the Board
is likely to be a body with a strength
of say, about 20 or 25. The present
strength is only 15. Now, I ask, how
can such a large body, comprising of
representatives of the several inter-
ests which I have just mentioned,
take it upon its shoulders the respon-
sibility for the implementation of
programmes. I fail to understand the
practicability of it; I fail to under-
stand the feasibility of it. It is for
that reason that a Commission is pro-
posed to be constituted.

One hon. Member said that this Bill,
if it is passed, on the present lines,
will result in centralisation. I think
it was my hon. friend Shri Sharma
who said that. That point has effect=
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ively been answered by my hon.
friend Shri Ramanand Tirtha who
said that the Bill will not take away
the characteristic of decentralisation
and there need be no apprehension
about that.

I am afraid my friend Sharmaji's
experience -of financial advisers is
rather unfortunate. I see no reason
why we have to doubt the competence
of the financial advisers, that they
will not take the necessary steps to
exercise their powers in such a way
as not only to safeguard the financial
interests but also to safeguard the
larger national interests. It is not
proper, 1 submit, to pass general re-
marks based on stray experience.

One hon. Member pointed out that
there should be a committee to re-
cruit persons who are going to be ap-
pointed after this Bill is passed. Most
of our concerns under the Companies
Act or corporations of this kind have
selection committees constituted and
they follow prescribed procedures of
their own; and after following such
procedure appointments are made. I
do not think any hon. Member need
have any apprehension regarding that
aspect.

Several other matters of detail have
been raised during the course of the
debate and I would not like to refer
to all of them at this stage. But, I
would like to say something regarding
the question that was raised and the
ruling given by you. I find that the
industries listed here in this Bill—
almost all of them—are either cover-
ed by Entry 33 in the Concurrent List
or by certain specific entries in the
Industries (Development and Regula-
tion) Act. If at all there is one item
which does not come within the pur-
view of either of these, it is the cot-
tage match industry. But, as I said,
the Government is satisfied that this
Bill related to Entry 44 of the
Union List and Government will stand
by that.
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[Shri K. C. Reddy]

Now, 1 have only to commend the
motion that I have made for the un-
animous acceptance of the House.

Mr. Deputy-Speaker: The question
is:

“That the Bill tv provide for the
establishment of a Commission for
the development of khadi and
village industries and for matters
connected therewith, be taken
into consideration.”

The motion was adopted,
Clause 2.— (Definitions)

Amendment made:
Page 1, line 13—

omit “All-India”.
—[Shri K. C. Reddy]
Mr. Deputy-Speaker: The question
is:
“That clause 2, as amended,
stand part of the BilL"

The motion was adopted,

Clause 2, as ded, was added
to the Bill.

Clause 3 was edded to the Eill.

Clause 4—(Establishmeht and con-
stitution of the Commission)

Amendment made:

Page 2, line 20—
-India".

—[Shri K. C. Reddy]
. Mr. Deputy-Speaker: The question

omit

“That clause 4, as amended,
stand part of the Bill.”

The motion was adopted,

Clause 4, as ded, was added
to the Bill.

Clause 5 was added to the Bill.
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New Clause 5A
Shri K. C, Reddy: I beg to move:
Page 2—
after line 32, insert:

“5A. Financial Adviser of the
Commission.—The Central Gov-
ernment shall appoint a person,
not being a member, to be the

Financial Adviser to the Commis-
sion.”

I have explained my reasons al-
ready as to why this amendment is
being moved. I do not think I need
add anything to them.

Mr. Deputy-Speaker: The question
is:

Page 2—

after line 32, insert:

“5A. Financial Adviser of the
Commission—The CentralGov ern-
ment shall appoint a person, not
being a member, to be the Finan-
cial Adviser to the Commission.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That clause 5A be added to the
Bill.”

The motion was adopted,
Clause 54 was added to the Bill
Clauses 6 to 8 were added to the Bill

Clamse 9:— (Constitution of the
Board)
Amendment made:
Page 3, line 18—
omit “All-India”.
—[Shri K. C. Reddyl
Mr. Deputy-Speaker: The question
is:
“That clause 9, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 9, as ded, was added to
the Bill.

Clause 10 and 11 were added to the

: Bill.
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[Mr. Deputy-Speaker]
Clause 12— (Term of office and con-
ditions of service of chairman ete.

Amendment made:
Page 4, line 2—

after “other members” insert:

“and of the Financial Adviser to
the Commission”.

—[Shri K. C. Reddy]

Mr. Deputy-Speaker: The question
is:

“That clause 12, as amended,
stand part of the Bill.”

The motion was adopted,

Clause 12, as ded, was added to

the Bill.

Clauses 13 to 24 were added to the
Bill.

Clause 25.— (Power to make rules)

Shri K. C. Reddy: I beg to move:
, (i) Page 8, line 15—

after “other members” imeft:-“a.nd
of the Financial Adviser to the Com-
mission”.

(ii) Page 8, line 26—

add at the end:—"and the Financial
Adviser to the Commission™.

Mr. Deputy-Speaker: There is
another amendment by Shri K. C.
Sodhia. I think he is not wishing to
move it.

Shri K. C. Sodhia: No, Sir, I want
to move it. It is amendment No. 12.
Now that the whole thing is going to
the Commission, and this House has
only five or ten minutes given to it
at the time of the Budget, I would
press that my amendment be accepted;
it only says that all rules made under
this section shall be laid before Par-
Hament, and that is a very reasonable
amendment.
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Mr. Deputy-Speaker: I.hope the
Government is accepting it.

Shri K. C. Reddy: I am not accept-
ing the amendment as it is worded.
But I am making a slight alteration
to it which I hope will satisfy the
hon. Member and I am prepared to
accept it with that alteration. This is
in accordance with similar clauses
which we have introduced in our
recent legislations to provide for
subordinate legislation of the kind
that the hon. Member has in view.

I beg to move:
Page 9—
after line 3, add

“(3) All rules made under this
section shall be laid for not less
than thirty days before both
Houses of Parliament as soon as
possible after they are made and
shall be subject to such modifica=-
tions as Parliament may make
during the session in which they
are so laid or the session immedi-
ately following.” N

Mr. Deputy-Speaker: I shall put
all the three amendments to the vote
of the House.

The question is:

Page 8, line 15—

after “other members” insert:

“and of the Financial Adwviser
to the Commission™.

The motion was adopted,
Mr. Depaty-Speaker: The guestion

is:
Page 8, line 26—
add at the end:

“and the Financial Adviser w
the Commission.”

The motion was adopted,
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Mr. Deputy-Speaker: The question
is:

Page 9—

after line 3, add:

“(3) All rules made under this
section shall be laid for not less
than thirty days before both
Houses of Parliament as soon a$
possible after they are made and
shall be subject to such modifica-
tions as Parliament may make
during the session in which they
are so laid or the session immedi-
ately following.”

The motion was adopted,
Mr. Deputy-Speaker: The question

is
© “That clause 25, as amended,
stand part of the Bill.”
The motion was adopted,
Clause 25, as ded, was added to
the Bill.
Clause 26— (Power to make regu-
lations)
Amendment made:
Page 9, line 13—
after “the secretary” insert:

“and the Financial Adviser to
the Commission.”

—[Shri K. C. Reddy]
Mr. Deputy-SBpeaker: The question
is: '
“That clause 26, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 26, as amended, was added
to the Bill.

The Schedule was added to the
Bill.
Clanse 1.— (Short title and extent)

Pandit Thakur Das Bhargava:
Judging from the speech of the hon.
Minister, I understand that he is quite
satisfied with the explanation that he
was pleased to give. It is only by
way of accommodating him that I
wanted to place my amendment. If
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he is satisfled, I do not press my
amendment.

Mr. Deputy-Speaker: Then, that is
all right. There are two amendments
to clause 1—Nos. 2 and 8.

Amendments made: (i) Page 1, line
5—
omit “All-India”. -
(ii) Page 1, line 6—
for *1955" substitute “1956".
—I[Shri K. C. Reddy)

Mr. Deputy-Speaker: The question
is:
“That clause 1, as amended,
stand part of the Bill”
The motion was adopted.
Clause 1, as amended, was added to
the Bill.

Mr. Deputy-Speaker: There is then
the Enacting Formula znd the Title.
There is an amendment, No. 1, to the
Enacting Formula.

Amendment made:
Page 1, line 1—

for “Sixth Year” substitute “Seventh
Year”

—([Shri K. C. Reddy]
Mr. Deputy-Speaker: The question

15

“That the Enacting Formula, as

amended, stand part of the Bill.”
The motion was adopted,

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill
Shri K. C. Reddy: Sir, I beg to
move:
“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker:
moved:

“That the Bill as amended, be
passed.”

Motion
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Pandit Thakur Das Bhargava: I
will take only one minute.

Shri Raghavacharl: I want to put
one question.

Shri Bhagwat Jha Azad (Purnea
cum Santal Parganas): 8ir, if they
are going to be allowed, all the
twelve Members who want to speak
should be given a chance. (Inter-
ruptions) They have found the way.
L2t the Government call the ‘Ayes’.

mr. Deputy-Speaker: The ‘Ayes’
are coming even without my asking.

1 SEPTEMBER 1956

and Village Industries 5332
Commission Bill

So, I request the hon. Member,
Pandit Thakur Das Bhargava, to
forego his desire to speak.

The question is:

. “That the Bill, as amended, be
passed.”

The motion was adopted.

6-30 p.M.

The Lok Scbha then adjourned tilt
Eleven of the Clock on Monday, the
3rd September, 1956,
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MOTION
MENT

In view of the statement
made by the Minister of Home
Affairs (Pandit G. B, Pant), the
Speaker withheld his consent
to the moving of an adjourn-

" ment motion given notice of
by Shri H. N. Mukerjee re-
garding the situation alleged

_to have ariscn as a result of
‘bomb  explosions in Delhi

PAPERS LAID ON THE
TABLE . ..

FOR ADJOURN-

Thefollowmg’ pers were
hiamthe"[‘nle?. B
(1) A copy of the Indian
Frontier _Administrative
Service Rules,.xzs,

published in the ifica-
cation No. S.R.O. 1782,
dated the 11th August,
1956.

(2) A copy of the statement
on the flood situation in
the country.

MESSAGES FROM RAJYA
(1) Secretary reported &

message from Rajya Sabha
that atfits sitting held on

the oth Aug » 1956,
jothSlbhn E’f agreed
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DAILY DIGEST
[Saturday, 15t September, 1956]

COLUMNS

5179—83

. 5183—84

s184—85

amendment -

o the Natiogal High
w© ion ighwa:
Bill, passed by Lok Sabg:

on the 13th August, 1956,
(2) Secretary

to Lok Sabha a message
from Rajya Sabha that
Rajva Sabha  concurred

* ADVISORY
ADOPTED

COLUMNS

with the motion to refer
the Motor  Vehicles
&Ammdmmt) Bill to a
oint Committee

REPORT OF BUSINESS
COMMITTEE

. . . §186
Forty-first  Report was
ted.

BILL INTRODUCED .
tation of the People
(Third Amendment) Bill was
introduced.
GOVERNMENT RESOLUTION |
ADOPTED . . . 5189—5291

s187—88

tution in relation to the State
of Travancore-Cochin was con-
cluded and the Resolution was
adopted

BLLS PASSED . . §211—5332

The following Bills were
considered and passed:

(1) Public Debt (Amendment)
Bill, 5211—I3
(2) Indian Post Office (Amend- .
ment) Bill. §214—28
(3) All-India Khadi and Village
Industries Commi
Bill, 5228—5332
AGENDA- FOR MONDAY,
3RD SEPTEMBER, 1956—
Consideration and passing
" of the Central Excise and
Salt {Amcndmcm) Bill.



	lsd_01_13_01-09-1956_pI
	lsd_01_13_01-09-1956_p II



